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in many of our public sector projects also,
not only 1n steel but in the Heavy Engineering
Corporation, Ranchi and other undertakings
where a number of construction workers
are being thrown out of jobs, because con-
struction wotk is completed. It will be
difficult to find employment even for the
public sector people who are going out now.
Therefore, I do not think, Sir, that we will
be able to undertake to find alternative
employment for the people thrown out in
the private sector also.

*585. {The questioner (Shri Ramgopal
Gupsa) was absent. For answer, vide cols 3468-
3469 infra).

*431, (The qusestioner (Shri Sitaram
Jaipuria) was absent. For answer, vide cols
3469. .infra.)

*586. (The questioner (Shri Jagat Narain)
was absent.  For answer, vide cols 3469-3470
infra.}

MOVEMENY OF SOFT COKE AND BRICK MAKING
COAL

*587. SHRI JAGANNATH PRASAD :
Will the Minister of STEEL AND MINES
be pleased to refer to the answer given to
Unstarred Question No. 803 im the Rajya
Sabha on the 23rd September, 1965 and
state :

(a) whether the Sub-Committee of the
Coal Production and Distribution Advisory
Committee has submitted its report about
the movement of soft coke and brick mak-
ing coal ;

(b) if 8o, the salient features of the recom-
mendations made by the Sub-Committee
and reaction of Government thereto ; and

(©) if not, when the Sub-Committee is
likely to submut its report ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI P. C. SETHI) : (a) No, Sir.

(b) Does not arise.

{c) The Sub-Committee is expected to
submit 1ts report shortly.

SHRI JAGANNATH PRASAD : Since
the demand for soft coke and brick-burning
coal is spread over vast distances in the coun-
try, will the Government ensure adequate
anda need-based capacity to move these coals?
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SHRI P. C. SETHI : Sir, that is why,
when the position was tight and we realised
it, we relaxed the distnibution control, and
coal started moving :n more number of
wagons.  You would find, Sir, that in the
year 1964 the wagons moved were 48,339
while in this year it is 53,419 wagons.
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OFFICERS IN THE EXPORT PROMOTION CELL,

*588. SHRI SUNDAR MANI PATEL :
Will the Minister of INDUSTRY AND
SUPPLY be pleased to state the number of
officers with their names and designations
who have continued for more than three
years in the same post n the Expory
Promotion Cell of the Directorate Genera!
of Technical Development ?

THE MINISTER OF SUPPLY IN THE
MINISTRY OF INDUSTRY AND
SUPPLY (SHRI K. RAGHURAMAIAH) :
Two Development Officers, Sarvashri ‘K.
Rajagopalan and A. K. Bose, had continued
to work for more than three years in the
Export Promotion Cell in the Directorgte
General of Technical Development. Shri
A. K. Bose has been relieved of his duties in
the Export Promotion Cell since August,
1964, and—1 may add—he is doing some
other work.

SHRI SUNDAR MANI PATEL : What
are the special reasons for their being kept
in these posts for more than three years,
Sir ?

SHRI K. RAGHURAMAIAH : It is
very normal and very desirable too that in a
technical post like this, people with
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experience should be allowed to work as
long as we find 1t suitable to do so.

SHRI SUNDAR MAN]1 PATEL : For
how long has this Mr. Rajagopalan been
there ?

SHRI K. RAGHURAMAIAH : To my

knowledge, ever since the beginning of this
Cell, about 1956.

589, [The questioner (Shri N. Sri Rajma
Reddy) was absemt  For answer, vide cols
3470. .infra].

$590. (The questioner (Shri V. M. Chordia)
was absent.  For answer, vide cols..3470-
3475 infra]

*501, {The questioner (Shri G. M. Mir)
was absent. For answer, vide cols 3475-
3476. infra

K

tDmEsEL. ENGINES REQUIRED fOR
LIFT-IRRIGATION

SHRIMATI TARA RAM
*514. | CHANDRA SATHE:{
: SHRIMATI LALITHA
, (RAJAGOPALAN) :

. Will the Minister of INDUSTRY AND
SUPPLY be pleased to state:

¢ \-(a) how many types of diesel ecngmes
sequired for lift-irrigation are imported and
how many are manufactured in the country;

{b) what were the prices of these engines
in 1950 and 1962 and what is the present
price;

{c) what is the forcign exchange allowed
"to* the manufacturers; and

f.(d) what steps Government are taking to
curb the rise in the price of these pumps 7

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRY AND SUPPLY
{(SHR1 BIBUDHENDRA MISRA): (a)
The production of Diesel Engines in 1965
is estimated ot 82,200 nos. per annum of
which 70 per cent is used for irrigation. No
imports arc allowed.

"(b) The prices vary with the size and the
type of engines. Data on the prevailing
prices in 1950 are not available. In 1962,

[RAJYA SABHA]

]

}
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the following were the ex-factory prices for
a few selected types of engines:

5-5 HP Horizontal diesel engines—
Rs. 1,868.

11 HP Horizontal
Ras. 3,500.

The current ex-factory prices for a few sel-

ected types of diesel engines are as follows.

5-5 HP Horizontal diesel engines—
Rs. 2,302,

11 HP Horizontal
Rs. 3,829,

(¢) Foreignexchange allowed to the manu-
facturers during 1964-65 for all types of
engines other than vehicular types (mostly
diesel engines) was Rs. 172 lakhs.

(d) There 1s no price control on the
pumps.

diesel engines—

diesel engines—

SHRIMATI TARA RAMCHANDRA
SATHE: Sir, may I know whether the profit
per piece now is the same as it was before
or whether the profit per picce has increased
because of the taxes, labour charges and cost
of materials which have all increased, and
also whether the Government has cver gone
into the cost structure of such a very impor-
tant and essential machine which is required
by our peasants ?

SHRI T. N. SINGH : We have nct gone
into the cost side of the diesel pumps as such
specifically. But in this range there is quite
a large capacity created and 1 think the law
of competition is working m this régard.

SHRIMATI TARA RAMCHANDRA
SATHE: Will it not be better, when import
licences are given by the Government, to lay
down some condition on these people that
they should oot jncrease the prices so
much ?

SHRI T. N, SINGH : Wv¢ can lock into
that suggestion.

SHRI M. M. DHARIA :1Is the Govern-
ment aware that the price of engines up to
5 HP which prior to some three years was to
the tune of Rs. 3,000 has now gone up to
Rs. 5,000 or more ? And since these en-
gines arc required by our farmers for
cultivation purposcs, may 1 know what

" YTransferred from the 29th November, 1965,
{The question was actually asked on the floor of the House by Shrimati Tara Rdm-

chandra Sathe.
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steps
so that the rise in price may be curbed

SHRI T. N. SINGH: As I said earlier, we
shall look into the question and examine it
and then only we can make a statement
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HPAYMENT OF ROYALTY BY N.C.D.C.
TO GOVLRNMENT OF MADHYA PRADESH
' SHRIRAM SAHAIL :
592

THAKUR BHANU
PRATAPSINGH :

Will the Mimster of STELL AND
MINES be pleased to state:

(@) whether the National Coal Develop-
ment Corporation was directed by Govern-
ment to pay to the Government of Madhya
Pradesh a sum equal to the amount
payable as royalty on the coal supplied
from the areas acquired under the Coal
Bearing Areas {(Acqusition and Develop-
raent) Act, 1957 and

(b) if so, whether the National Coal
Development Corporation  has  carried
out the directives ?]

are being taken by the Government |

|

[2 DEC. 1965]

|
|
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$+{THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI P. C. SETHI): (a) The Nationak
Coal Development Corporation was advised
by the Government to make ex gratia pay-
ment to the State Governments concerned
in respect of coal raised from virgin arcas
acquired under the coul Bearing Areas
(Acquisiion and Development) Act, 1957,
though no royalty was payable under this
Act 1n respect of such virgin areas. i

(b) The National Coal Development Cor-
poration have supplicd the figures of raising

and despatch of coal n respect of areas
acquired 1n Madhya Pradesh to the State

Government who have decided to depute
their officers to verify these figures. There-
after, the National Coal Development Cor-
poration will make a suitable payment to
the State government],
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t[ )English translation.

1The question was actually asked on the floor of the H(msc by Shei Ram Sahai.
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PAY SCALES OF TRADE APPRENTICES

*593. SHRIP. K. KUMARAN : Wil the
Minister of RAILWAYS be pleased to refer
to answer gwven to Starred Question
No. 658 o the Rajya Sabha on 16th
‘September, 1965 and state:

{a) whether a decision has been taken mn
the matter of restoring Trade Apprentices to
their oniginal pay scales; and

(b) 1f not, the reasons for the delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (DR. RAM
SUBHAG SINGH): (a) and (b) No, Sir.
The legal aspects of the matter are under
examination.

SHRI P. K. KUMARAN : Sir, the rules
for recruiting apprentices have been changed
from the old rules and the rules are framed
under the Apprentices Act. According
to that Act you pay Rs. 25 per month to
the apprentices recruited. But under the
Railway rules they are ehgible to the railway
scales. So, may I know if this particular
group of people who were recruited under
the old rules will be restored to their original
scales?

DR. RAM SUBHAG SINGH : That s
what has been stated in the main reply,
that this contradiction does exist. But we

[RAJYA SABHA]
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are consulting the Law Manistry wath regard
to the legal implications of the matter  We
are willing to be as fair as possible to our
stafl, to the apprentices  But this 1s the
Act which was enacted, 1 ¢ the Apprentices
Act, (961, and under this Act the rules
were tssucdin 1962 and they were also accep-
ted by the Railways after that. And ali
the Ministrics have been working now under
this Act. Therefore, when we have accepted
1t the remunerations have been reduced.
But as 1 have pointed out earlier, we have
referred  the matter to the Law Mimstry
and whatever 1s their advice we shall abide
by that

SHRI P K. KUMARAN. Since adver-
tisement 1< some sort of a contract and the
terms of the contract will have to be respec-
ted, may I know whether the Ministry will
take an catly decision on this matter ?

DR. RAM SUBHAG SINGH : We are
anxious to expedite the matter and the
moment we get the advice we will take
action

SHRI T V ANANDAN Generally, Sir,
when there 1s a change mn the service conds-
tions of Central Government employees, they
are given an option, Here instead of being
given an option, may 1 know why an arb:-
trary decision has been taken in working
out the pay-scales by which the pay of these
apprentices has been affected ?

DR. RAM SUBHAG SINGH : Sir,
as 15 obvious, during their apprenticeship,
these persons are supposed to go through
some periad of training and only after such
training period they become full employees,
and if anybody fails 1n the training, then he
does not. Of course, we are fully sym-
pathetic and we are consulting the Law
Ministry with regard to the matter.

CONVERSION OF PURULIA-KOTSHILA RALL-
WAYS FROM NARROW TO BROAD GAUGE
SHRID. L. SEN GUPTA:

*594.4 SHRI P. K. KUMARAN.}
LSHRI LOKANATH MISRA:
will the Minister of RAILWAYS be
pleased to state:

(a) whether the conversion work from
narrow to broad gauge of the Purulia-
Kotshila Raillways, has started; and

$The question was actually asked on the floor of the Housc by Shn P Kk Kumaran
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(b) if not, when the work is likely to be
undertaken ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
SHAM NATH) :(a) and (b) Engineering-
cum-Traffic Survey Reports for conversion
of Purulia-Kotshila narrow gauge line
(35 -81 KMS) are, at present, under examina-
tion of the Railway Board. A final decision
with regard to the conversion is yet to be
taken.

SHRI P. K. KUMARAN: Sir, this run-
ning, and maintaining of parrow gauge
sections has been found to bea loss to the
country generally. Their running expenditure
has been found to be about 150 per cent. So
it has been voiced in this House by several
speakers that narrow gague sections should
be either converted into broad gauge sections
or they may be simply abandoned and the
materials utilised. But now I find that on
the South Eastern Railway diesel engines
are being introduced on narrow gauge lines.
May I know why there is this revision of
policy in this matter which will result in loss
to the country ?

SHRI SHAM NATH: At present, this
parrow gauge section is running in deficit.
We have got the report from the Railway
that even with an investment of Rs. 1-28
crores on its conversion intobroad gauge
there will be a return of 1 ‘09 per cent only.
Therefore, it is being reconsidered whether
it would be worthwhile converting this
narrow gauge section into broad gauge.
It is true that on this section we are using
diesel engines.

SHRI P. K. KUMARAN: The intro-
duction of diesel engine is a modern method
and the introduction of diesel engines on
these narrow gauge sections would result in
wasteful expenditure, May I know why
this decision has been taken ?

SHRI SHAM NATH : Diesel engines are
manufactured not only for thissection but for
other nmarrow gauge sections also. There-
fore when this section is either converted
into broad gauge or is dismantled, these
diesel engines will be shifted to other
sections.

SHRIMATI SHAKUNTALA PARANJ.
PYE: I would like to koow from the

MI8RS/65—2
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to Questions 3462

Minister whether a diesel engine working on
a narrow gauge line could be converted into
a broad gauge engine with very little expendi-
ture of money and time.

SHRI SHAM NATH : Now, Sir. How
is it possible to convert ?

MR. CHAIRMAN : It is not possible.

DR. RAM SUBHAG SINGH: Nar-
row gauge lines exist elsewhere also.

SHRI LOKANATH MISRA : Unlike
the earlier times, what is now being done is
to have year-wise programmes instead
of a plan for five years taken together. May
I know when this line, the Purulia-Kotshila
Railway line, will be taken up ?

SHRI SHAM NATH : As I stated jusé
now, this matter is still under consideration.
It was earlier decided to dismantlc this line
but then representations were received and,
therefore, we decided to continue it and have
another survey made. That survey has been
made and is under the consideration of the

Board.
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+{ MANUFACTURE OF PULP

*595. SHRI B. N. BHARGAVA : Will the
Minister of INDUSTRY AND SUPPLY

be pleased to state:

(a) whether it is fact that paper-grade pulp
is not manufactured in India for commercial
sale, if so, the reasons therefor; and

+[ 1 English translation.
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(b) whether rayon-grade pulp is manufac-
tured in India, if so, what quantity of such
pulp was manufactured during the last year
and what type of paper is manufactured out
of it] ?

THE DEPUTY MINISTER IN THE

INISTRY OF INDUSTRY AND SUP-
PLY (SHRI BIBUDHENDRA MISRA):
(a) Yes, Sir, because there is no mill in the
country exclusively producing pulp for paper.
Where the paper mills produce pulp, the
pulp is produced in slush form, which is
directly converted into paper, for their own
use.

(b) Yes, Sir. The mill produced 25,167
tonnes in 1964 which was utilised for manu-
facture of rayon and not paper.
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SHRI BIBUDHENDRA MISRA: Last
year we imported a smaller quantity of pulp

as compared to the previous year; it was
about twentytwo thousand tonnes.
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[RAJIYA SABHA)

f{ ] Hindi Translation,
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SHRI BIBUDHENDRA MISRA: The
question of setting up a plant for the manu-
facture of pulp, paper and newsprint in the
public sector is under the active considera-
tion of the Government.
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SHRIMATI TARA RAMCHANDRA
SATHE: I only wanted to ask whether they
were going to manufacture pulp out of
bagasse. He has already answered that.
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Y 78 F¥ ¢ 9 i Wy aw I 9|
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geran ?

SHRI BIBUDHENDRA MISRA: Sir,
Gwalior Rayons of Kerala is the only factory?
in India pioducing rayon pulp. Two other
parties have been licensed but they have not
come up. This is the only factory. So far
as the question of royalty and other things
are concerncd, they relate exclusively to the
State Government; we are not concerned
with it.

SHRI CHANDRA SHEKHAR : Isit
a question relating to the State Government ?

[2 DEC. 1965)

Birlas were given a contract for bamboo at a
concessional rate, at half of what they them-
selves had offered, and for four years they
had not manufactured anything. May I
know whether the Central Government has
or has not any authority to take action
against the Birlas. Is the hon. Minister con-
tending before the House that the Central
Government has no authority to take action
against the Birlas when they have not ful-
filled the terms of the contract and when they
have not manufactured any pulp ?

SHRI MULKA GOVINDA REDDY:
They make it up contributing to the funds
of the Congress Party.

SHRI BIBUDHENDRA MISRA : The
Central Government has all the authority
in terms of the licence if the conditions are
not adhered to and the Central Government
can even revoke the licence but in this
particular case, this is the only unit in the
country that is manufacturing. We have
only to see whether the terms of the licence
sro adhered to and we have nothing to do
with royalty. It is for the State Govern-

ment to look into.

PROF. M. B. LAL : Will the Govern-
ment of India make an enquiry from the
State Government regarding the allegation
that while the Birlas were prepared to pay
two rupees per tonne, the State Government
granted a licence at the rate of one rupee per
tonne ? This is a very serious allegation
which has to be enquired into and the posi-
tion of the State Government should be

slarified in Parliament.
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SHRI T. N.SINGH : 1do not think the
State Government would refuse what it has
been offered. Itis somewhat an incredible
allegation that has been made. I will look
into it, if the Members so desire.

SHRI CHANDRA SHEKHAR: On s
point of information, Sir.

SHRIT. N, SINGH : I want to say some-~
thing. Bamboo, as a material for rayon
pulp, is a new material that is being tried here
in India and, therefore, if there are any delays,
we should not be unnecessarily critical. In
a new material, time is taken and it is a good
thing that at least we have found some
material in areas where soft wood is not
avajlable to manufacture rayon pulp.

SHRI CHANDRA SHEKHAR : Ona
point of information., May I request the
hon, Minister to look into the Audit Report
that was placed on the Table of this House
about the Kerala Government ? In that
Audit Report they have said that while the
Birlas offered two rupees per tonne, the
State Government entered inot a contract
at one rupee per tonne. This is in the Audit
Report. It is not a conjecture of mine.

SHRI T. N, SINGH : I will certainly look
fatoit.

MR. CHAIRMAN: It seems to be
improvable but he says he will look into k.

SHRI M. RUTHNASWAMY : May &
know by which Government this ccacession
was granted to the Birlas, the Congress or

any other Government ?

SHRI T. N. SINGH : I think it was the
Communist Government.

SHRIM. P. BHARGAVA: MayIknow
whether the hon. Minister is aware that
a similar contract was entered into by the
Birlas with the then Government of Madhya
Pradesh for the supply of bamboos and that
they were blackmarketing the Bamboos

for a number of years ?

SHRI T. N. SINGH : I have no Specific.
allegation before me but I believe all such
matters are being looked into by the Chief
Minister of Madhya Pradesh. They told
me something was being done in regard to
the price and rates of forest wood,
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PLANNED TNCRPASE IN COAL PRODUCTION
SHRI RAM SINGH}:
*596.{ SHRI DEVI SINGH :
{SHRI SUNDAR MANI PATEL :
Will the Minister of STREL AND MINES
be pleased to state:
(s) whether any proposal for planned
increase Incoal production isunder Govern-
ment’s consideration; and

{b) if so, details thereof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI P. C. SETHI): (2) Yes, Sir.

(b) During the Fourth Plan , 1t is tentatively
proposed to increase the production of
cooking coal from the present level of 17
million tonnes per annum to about 37 million
tonnes per annum and that of non-coking
coal from about 50 million tonnes per annum
to ubout 79 million tonnes per annum.

HAND GRENADES ON RAILWAY TRACK
NEAR JHANSI
*597. SHRI R. S. KHANDEKAR: Will
the Minister RAILWAYS be pleased to
state:

(a) whether it is a fact that some hand
grenades were found on the Railway track
somewhere near Jhansi on the Central Rail-
way; and

(b) if so, the details in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (DR. RAM
SUBHAG SINGH) : (a) Yes, Sir.

(b) On 22-9-1965, 2 passenger while getting
down from the 6 Up Punjab Mail, noticed
two ammunition pouches lying on the off
side of the train. The matter was brought
immediately to the notice of all concerned.

The two pouches were opened in presence
of Government Railway Police, the millitary
and the railway authorities. Two live hand
grenades (one in each pouch) fitted with fuse
and pins and other accessories were found.
After careful examination the hand grenades
were handed over to the Railway Transport
Officer (Army) Jhansi. The matter is
under investigation by the millitary
authorities.

MR. CHAIRMAN : The Question Hour
is over.

(RAJYA SABHA)

to Questions 3468

WRITTEN ANSWERS TO QUESTIONS
REGISTERED EXPORT HOUSES

#581. SHRI BABUBHAI M. CHINAIL:
Will the Minister of COMMERCE be
pleased to state what is the number of ex-
port houses registered with the Government
sofar ?

THE MINISTER OF COMMERCE
(SHR1 MANUBHAI SHAH): The num-
ber of Export Houses so far recognised by

" this Ministry is 72 out of which recogni-

tion now in force is in respect of 70.

i OFF LOADING OF INDIAN EQUIPMENT PROM
A YUuGoSLAV SHIP AT KARACHI
*390. SHRI M. C, SHAH: Will be the
Minister of COMMERCE be pleased to
state:

(c) whether it is a fact that the Paikstani
authorities have seized considerable equip-
ment meant for the Yamuna-hydro-electric
project from a Yugoslav ship at Karachi;
and

() If so, what action Government have
taken in the matter ?

THE MINISTER OF COMMERCE
(SHRI MANUBHAI SHAH): (a) We have
no such information,

(b) Dees not arise.

WORKERS RENDERED OUT OF I0B IN
TEXTILE MILLS IN KANPUR

*585. SHRI RAMGOPAL GUPTA : Will
the Minister of COMMERCE be pleased
to state:

(2) whether it is a fact that a number of
textile mills in Kanpur have been closed
during the last two months and many |
workers have been jobless on this account;

(b) if so0, the total number of textile mills
in Kanpur which have been closed during
the period and the reasons therefor; and .

{c) the total number of labourers thus
rendered idle and the steps taken by the
Government to provide them with alterna-
tive jobs ?

THE MINISTER OF COMMERCE
(SHRI MANUBHAI SHAH): (a) to (¢)
A statement is laid on the Table of the
House.

{The question was actually asked on the
floor of the House by Shri Ram Singh,

{Transforred from the 23rd November,
1965.
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STATEMENT

(3) and (¢) During the last two months i.e.,
September and October, 1965, no textile
mills in Kanpur closed down. However,
earlier, on 9th August 1965, Muir Mills
in Kanpur closed down due to financial diffi-
culties. The closure of this mill has affected
nearly 6,800 workers. It has been decided to
give a Government guarantee for aloan of
Rs. 40 lakhs from the State Bank of India
to the Mills, subject to terms and conditions
being settled as between the Mills, the State
Bank and the Government, to enable the
mill to re-open. An Investigation Com-
mittee under the Industries (Development
and Regulation) Act, 1951, has also been
set up to look into the affairs of the mill and
advise whether an Authorised Controller
should be appointed. The report of the
Committee is expected within the next few
days,

11. D. A. CreDIT

*431. SHRI SITARAM  JAIPURIA:
Will the Minister of INDUSTRY AND
SUPPLY be pleased to state:

(a) whether it is a fact that the Intcrna-
tional Development Asscciation has sanc-
tioned 100 million dollar credit to India;

(b) if so, whether the credit has been
utilised; and

(c) if not, the reasons therfor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRY AND SUP-
PLY (SHR! BIBUDHENDRA MISRA):
{a) Yes, Sir.

(b) 100 million has been allocated to
individual parties and in most cases import
licences have already been issued.

(c) Does not arise.

DEMAND AND ProODUCTION OF CoOLD
ROLLED GRAIN ORIENTED ELECTRICAL
STEEL SHEETS

*586. SHRI JAGAT NARAIN: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) the estimates of present annual
demand and likely annual demand till the
end of the Fourth Five Year Plan for cold
rolled grain oriented electrical steel sheets;
and

[2 DEC. 1965)

{Transferred from the 24th November, 1965.
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(b) the likely annual production of these
steel sheets in each of the steel plants at the
end of Fourth Five Year Plan ?

THE MINISTER OF STEEL AND
MINES (SHRI N. SANJIVA REDDY):
(2) and (b) The present demand for cold
rolled grain oriented electrical steel sheets
is estimted to be of the order of 8,000 tonnes
per annum, The demand is expected to be
about 35,000 tonnes per annum at theend
of the Fourth Five Year Plan period.

This type of steel is not being produced
indigenously at present but action has been
initiated to plan for a capacity of 35,000
tonnes of cold rolled grain oriented sheets
in the private sector and 10,000 tonnes in
the public sector so as to meet the demand
for these sheets during the Fourth Five
Year Plan period.

BHABHA COMMITTEE  RECOMMENDA-
TIONS FOR DEVELOPMENT OF ELECTRONICS

*589. SHRI N. SRI RAMA REDDY:
Will the Minister of INDUSTRY AND
SUPPLY be pleased to state whether the
recommendations of Dr. Homi Bhabha
Commiitee in the matter of integration of
{acilities available from various Ministries
for development of electronics have been
given effect to ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRY AND SUP-
PLY (SHRI BIBUDHENDRA MISRA):
The final Report of the Bhabha Committee
containing recommendations for the imple-
mentation of the establishment of an elec-
tronics industry in the country is expected
to be submitted to Government by the end
of this year. The recommendations of in-
tegration of facilities, if any, when received,
will be implemented to the extent feasible.
Action has however, been taken and is
being taken to the extent found feasi-
ble on the interim reports submitted by the
Committee.

I A9 TH FT GAAHE WIS
590. it fawegwe  wETETESIt
atfean : 37 I gAY gg gAY FT F9T
4 %
(%) g5t @ ww F FTOTET
& WS A7 g ¥ I 37wt fraen
FHE;
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1[COMPARATIVE FREIGHT CHARGES BY
RAILWAYS AND TRUCKS

$590. SHRI V. M. CHORDIA: Will the
Minister of RAILWAYS be pleased to
state:

(a) the extent to which the Railway freight
charges are lower than those charged by
trucks;

(b) the reasons as to why the goods trans-
port by trucks is on the increase despite the
fact that the rates charged by the Railways
are comparatively lower;

(c) the nature of complaints received
regarding transport of goods through the
Railways; and

(d) the steps taken by Government to
remove the complaints referred to in part (c)
above?)
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{{THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (DR. RAM
SUBHAG SINGH) : (a) An exact compari-
son between rail freight charges and rates
charged by trucks to determine the difference
between them is not possible due to absence
of uniform control on charges levied by truck
operators and a basicdifference in the rates
structures of railways and roads. Railway
rates are not lower, in the case of higher
rated commodities, like medicines, cigaret-
tes, etc.

(b) In India, as in other countries, there
has, in recent years, been some diversion
of traffic from rail to road, due to the rates
structure of railways and certain inherent
advantages of road transport, like door to
door service, a smaller unit of transport,
higher over-all speed, etc.

0 ] English translation.
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(©) Complaints regarding transport of
goods by rail generally relate to tramsit
delays, loss of and damage to consignments
and delay in these settlement of claims

(d)' The steps taken tomeet the complaints
are listed in the statement laid on the Table
of the House,

StaTeMENT

Railways have been taking various steps
to improve the quality of service. Some of
the steps taken are described below:—

{iy To speed up goods traffic, Quick
Transit Services have been gradually
extended to more and more points.
Recently, Super Express Goods
services running to fast advertised
schedules have been introduced
on some of the main trunk routes,

(i) A close watch is kept on the
transit time, particularly between
selected pairs of important stations.
Target transit time for movement of
goods and parcels has been fixed.

(i) Railways have been payingsustained-
attention to the question of preven-
ting loss and damage to goods in
transit. Measures taken in this
direction include:—

(@) Emphasis on proper packing,
marking of packages and label-
ling of wagons;

(b) Education of staff and labour in
proper handling of goods;

(¢) Expansion of covered accom-
modation in goods and parcel
sheds on a programmed basis;

(d) E. P. locking of wagons carrying
valuable commodities;

(e) Coveringdamagable goodstrans-
ported in open wagons with
tarpaulings;

(f) Provision of better security and
better lighting arrengements in
goods and parcel sheds and in
yards.

(g) Patrolling of certain arcas and
escorting of wagons and trains
on certain sections known to be
particularly vulnerable.
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() A concerted and sustained drive for
expeditious disposal of claims for
compensation continues on the
Railways.

(v) Quotation of competitive rates,
where justified.)

MERGER OF EXPLORATING DIVISION OF
INDIAN BUREAU OF MINES WITH GEOLO~
GICAL SURVEY OF INDIA

*591. SHRI G. M. MIR: Will the Minister
of STEEL AND MINES be pleased to
state:

(a) whether the members of the Program-
ming Board who are responsible for co-ordi-
nating the work of the Geological Survey
of India and the Indian Bureau of Mines,
had been consulted for merger of the Explo-
rating Division ofthe Indian Bureau of
Mines with the Geological Survey of
India;

(b) if so, what are their views;

(c) what are the circumstances which led
to the merger of the Division with Geological
Survey of India; and

(d) whether Government have received any
representation from the employees of Divi-
sion against this merger, if so the details
of the representation ?

THE MINISTER OF STEEL AND MINES
(SHRI N. SANJIVA REDDY) : (a) No,
Sir.

(b) Does not arise.

(c) The Geological Survey of India under-
takes geological mapping and exploratory
drilling with a view to making a preliminary

assessment of mineral deposits. The
Indian Bureau of Mines has been
responsible  for carrying out detailed

investigations in the subsequent stages
for proving the grade and extent of the
deposits. Experience has shown that the
division of prospecting work into two stages
of preliminary and detailed investigation
involves a certain amount of over lapping
and delay. In order to ensure continuity
of background knowledge, expertise and
operational control and expedite investiga-
tion of mineral deposits, it is considered
desirable to vest the responsibility for the
entire work of prospecting in one organisa-
tion.

(RAJYA SABHA]

to Questions 3476

(d) The Government have not received any
representation from the employees of the
Division against the merger. The Indian
Bureau of Mines Employee’s Union had,
however, sent a representation requesting
that in the event of transfer of Prospecting,
Drilling and Mining Divisions of the Indian
Bureau of Mines to the Geological Survey
-of India, the, following demands should be
considered :-— )

(i) that there will be no retrenchment;

(i) that seniority of the personnel to
be transferred will be preserved;

(iii) that pay of staff will be protected;

(iv) that the office will not be shifted
from Nagpur; and

(v) that in case of transfer from one
place to another, accommodation
will be provided to the stff at the new
new places of posting.

ELIGIBILITY OF SPECIAL CLASS RATLWAY
APPRENTICES FOR PROVIDENT FUMND
SCHEME

$598. SHRI JAGAT NARAIN: Will the
Minister of RAILWAYS be pleased to state:

(a) whether Special Class Railway appren-
tices of the 1956 batch are eligible for the
Provident Fund Scheme;

(b) if so, whether the personal preference
of each such Apprentice has been asked as
to his choice between Provident Fund and
Pension; and

(c) if not, whether the Pension Scheme
is being forced on them, in spite of the assu-
rances given to them to the contrary in the
Conditions of Service advertised by the
Union Public Service Commission ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (DR. RAM
SUBHAG SINGH) : (a) No, Sir.

(b) and (c) Do not arise.

LINKING OF COAL MINES WITH WASHERIES
AND STEEL PLANTS

599. SHRI JAGANNATH PRASAD:
Will the Minister of STEEL AND MINES
be pleased to state.

(a) whether Government have finalised
programme of linking mines with washeries
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and steel plants so as to ensure adequate
and smooth supphes of coking coal for stecl
production; and

(b) thesteps beingtaken to meet the short
fall, if any, in the washing capacity ?

THE MINISTER OF STEEL AND
MINES (SHRI N SANJIVA REDDY)
{a) and (b) The programme of linking coal
mines with washeries and steel plants 1s not
a static programme and 1s subject to review
periodically m consultation with steel plants
and coal producers. The washerices, existing,
those under construction and planned, will
provide about ninety percent of the require-
ments of clean coal as estimated at present
Proposals for covering the small deficit still
left are under consideration

PAY SCALE OF RAILWAY STENOGRAPHERS

*600. SHRI D THENGARI : Will the
Minister of RAILWAYS be pleaesed to
state:

(a) whether 1t 1s a fact that the Railways
now allow a hagher start of Rs. 150 in scale
of Rs. 130—300 to all the future entrants to
the cadre of Rallway stenographers;

(b) 1if s0, whether the pay of serving stenc-
graphers has been re-fixed on point to point
basis from the higher starting stage
of Rs. 150 1n scale of Rs 130-300 ; and

(¢) if not, the rcasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS, (DR. RAM
SUBHAG SINGH): (a) Yes, Sir.

(b) No, Sir.

(c) Only a higher 1nitial start was granted
and the pay of the serving cmployees draw-
g less than Rs. 150 was raised to Rs 150.
There was no revision of the scale and as
such the question of refixaticn of pay of
other serving employees did not arise.

$GRANTS GIVEN BY THE MINISTRY TO
AUTONOMOUS BODIES

*447, SHRI R, X. BHUWALKA . Wil
the Minister of INDUSTRY AND SUPPLY
be pleased to state: !

(a) the names of the autoncmous bodies
to which his Ministry gives apnual grants;

{2 DEC. 1965}

tPostponed from the 25th November,
1963.
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(b) whether his Ministry execrcises somo
financial  control over these autonomous
bodies to ensure that the grants given to them
are properly spent; and

(c) whether there 1s any system for assess-
ment or review of their work periodically 7

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTY AND SUPPLY
(SHRI BIBUDHENDRA MISRA)" (a) A
Iist showing the names ot autonomous
bodies to which the Mimustry of Industry
and Supply gives annual grants on a regular
basis 1s pleced on the Table of the House.

(b) and (c) A statement giving the infor-
mation 1s laid on the Table of the House.

STATEMENT

The names of autonomous bodies which
are giwven regular annaul grants
1 The National Small Industrics Corpo-
raticn Ltd., New Delh,

2. The Small Industries Extension Tramn-
ing Institute, Hyderabad
3. The National Design

Ahmed.bad.

4 The National Productivity Councll,
New Dclht.

5. The Indian Standards Institution, New
Delht

6. The Central Machine Tool Institute,
Bangalore.

7. The Invention Promotion Board, New
Delhi

8 The National Cooperative Union of
India.

Inststute,

STATEMENT

The Board of Directors of the National
Small Industries Corporation, the Govern-
g Councils of the Small Industries Exten-
sion Tramung Institute, the National
Design Institute, the National Prcductivity
Council, the Central Machine Tocl Institute
and the Invention Promotion Board; and
the Exccutave Council of the Intian Stan-
dards Institution, mclude representatives
of the Ministry of Industry and Supply and
the Minustry of Fimance, Thiscnsures that
the activitics of these bodies, with particulas
reference to their expenditure, ts regulatedin
accordance with the purposes for which
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grants are given to them by Government.
The following are the measures which en-
sure that there is adequate financial control
and assessment of the work of the bodies
from time to time :

(@) The annual budgets of the bodies are
scrutinised by the Industry and Sup-
ply Ministry in consultation with the
Ministry of Finance.

(d) The bodies are required to maintain
an audited record of all assets
acquired wholly or substantialy out
of the grant. These assets are not
to be disposed of, encumbered or
utilised for purposes other than those
for which the grant has been sanc-
tioned without the prior of sanction
of the Government,

(c) The bodies are required to maintain a
register of permanent and semi-
permanent assets acquired wholly
or mainly out of the grant in the
prescribed proforma and a copy
thereof is required to be furnished
to the Ministry,

(d) The accounts of the bodies are open
for check by the Comptorller and
Auditor General of India at his dis-
cretion with a view to ensuring that
the grant has been utilised for the
purpose for which the same is sanc-
tioned.

(e) After the amount has been fully
utilised the bodies are required to
furnish to the Ministry as provided
in G.F.R. 150 a certificate to the
effect that the grant has been
utilised for the specific purpose
for which it is sanctioned together
with the audited statement of ac-
counts.

(f) Sanctions for the release of grants are
issued with the concurrence of the
Ministry of Finance.

(&) Senior Officers of the Ministry of
Industry and Supply make periodi-
cal visits to these bodies and satisfy
themselves  that  the grants are
utilised for the purpose for which
they are glven,

(%) Annual Reports are received from
the bodies and reviewed by the
Ministry of Industry and Supply.

2. The National Co-operative Unicn of
India is given graats for the purpose of

(RAJYA SABHA)

i

so Questions 3480

organising training courses for officers of
the Co-operative and Industries Departments
of the Central and State Governments and
members and staff of Industrial Co-opera-
tive, organisation of seminars on the subject
of industrial co-operation and the issue of
publications. The Committee on Co-opera-
tive Training of the National Co-operative
Union which is in-charge of this work in-
cludes representatives of the Ministry of
Industry and Supply, Ministry of Com-
munity Development and Co-operation and
the Ministry of Finance. The National
Co-operative Union submits to Govern-
ment the budgets relating to training
courses and also submit the accounts
relating to these courses for scrutiny,

CONTRIBUTION TO NDF BY RAILWAY STAFP

400. SHRI T. V. ANANDAN: will
the Minister of RAILWAYS be pleased
to state the total railway-wise contri-
bution so far made towards the National
Defence Fund after 5th of August 1965 by
(i) gazetted officers and (i) non-gazetted
staff?

THE MINISTER OF STATE IN THRE
MINISTRY OF RAILWAYS (DR. RAM
SUBHAG SINGH): Information is being
collected and will be laid on the Table of
the Sabha.

401 [Transferred to the 10th December,
1965.)

PURCHASE OF ELECTRIC AND DIESEL LOCO~
MOTIVES

402. SHRI T. V. ANANDAN: Will the
Minister of RAILWAYS be pleased to
state:

(a) how many electric and diesel loco-
motives have been ordered and purchased
in the Third Five Year Plan;

(b) what is the price of each locomo-
tive;

(c) the names of countries from which
the purchase was made;

(d) whether any comparative study has
been made about the price prevailing in
other countries which produce these loco-
motives before ordering; and

(e) If so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (DR. RAM
SUBHAG SINGH): (a) to (e) A statement
is attached.
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STATEMENT

(a) to (c) The number of locomotives ordered abroad and expected to be received
in the Third Plan Period, C.&F. cost per unit and the country of origin are indicated

in the table below: P
No. of
locos
Approx. received/
S. Year Country of C&F  expected
No., Particulars of orders of origin costper  tobe
order loco (in  received
lakhs in Third
of Rs.} Plan
period
ELECTRIC LOCOMOTIVES
Broad Gauge
1 10freight type locos ordered on M/s 1961 Belgium, 1097 10
Group, a consortium of firms in France, Ger-
West Europe. many & Swit-
zerland
2 28 Mixed traffic type locos ordered 1961 Japan 1008 28
on M/s Mitusbishi.
3 45 freight type locos ordered on 1963 Japan 1001 45
M/s Hitachi.
4 30 freight type locos ordered on 1963 Belgium, 10-32 30
M/s Group. France, Ger-
many & Swit-
zerland
Metre Gauge
5 18 Mixed traffic type locos ordered 1963 Japan 781 18
on M/s Mitsubishi.
6 2 Mixed traffictype locas ordered 1965 Japan 781 -
on M/s Mitsubishi.,
DIESEL LOCOMOTIVES
Broad Gauge
7 40 Diesel electric locos 1961 on M/s 1961 US.A. 1255 40
General Motors.
8 40 Diesel electric locos 1961 on M/s US.A. 12:24 40
ALCO.
9 25 Diesel electric locos 1962 on M/s 1962 US.A. 1206 25
General Motors.
10 7 Diesel electric locos on M/s Gene- 1962 US.A. 12-04 8
ral Motors.
11 133 Diesel electric locos 1962 on 1962 US.A. 1166 133
M/s ALCO.
12 54 Diesel electric locos on M/s 1964 U.S.A. 11-19 54
ALCO.
13 25 Diesel electric locos on M/s 1964 US.A. 1119 25
ALCO.
Mefre Gauge
14 30 Diesel electric locos on M/fs 1960 US.A. 790 30
General Motors.
15 30 Diesel electric locos on M/s 1960 U.S.A. 808 30
ALCO.
16 25 Diesel electric locos on M/s 1963 U.S.A. 8 :40 25
General Motors.
17 25 Diesel electric locos on Mjs 1963 US.A. 8-38 25
ALCO.
18 37 Diesel Electric locos on M/s 1963 Canada 8-18 37

Montreal Loco Works.

Narrow Gange
19 25 Nll)x.sg hydraulic locos on M/s 1963 West Gerany 526 25
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(d) and (e) Prices paid for electiic loco-
motives and narrow gauge diesel locomotives
imported during the Third Plan have been
based on International competitive bids.
The prices for other diesel locomotives
obtained from the United States and Canada
and financed under the respective country’s
aid, on the basis of competitive bids within
that country, are in general found to com-
pare favourably with prices for similar lo-
comotives from other countries. Even
within the U.S.A. intense competition was
found to be prevalent, so that by placing
orders always on the basis of the offer most
advantageous to us, we were able to buy
at favourable prices which showed a
downward trend.

Thus during the Third Plan, the import
of the locomotives was goverened not only
by considerations of technical suitability,
manufacturers® capability, delivery and
prices, but also by taking into account, in
certain cases, the source of foreign exchange
made available by Government for such
import; subject to this, the fullest considera-
tion is given to the price factor.

LBERALISED PENSIONARY BENEFITS SCHEME

403. SHRI T. V. ANANDAN: Will the
Minister of RATLWAYS be pleased to state
whether there is any proposal under Govern-
ment’s consideration to keep open the date
of option for railwaymen to come under
the liberalised pensionary benefits scheme

that has come into_force from 1st January,
19647 ‘

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (DR. RAM
SUBHAG SINGH): No. The last date for
exercising options for pensionary benefits
expired on 30th September 1964
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F[THEFT COMMITTED IN PASSENGER TRAINS

404. SHRI B. N. BHARGAVA: Will
the Minister of RAILWAYS be pleased to
refer to the answer given to unstarred
Question No. 700 in the Rajya Sabha on the
16th September, 1956 and state:

(a) what is the number of cases in which
prosecutions were launched in connection
with the loss of about eight and a half
lakh of rupees as a result of thefts com-
mitted in passenger trains from the 1st
January, to 30th June, 1965;

(b what is the number of persons sen-
tenced;

(c) whether any stolen goods were re-
covered;

(d) if so, what is the value of the goods
recovered; and

(e) what action has been taken to prevent
and detect such thefts in future?)

¥ Harea § oA Hal :(Elo W
gom fag):  (F) car (@) e
JAMT UF qE@El  FEGE g o
gfere FY = L7 g T E TE AT AW
¥ o o HH wHT w9 S g
T * quAA soefEdi F1oawm 89
T 97 50% 919 | AT § |

XA H & 39T Wl =F 227
wree} R qhed S 90 § 1 6 aF
84 sqfcrdi T qer &Y T 1

() =i &

[} Baglish translation
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(%) 122,642 9

(z) Yemfedi i @ ofwl 7
AT AT F TG FY TSl & AN KT
GRETT FL AT 36 GG I TS FT
IqT A FT JAEifged axFwr W
g A1 UST LHETT FT & | 990y
gzl 77 e @y § g
g WA gfag & @l &l a7
e QAT VA0 @ § AL G W
AT HY AFATL AT grar g ar Py
/g a0 TEr ] AU FgQ feand &
F QY WFaF I 7 & fAw I
& TR W@ gfem F1 g At
feu @ STaT &\ A9 gREW 7 AU
aLHT WX gfod 1 aqEes
AT FEW FIGT T 1 TEF AW,
wardy el & Fifadi 91 grar & fog
W A A TrFam F 99y fF5E

+[THB MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (DR. RAM
SUBHAG SINGH): (a) and (b) Prosecu-
tion i8 a court proceeding which is launched
only after the completion of police investi-
gation and this takes quitc a long time,
Thereafter, the question of awarding punish~
ment to criminals comes up before the
court.

So far, prosecutions were launched in
227 cases in 3 out of 8 Railways and 84
persons were setenced so far.

(c) Yes.
(@ Rs. 1,22,642,

(¢) Prevention and detection of crime
agamnst person in railway trains and in
railway premuses 1s the responsibility of the
Govt. Railway Police and the State Govern-
ment. Close co-operation is however,
maintained with the Govt. Railway Police
at all levels for the control of crime and
their attention 1z promptly drawn to any
seious crime that occurs and to any incfease
in criminal actwvities in any particular area
or train for taking remedial measures.
The Railway Protection Force also render

[2 DEC. 1965)

fo Questions 3486

full possible assistance to the Govt, Railway
Police. Railways have also adopted pre-
ventive measures in passenger train comparts
ments for the safety of the travelling public.]

W ™I wt wremigal, W
Ml qqT WEEEE QT |t

405, »ff WEH ARMEN AER
7 IR w2 faqrET, 1965 1 TS
T F TS 95T 97 GEaT 421 ¥
faw w7 SR v R@T AT 9g WA
L FAT Far fa:

(7) wdtg W™ xr mamie,
A MW G497 HE] 97 A0y
¥ ST 426 W ZY IR q FAA 10
ATt § qFIT TAOT F FAT FICT &
#e

(@) @9 Awel & avrg ¥ ¥4l
FEAET AT TE 7
1ITHEFTS IN GOODS TRAINS, GOODS SHEDS

AND PLATFORMS OF INDIAN RalLways

405. SHRI B. N. BHARGAVA: wil
the Minister of RAILWAYS be pleased to
refer to the answer given to Unstarred Ques-
tion No. 421 in the Rajya Sabha on the
2nd September, 1965 snd state:

(a) the reasons for launching prosecu-
tions in only ten out of the four hundred
and twenty six cases of thefts in goods trains,

goods sheds and platforms of the Railways;
and

(b) the action taken 1n regard to the re-
maining cases?

I HATEA | TogwaEr ;- (Iro A
gam fag): (F) s & FEl
FIXAE F o0 AT F 79 ATRAT F Y
fefd a T e qfem i s
qfs w1 #1 SEr § 1 gfaw ger s
A A F AR FmmAa § gEed
FAC Ay &

(@) =a¥ a7 &1 fEe & s,
151 HOAHT 7 ATIA T4M0 70 F T

AF UH ATHAT F T A%AT 161 7%

f{ 1 English translation.
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wgs it & 1 ol B ST el |
Wl qFEF TAMT T FT FEAEAT )

+[THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (DR. RAM
SUBHAG SINGH): (a) All cases of thefts
are reported to the Government Railway
Police and local police for investigation
and legal action. Prosecution, which is
a court proceeding, is launched only after
the finalisation of police investigation.

(b) According to latest report, prosecu-
tion has since been launched in 151 cases
bringing the total to 161 so far. Some more
cases are also likely to be prosecuted.]
N.P.L.

NON-UTILISATION OF KNOW-HOW

406. SHRIR.S. KHANDEKAR: Will
the Minister of INDUSTRY and SUPPLY
ba pleased to state:

(a) whether it is a fact that the authorities
of National Physical Laboratory of Delhi
have lodged a protest to his Ministry that
their know-how is not utilised for the
benefit of the public sector undertakings;
and

(b) if so, what action has been taken in the
matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRY AND SUP-
PLY (SHRI BIBUDHENDRA MISRA):
(a) and (b) Yes, Sir. The matter is still
under consideration between this Ministry
and the department concerned.

TICKETLESS TRAVELLING

407. SHRI JAGANNATH PRASAD:
will the Minister of RAILWAYS be
pleased to state;

(a) whether it is a fact that there have
been considerable decrease in the cases of
ticketless travelling during last six months;
and

(b) what is the number of passengers
charged for ticketless travelling during the
period?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (DR. RAM
SUBHAG SINGH): (a) There has been
decrease on four railways and increase on
others but there is an overall increase in the

[RAJYA SABHA]

$[ )Bnglish translation.

I

to Questions 3488

cases of ticketless travelling during the period
April to September, 1965 as compared to the
corresponding period of the previous year.

(b) 3,863,371 as compared to 3,759,554
during the corresponding period of the
previous year.

ALARM CHAIN PULLING

408. SHRI JAGANNATH PRASAD:
Will the Minister of RAILWAYS be pleased
to state:

(a) how many cases of alarm chain
pulling have been reported durirg the last
six months; and

(b) the number of persons who Wwere
fin:d for alarm chain pulling during the
same period?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (DR. RAM
SUBHAG SINGH): (a) 51,549 during the
period April to Seprember, 1965,

(b) 85.

INCLUSION OF TICKET COLLECTORS IN THE
CATEGORY OF RUNNING STAFF

409. SHRI D. THENGARI: Wil the
Minister of RAILWAYS be pleased to
refer to the reply given to the Starred Ques-
tion No. 781 in the Rajya Sabha on $£3rd
September, 1965 arnd state:

(a) whether the examination of the re-
presentation received on behalf of the Tickes
Collectors for their inclusion in the category
of running staff has been completed; and

(b) if so, the decision of Government or
the representation?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (DR. RAM
SUBHAG SINGH): (a) The question of
treating the ticket checking steff, i.e, Travel.
ling Ticket Examiners, as Runnirg Staff is
still under examination.

(b) Does not arise.

REPRESENTATION OF PASSENGERS' AND COM-
MERCIAL INTERESTS CN RAILWAY ZONAL
COMMITTEES

410. SHRI D. THENGARI: Will the
Minister of RAILWAYS be pleased to
refer to the reply given to the Unstarred
Quest jon No. 713 in the Rajya Sabha on the
16th September, 1965 and state®
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(a) the proportion of carnings 1o Railways
from passengers, and from the commercial
interests and;

(b) the average proportion of representa-
tion of passengers, and commercial 1nterests
on the Railway Zonal Commttees?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (DR. RAM
SUBHAG SINGH): (a) For the year
1964-65, passenger earmings and goods
earnings accounted for 30 per cent and 617
per cent. respectively of the total earnings.
The remaining 8.3 per cent was in respect
of other coaching and sundry earnings.

(b) Representation is not given on tne
Railway Users Consulh}ive Commuttees
to variou; bodie: on the basis of earnings
under each head.

It ha: b:en provided that five Chambers
of Commerce and Trade Associations and
one Passenger Association should be given
nomination on the Zonal Reilway Users
Consulatitve Commiittees. In addition re-
presentatives of State Governments, State
Legislatures, Members of Parliament etc,
are also included, who represent both
Pagsenger and Commeycial interests

ALUMINDUM FACTORY IN KERALA

411 SHRI M P, iBHARGAVA: wili
the Minister of STEEL and MINES be
pleased to state:

(a) whether 1t is proposed to set up an
aluminium factory in Kerala; R

(b) if so, what are the ré1sons for selection
of Kexala as the site for aluminium {factory;
and

(c) whether the factory will be in the
public or private sector ?

THER MINISTER OF STEEL AND
MINES (SHRI N. SANJIVA REDDY):
(a) to (¢) A letter of intent has been
granted to a firm in the private sector forthe
establishment of & new alumunium smelter
in Kerala based mainly on bauxite deposits
in Gujarat, Thefirmselected Kerala because
of the availability of cheap electric power.

412. [Tvansfe rred to the Tth December,
1965.}

{2 DEC. 1965}

to Questions 3450

TRADE AFFECTED DUE TO INDO-PAK WAR

413. SHRI SITARAM JAIPURIA,
Wil the Minister of COMMERCE be
pleased to state*

(a) to whavextent our trade with Pakistan
has been affected as a result ¢f the recent
Indo-Pak ccnflict:

(b) tke quanuty ard value of goods
exported to Pakistan and imported frem
Pakistan durirg the last six month: ; and

(c) whether Government has ch:lked out
any trade poicy in respect of Pakistan?

THE MINISTER OF COMMERCR
(SHRI MANUBHAI SHAH): (a) Iado-
Pakistan trade which was of the osder of
Rs. 26 crores for the year 1964-65 has come
to a complete stard still with cffect from
10th September, 1965.

(b) For the period Jaruary-Avgust, 1963,
the vilue of goods importcd frem Pakistan
was of the order of Rs. 1284 lekhs against
India’s exports to Pakistan totelling Ras,
700 lakhs for the same penod.

(©) So long trade with Pakistan is sus-
pended, the question of chalkipg out any
trade policy in respect of Pakistan does not
arise

TR A ¥ T AP w7 I
v & oy gena daa

414. of fowegaIe  AWTATAW
Siefear : 7T TeAT q4T @ AAT 4
T B IO FA

(F) vk & I &A A
IO T Alg FT I FA &
fag fea wrm W= T Sdd eqrfia
For w1 fauig fear &)

(@) @ s ¥ fog feafea

Tt FT faare fan mr ar A 9ad
g 9 (%) ¥ Sfeataa e v sifqw
€] ¥ 0T T F FFRT 9 7
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t{sTERL PLANT FOR UTILIZING IRON ORES
OF BELADILA AREA

414. SHR1 V. M. CHORDIA: Will
the Minister of STEEL AND MINES be
plzased to staie:

(a) the place where Goveroment have
decided to set up a steel plant for the pur-
pose of utilizing iron ores available in the
Beladila area; and

(b) the names of th: places which were
considered for this puspose and the reasons
for which the place referred to in part (a)
above was finally selected 7

TR T @ Hall S0 Qo deftd
) (F) 71 (F) qGFA FEHIL
ATy &9 |/ JarEen
ga ¥ dig @fqd I AT OF T
FTLAMT TAT0T 74 F JR 7 fafewy
Fafera Waaaw w e sw-
foag & wewar wfgaes o fa=1T #°%
@ E AN F O F QLA
et g atfraw w9 i A frar
g

{THE [MINISTER OF STEEL AND
MINES (SHR1 N. SANJIVA REDDY): (2)
and (b) Government are currently conside-
ring the report of the British American
Steel woiks for India Consortium on
the feasibility of locating a Steel Plant in
the Beladila —Visakhapatnam region based
on iron ore from the Beladila area. No
decision has so far been taken on the
location of this plant.]

HE T H TR ¥ FOCGE FV TATIAT

415. =it fawd AT WATITATSY
avdfem: a7 SElT a9v EFEIW wal
7g FAW F FW FoO FF

(%) fFe 99 & 77 93 97 T9-
& T T BV HL@ET ST F9H
& fta {<ar w1,

() =@ dag ¥ QT FY w4l &
s ey fafy & senT 71 Seare
fear ST oAv;

[RAJYA SABHA]

to  Questions 3492

(7) fFa-fw ardat &1 FR |
-3t givaas g g #@ix

(a) agl &9 aF T F FIEE
F ey (e s« wwee 0

T{SETTING UP Or PAPER MILL IN MADHYa
PRADESH

415. SHRI V. M. CHORDIA: Will
the Mirister of INDUSTRY AND SUP-
PLY be pleased to swte:

(a) the year in which the forcst crea of
Madhya Pradesh was earmarked for the
sctting up of a paper miil tt ere;

(b) the original date from which the
production of paper was to start in &ccor-
dance with the terms of the agrecment in
this regard;

(c¢) the dates on which changes were
effected in the agreement and the nature
of the changes effected: : nd

(d) when the paper mill is likely to be
set up there?] -

JUW TV WAL AR . IARAT
(=it famdes fat) - (F) & (7) W
qaer § 99 FWy faw av oA agy
oy & it 9w faane A & formg wewam:
g HET TIW F WESTH {9 & srwen$
§ Wug sifdee G foeg ffigs w1
Joorg X @ £ | afs Q& & o g9 faer
# 29 a9 F A ¥ & SCET YE g 9%
g\ oufy saw wg A fF 3@ fawr
W IR AT EW A 6-7 A W A
Z forg wrmy S=w FY fouw feuf
FIRGI Y FpATRTT A T &Y
T F7 TE TG F0 qgT AT TLY
fadid g aw 24

Sl T a9 GdT #7193 9T AR
% wifx # afET F F7 @a
aAZ ATHEAT HeA T3 A ToF TCHIT
oy @ar § |

1 ] English transiation.,



3493 Written Answers

t[THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRY AND SUP-
PLY (SHRI BIBUDHENDRA MISRA):
(a) to (d) The Member has not named the
paper mill in his view but presumably he is
referring to M/, Orent Paper Mil's Ltd.,
at Amiaj in Shahdol District. M.P.  If so,
this Mill has already gone irto production
from June this y:ar There 13 no doubt
that this mill has teken 6-7 years to come
into production but, due to the difficult
situation for Paper Industiy this 1s onre of
very few new large paper mulls which have
actually been established rce.ruy

As regards leasing out the torest areas and
1he changes 1n the agreerrert etc., the matter
relates to the State Government cf Madhya
Pradesh )

MANUFACTURE OF COMPONEN1S
STEFL INDUSTRY

USIrp IN

416. SHRI RAM SINGH: Will the Mi-
nister of STEEL AND MINES be pleesed
to state:

(a) whether any decision has been taken
by the Government to manufacture at least
80 per cent. components used 1n the steel
industry as agamst the 20 per cent. now

2ing produced in the country;

(b) whether any target for the producuon
of such components has been drawn up;
and

(c) the saving 1n foreign exchange that
will accrue due to this production?

THE MINISTER OF STEEL AND
MINES (SHRI N. SANJIVA REDDY) : (a)
to (c) Government have decided to maximise
the ndigenous manufacture of spare
parts and components required by the steel
industry by all possible means. These include
the manufacture of such items at the Heavy
Engtneering  Corporation, the workshops
attached to the Steel Plants and at under-
takings in the private sector so as to achieve
self-sufficiency in these items as soon as
posstble. It 18 too early to estimate the
overall saving in foreign exchange on
account of these measures but 1t 18 antici-
pated that the import of components and
spare parts will be reduced very considerably
by the end of the Fourth Five Year Plan
period.

[2 DEC. 1965)

to Questions 2494

e et gl § fafadiew

(=ft v &g -
{ o W e e
FT FEAS qAT & HAT 98 I HI
I F@ (&
(F) 31 W=, 1965 & FAATH
waftr aF 1@ S FAET A FA
framt W @ W

417

(€) 37 ofdlsr & Asq 93W
F1 T 7 THa-y 79 e

(T) 1963-64 TAT 1964-65
A T FIAT G w1 FA fopean qpama
YTOT G ST THR ALF AT FT ATHIT
| 71 77 fgwy 4v;
!, (q) T wew WM FY WCHTT A
A EW FT AT &7 A oA g
AT

(v) afz 4@, A7 39% @1 &0
g7
${INVESTMENTS IN KORBA COALFIELDS
( ([ SHRI RAM SAHAI -

417.4 THAKUR BHANU PRATAP
\ SINGH:

Will the Minister of STEEL AND MINES
be pleased to state:

(a) the total amount invested in the
Korba coalfields upto the period ending the
31st March, 1965;

(b) the amount invested by the Govern-
ment of Madhya Pradesh n this project;

(c) the total amount of dividend carned
by these coalficlds during the years 1963-64
and 1964-65 and the share of the Govemn-
ment of Madhya Pradesh therein;

to the Government of Madhya Pradesh; and

(&) f not, the reasons therefor?

l
|
l
{
} (d) whether the amount has been paid
f

TEATR TGT YR H{A (&t qFo wufta
g Tglt) - (F) AT FTT AT AT

[ JEnghsh translation.
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qf o T 7 3,36,00,000 To #FT qfww
e ar i€ &
(&) 1,12,00,000 %o |
(7) g gar Fry & gf &—
I
(1) 1963-64 &
A AT T 12,60,908
TUW W g3
TIFC FT AT

(2) 1964-65 &
g sifsrg e

THH " g3
IHITHT ATH

(¥) =&, 7T

(¢) am Fgar fawm fom
HIT HET 937 qCHL & G 7 foowr
ar wew W3 fagq wosw #7 faw g
FAX A FAT TAT IGF Ny Sy F
w97 & ) ¥ Afaw auatar @7 9%
o frar s

4,20.303

13,54,720

4,51,573

{{THE MINISTER OF STEEL AND
MINES (SHRI N. SANJIVA REDDY):
(8) Asum of Rs. 3,36,00,000 has been
invested in Korba Coalfield Partnership
Project.

(®) Rs. 1,12,00,000.
(¢) This information is given below:—

Rs,

(1) Profit earned during

1963-64 .. . .. 12,60,908

Share of Madhya Pra-

desh Government in it . . 4,20,303
(i) Profit  earned during

1964-65 .. . . 13,54,720

Share of Madhya Pra.

desh Government in it 4,51,573

(d) No, Sir,

(¢) The payment will be made when a
a ﬁpal settlement is reached between the
Nationat Coal Development Corporation

[RAJYA SABHA]

to Questions 3496

and the Government of Madhya Pradesh
over the price of coal supplied by the Na-
tional Coal Development Corporation to
the Madhya Pradesh Electricity Board and
the crushing charges therefor.}

T4l | gfaw ad@w

(=it Tw agw

418.
iﬂﬁtﬂﬁ s fag -

FT EEqTT AAT 1A ot qg  qqTr
1 Far w4 {5

(%) fFafer ooai & FhFw
¥ e Aot @fSil & gaen #
i gu E;

(&) 7 qa&ml g 5« TF ®&0
£ qrad twE # TS 8

() ag FIgT-FE FT IF A
g srom; Hi)

(w) foewr d awt & [T T
HMSAT g1 AT I_W, WHTY, HEX HQwT
a7 I | 5@ Sig-ggare 9% fwaey
WH G9 gi !

t[MINERAL SURVEYS IN STATES

(SHRI RAM SAHAI:
418, { THAKUR BHANU PRATAP
SINGH: :

Will the Minister of STEEL AND MINES
be pleased to state:

(a) what are the names of the organisa-
tions engaged at present in the survey of
minerals in each state;

(b) what fresh data has been so far col-
lected through these surveys;

(c) when this survey work is likely to be
completed; and

(d) what is the expenditure incurred by
these organisations during the last three
years on the investigation in Andhra Pra-
desh, Madras, Madhya Pradesh and Orissa ?}

TN AT G Hal (o o WA

WE): (F) ¥ () g7 GFa FT AT
TEY & 31T I g & wrHA @ SA |

1) Erglish translauon.



3497 Written Answers

{[THE MINISTER OF STEEL AND
MINES (SHRI N. SANJIVA REDDY):
(a)to (d) The information is being collected
and will be laid on the Table of the House].

wed sAn aftww fem g s
T T

419. st TW F@ FT FTEOWQ
AT AR FAT I qq9 FY F@UT FGT
fa:

(7) = wew w3 famqm "ew 7,
s afaed (e g g ar
g forw oma & §89 4, S9% HaEg
F1 AL qF AT § HT

(') afe &, @ sg=r1 Fa7 oo
frer g ?

t[MINING OF COAL BY MADHYA PRADESH
MINING CORPORATION

419. SHRI RAM SAHAI: Will the Mi-
nister of STEEL AND MINES be pleased
to state:

(a) whether the Madhya Pradesh Elec-
tricity Board has sent any communica-
tion to his Ministry for the mining of coal
by the State Mining Corporation; and

(b) if so0, what has been the result thereof 7

T A9 G Hadt (= Go &ty
)
(%) 7 WA |
(|) W I AE AT

4{[THE MINISTER OF STEEL AND
MINES (SHRI N. SANJIVA REDDY):

(a) No, Sir.
(b) Does not arise.]

TR wmAl g IR 7 T e
TRy gra & 3l ¥ @S A Tl By
FIR R
420. =t T AE@ : FAT I wAT

T® FAR A FA FG F

[2 DEC. 1965

to Questions 3498

(7) = TR w7 oW T
LYY 9T JTAR 9% AT EF F FH
4 9 A A grd ¥ 39T ¥ <@ o
T FT GUT g Y A< Feer
& faed Fewr et #1 wfsa afow
FTAT UFAT § 31 IAY Fga AT WK
g & afa F mfadt 1 aga smfaen
gt g ; ek

(@) afz &, a1 5@ avaey § @0
sy faq @ g ?

f{WORN OUT CONDITION OF RUBBER TYRES
OF HAND TROLLEYS USED AT RAILWAY
STATIONS

420, SHRI RAM SAHAI: Will the

Minister of RAILWAYS be pleased
to state :
(a) whether Government's atten-

tion has been drawn to the worn out
condition of rubber tyres of hand-
trolleys commonly used at the Rail-
way stations for carrying goods as a
result of which the coolies have to
labour hard, besides their making too
much noise and causing much incon-
venience to the passengers at night,
and

(b) if so, what arrangement has
been made in this regard ?)

[ e § IrHat (o aw W) ¢
(%) qar (@) S & | X qArEAl #
za gt fgeaa & 5 9 & afent
T g & Al FY S WL & AN
T 2T & O W@ T AT I[-TAEA
- T F T FE AT g7 AW
@ §| 99 @ F T faw 9@ § @
3% geaq ¥ fag & I@-gmaat gra
ITLHT FTCATS A AV B, FHfy -
it fwtarell & WX & T 1 9@l
w@F faed & 78 Floms grir &

t[ ]English transiation,
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H{THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS (SHRI
SHAM NATH): (a) and (b) Yes, The
Railways have mstructions to replace the
hand trolleys fitted with irom-wheels by
trollies fitted with rubber tyres and radways
are progressively completing the replace-
ment. When the rubber tyres are worn
out, sultable action for replacing theni 18
also taken by the Railways, though, at
tumes, there 1s some difficulty 1n procuring
adequate stocks from manufacturers ]

COLLISION AT SAGAULI STATION OF NE.

RalLwax
421 {

Will the Minister of RAILWAYS be
pleased to state :

SHRI D. THENGARI.
SHRI RAM SINGH :

(a) whether 1t 15 a fact that ocolu-
sion between a goods tramm and an
engine of an up goods specul took
place at the Sagauli station on the
Narkatiagany—Muzaffarpur  section  of
the North Eastern Railway on the 14th
November, 1965 ,

{b) if so, the reasons of the accl-
dent and the number of the casualties
as a result thereof , and

(c) whether any enquiry 1nto the aceident
has been instituted ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS; (SHRI
SHAM NATH) : (a) Yes

(b) The cause of the accident 18 under
mvestigation,

Two ratlway employees were kulled and
another sustatned mmor juries

(©) Yes,

SBITING Up QF MACHINE-TOOL FACTORIES
IN RAJASTHAN AND GUIARAT

422 SHRI M C SHAH: Wil the
Mioister of INDUSTRY AND SUPPLY
be pleased to state whether Govern-
ment have since taken any deusion

1[ 1 Eoglish translation,

[RAJYA SABHA)

to Questions 3500

to set up two machine-tool factores
i public sector one in Rajasthan and
the other 1n Gujarat ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRY AND
SUPPLY (SHRIBIBUDHENDRA MISRA):
1t has been decided to sct up two new
machine tool factories in the public sector—
one for the manufacture of grinding ma-
chines at Ajmer in Rajasthen and the
other for the manufacture of medum
heavy machine tocls such as lathes, boring
and milling machines at Bhavnagdr 1n
Guijarat State

INDUSTRIES FACING DIFFICUITY DUEF TO

NON-AVAILABILITY OF RAW MATERIALS
a3 SHR]1 M. C SHAH
SHRI RAM SINGH .

Will the Mimster of INDUSTRY AND
SUPPLY be pleased to state

have  as-
the esta-

Gonverment
sessed the extent to Wwhich
blished industries 1n India arc suffer-
ing for want of essential raw mate-
rials which have to be imported and
to what extent they are unable to

(a) whether

utiise therr full nstalled capacity ,
and

(b) if so, the detaus thereof and
what steps Government propose  to

take to tackle the situation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRY AND SUP-
PLY (SHR} BIBUDHENDRA MISRA) .
(a) and (b) Due to restrictions on import
of raw materials arsing out of shortage of
foreign exchange. Several industries are
unable to utihse thewr full installed capa-
city The extent of under-utihsation varies
from wndustry to industry

The question of mmport substitution 1n
respect of raw materials, components and
capital equipment 18 actively emgaging the
attention of Government. Secveral mea-
sures to stimulate and promotce such sub-
stitution have already been taken, It 1s
also proposed to develop ancllary industries
with a view inter-alia to manufactuge items
of equipment which are being tmported.
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[MPACT ON SMALL AND MEDIUM INDUSTRIES
BY RESERVE BANKS’ CREDIT SQUEEZE

424. SHR1 M, C. SHAH : Will the
Minister of INDUSTRY AND SUPPLY
be pleased to state whether Government
have assessed the impact on small and
medium scale industries of Reserve Bank’s
credit squeeze and compulsory deposit
scheme on imports?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRY AND SUP-
PLY (SHRI BIBUDHENDRA MISRA) :
In the interest of price stability and in
view of the strain placed on the economy
by the current emergency, the Reserve Bank
of India initiated certain measures of
control and restriction on Bank Credit.
These measures are not intended to affect
the reasonable provision of Bank credit to
industries for their productive operations.
The need for maintaining credit facilities
for meeting all the essential requirements of
exporters, defence oriented industries and
manufacturer of consumer goods has been
impressed on all the leading Banks. Special
consideration, by way of liberal credit faci-
lities, has been given to small-scale indus-
tries in the border districts of Punjab.

The Import deposit scheme, providing
for the deposit of 25 per cent of. the c.i.f.
value of imports, was withdrawn with
effect from the 20th August 1965.

ASSISTANCE TO SINGARENI COLLIERIES
COMPANY FOR EXPANSION

425. SHRI P. K. KUMARAN : Will
the Minister of STEEL AND MINES
be pleased to state :

(a) whether Singareni Collieries Co.
was promised assistance of Rs. 22 crores
for expansion work during the Third Five
Year Plan :

(b) if so, how much of the promised
assistance have been made available to the
Company so far ; and

(c) what are the reasons for delay in
payment, if any ?

THE MINISTER OF STEEL AND
MINES (SHRIN, SANJIVA REDDY) : (3)
For the Third Five Year Plan, the require-
ment of the Singareni Collicrics Co. Ltd.,
expansion programme was estimated at Rs.
20 crores for a production of 574 million
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tonnes of coal in the last year of the
Third Plan period.

(b) and (c) up-to-date Rs. 1,218 lakha
have been provided by the Government
of India to the Company. More funds
would be made available to the Com-
pany for the Third Plan expansion pro-
gramme kegeping in view its requirement
in the light of the modified producticn
programme and the resources available with
Government. A producticn of about 4
million tonnes only is expected in 1965-66.

SUPPLY OF WAGONS TO SINGARENI COLLIERIESR
COMPANY

426. SHRI P. K. KUMARAN : Wil
the Minister of RAILWAYS be pleased
to state :

(a) the number of wagons required by
the Singareni Collieries Company was per
their indent per day for despatching coal ;

(b) the average number of wagons sup-
plied per day; and

(c) if the daily supply of wagons is lesser
than the demand, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHR1
SHAM NATH) : (a) and (b) The number
of wagons (in terms of four wheelers) re-
quisitioned by M/s Singareni Collieries Co.
averaged 500 wagons per day during No-
vember, 1965 (Up to 20th), against which
the supplies averaged 502 wagons per day.

(c) Does not arise,

IMPORT OF BOOKS

427. SHRI SITRARAM JAIPURIA :
Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that a large
number of English books prescribed as
text books in many nursery and kinder-
garten classes of Delhi schools and the
public schools in the country are im-
ported from foreign countries ;

(b) if so, the amount of foreign exchange
used for the import of these bocks during
the last five years, year-wise ; and

(c) what steps are being taken to curb
the import of these books with a view to
having savings in foreign exchange on this
account ?
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THE MINISTER OF COMMERCE
(SHRI MANUBHAI SHAH) : (a) to (c)
English books prescribed in the Govern-
ment aided Schools 1n Delhi are not im-
ported from foreign countries. Generally
no large scale imports of such books are
being made as most of them are published
and printed in the country.

Information regarding import of English
text books in unaided Public Schools is
oot available, as their import could be
made against the general description of
“Books™, without specifying whether these
are text books or not. In the absence of
this mformation 1t 15 not possible to indicate
the foreign exchange expended on the
import of such books in the last five years.

DECONTROL OF COMMODITIES

428. SHRI SITARAM JAIPURIA ;
Will the Minister of INDUSTRY AND
SUPPLY be pleased to state :

(a) whether 1t is a fact that Government
propose to decontrol some more com-
modities apart from decontrolling cement

(b) if so, which are those commodities ;

(c) in what respect there would be de-
control over these industries ; and

(d) when these are likely to be de-
controlled ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRY AND SUP-
PLY (SHRI BIBUDHENDRA MISRA) :

(a) No, Sir,

(b) to (d) Do not arise

CALLING ATTENTION TO A MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED DEPARTURE OF NAGA HOSTILES
TO PAKISTAN FOR RECEIVING MILITARY
TRAINING

SHRI M. P. BHARGAVA (Uttar Pra~
desh) : Sur, I rise to call the attention of
the Minister of Defence to the reported
departure of one thousand Naga hosties
to Pakistan for receiving mulitary traimng.

[RAJYA SABHA)
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THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (DR. D. S.
RAJU): Mr. Chawrman, Sir, Govern-
ment have received reports that groups
of Nagas have been collecting in varicus
areas m the northern parts cf Manipur
State. It 1s possible that the hostiles are
collecting with the intention of prccecding
to East Pakistan in the near future for
securing arms and mulitary trammirg. Our
security forces have been alerted cbout
the possibthty of such a move.

SHRI M. P, BHARGAVA: May I
know whether the Defence Ministry was
given prior informaticn at least about 15
days back that one thousand Nagas will
be crossing over to Pakistan for training
and if that was so, what preventive steps
were taken by the Defence Ministry to
sec that such a large number of Naga
hostiles do not cross the border ?

DR. D. S. RAJU : We are not very cer-
tain about the exact number but as I have
said, groups of Naga hostiles are collecting
in the northern parts of Mamipur, groups
of few hundreds probably, Our sccurity
forces are aware of this and they are
taking all possible precautions to see that
they do not enter Pakistan,

SHRI M. P, BHARGAVA: May I
know whether the Naga Government autho-
rittes had also inforined the Defence Minis-
try that such a move was on and i so,
what steps were taken to strengthen the
hands of the Naga Government and to see
that this does not happen ?

DR. D. S. RAJU: We are in touch
with the Naga Government also and we are
aware of the possibility of therr move to-
wards East Pakistan. We are taking all
possible steps to see that such a move does
not take place.

SHRI A. B. VAJPAYEE (Uttar Pradesh) :
Thus 15 not the first time that Naga hostiles
are trying to cross over to Pakisten for
military traimng and thcy ccme back.
Are we to understand that the Goverrment
or our security forces are not 1 a positicn
to prcvent the hostile Nagas fiem crossing
over to Pakistan ?

DR. D. S. RAJU: Sir, f the hon.
Member has ever seen the terrain, 1t will
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be easy to appreciate it. It is a very di-
flicult terrain with deep ravines. It is a
thick and dense area and it is very easy for
one or two people to cross over and it is
very difficult to prevent them. Apart from
that, there is an old Indo-Burmese Agree-
ment according to which Nagas can move
without arms up to a depth of 25 miles into
Burma and then come back for purposes
of social contact. That is an old tribal
Agreement and that probably is helping
them.

SHRI M. P. BHARGAVA : May I know
from the hon. Minister whether, after
getting this information that such a move-
ment was likely to take place, the Govern-
ment of India got into touch with the Peace
Mission and asked them to contact the Naga
hostiles and advise them not to take such
a step in view of the talks which are going
on between the Naga hostiles and the
Government of India ?

DR. D. S. RAJU: Yes, Sir, We are
constantly in touch with the Peace Mission
also about this,
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DR. D. S. RAJU : It is possible that
Pakistan might be supplying arms and other
equipment. These violations are also com-
mitted and they are known to us.

SHRI D. THENGARI (Uttar Pradesh) :
Why is it not possible for the Govern-
ment to locate the leaders of the hostile
Nagas and arrest them under the D.LR. ?

DR. D. S. RAJU: We cannot arrest
them. There is an agreement governing
the suspension of hostilities and we are
bound by the terms of that agreement.

SHRI MULKA GOVINDA REDDY
{Mysore) : I would like the hen. Mimister
to give me a definite reply as to whether
the Ministry Intelligence or the Police
Intelligence gave any advance information
to the Ministry that the Naga hostiles are
crossing over to Pakistan in order to take
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training there and 1 would also like to
know whether the arms that are found
with the Naga hostiles, after they return,
bear Pakistani markings or Chinese markings
as well.

DR. D. S. RAJU : Sir, we are very well
informed that these people are collecting
in the northern parts of Manipur, in those
three Sub-Divisions. That is an arca which
is covered by the Peace Agrecment. So
we cannot touch them. They can move
about without arms, withcut any provoca-
tive action. But we are watching their
movements very carefully. They have col-
lected there possibly for the purpose of
crossing over to Pakistan, In most of the
weapons which have been captured frcm
the Naga hostiles, of course the markings
are erased. Some of them are old English
weapons and some of them Pakistani wea-
pons also,

SHRI 1. K. GUJRAL (Declhi): Sir,
earlier in March or April it was brought
to the notice of the Government that about
1500 Nagas were to cross from Pakistan
to Nagaland and we were assured that ade-
quate steps would be taken, but unfortuna-
tely they succeeded in ccming back without
being detected. Now we are told another
one thousand Nagas are going out. May
I ask the Government (1) if it was taken up
with the Peace Mission, what has been the
Peace Mission’s reply to this and if they
have made an issue of this with the Naga
hostiles ; (2) if the Government is aware of
the fact that although freedom of move-
ment between Burma and India ¢n the Naga
border is allowed, under the cease-fire agree-
ment we have reserved to ourselves the
right so that in the border for a width of
ten miles our Army is in control and so
have we tried to take steps to meet the
situation after the 1500 Nagas have come
back from Pakistan and if so why are we
not in a position now to stop their going
again to Pakistan ; and (3) if the Govern-
ment's attention has also been drawn to
the fact that some Nagas have been seen
in Azad Kashmir training the guerillas
and finally, may I ask the Minister to
kindly make a comprehensive statement on
this fact that as the failure of the Govern-
ment in this is known how is it going
to meet the situation and do what the Go-
vernment has not been successful in doing
in the past ?
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DR. D. S. RAJU : Sir, the hon. Member
has put too many questions and I am
afraid I cannot answer all of them; yet I
will try to answer some of them. He re-
ferred to 1,500 Naga hostiles who have
crossed over from East Pakistan in October-
November 1964,

SHRI SYED AHMAD (Madhya Pra-
desh) : He said March.

DR. D. S. RAJU : That is October-
November. They had collected in the
Somra tract in Burma, That is not our
territory. They had collected there and
some of them—I do not think all of them—
have crossed over possibly with their equip-
ment. The rest are dispersed in that area.
All of them have not crossed into Naga-
land. That is one point. About the viola-
tions and atrocities which are committed
by the Naga hostiles, they have been
frequently brought to the notice of the Peace
Mission. So far as Pakistan is concerned,
we have protested very strongly about
these Naga hostiles being supplied with
arms, equipment and training but on all
occasions, on three occasions, they have
said that these allegations are false ; they
have not accepted that they have trained
any of these Naga hostiles. About our
security forces, they are permitted in the
whole of Nagaland-Burma border as well
as in the Ukhrul Sub-Division of Manipur
to move to a depth of three miles within the
international border. According to the terms
of the Peace Agreement they can control
this area and prevent the Naga hostiles from
crossing over cither way.

SHRI I. K. GUJRAL : About Nagas in
Kashmir ?

DR. D. S. RAJU : I have no information
about that,

DR. M. M. S. SIDDHU (Uttar Pradesh) :
May I know whether the hostile Nagas have
been making use of an old Agreement with
Burma for coming and going and we have
no jurisdiction to stop the Nagas from
moving across our border and crossing over
to Burma and has it been brought to the
notice of the Government of Burma and if
80, have they suggested any means by
which this could be checked or have we
suggested any means of checking these
violations ?

[RAJYA SABHA]
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DR. D. S. RAJU : According to the
Indo-Burmese agreement, these tribals,
including Nagas, can pass into Burma,
without arms, of course, This has been
brought to the notice of the Burmese Gov-
ernment. The Burmese Government have
been very sympathetic to us and they are
giving us every co-operation and help.

SHRIMATI SHAKUNTALA PARANJ-
PYE (Nominated) : If I understood rightly,
the hon. Minister said that because of the
terrain it was difficult to be vigilant and
see how many people crossed over and came
back, Now, T would like to know, under
these circumstances, how is it that he
stipulated the figure as 1,500 Nagas.

DR. D. S. RAJU : They do not move
in big batches of hundreds and hundreds.
They collect in one area in the Burmese
territory. They dump their equipment
in some other place in small quantities and
they move in two’s and three’s only. That
way it is possible to do it.

SHRI ARJUN ARCRA (Uttar Pradesh) ;
May I know if the operations of our Army
against hostile Nagas are in any way limited
or circumscribed by the fact of the activities
of the Peace Mission to find a peaceful
solution and, if so, has the Ministry of
Defence taken any steps to ensure that this
sort of suspense is not prolonged unneces-
sarily ?

DR. D. S. RAJU : The area covered by
the suspension of operations extends to
the whole of Nagaland and, also, to the
three sub-divisions of Manipur. In this
area we are not supposed to go, unless
there is some provocative action from
them. Of course, our security forces and
our Army are completely free to deal with
any situation that arises.

SHRI ARJUN ARORA : He has not
replied to the second part of my question,

SHRI CHANDRA SHEKAR (Uttar
Pradesh) : Will he clarify the position ?
Is it not a fact that the three sub-divisions
of Manipur were not included in the Naga
hostiles’ operations before the suspension
of operations and unwittingly the External
Affairs Ministry included these three sub-
divisions in the agreement with the Peace
Mission and the hostile Nagas, and the



3509 Papers Laid

hostile Naga leaders are tcday telling
the Peace Mission that the Manipur
section of Nagas are not abiding by the
agreement that was entered into between
the Government of India and the Naga
hostiles and unnecessarily the Defence
Ministry has asked its defence forces not to
go within 500 yards of their camps, even
in these three sub-divisons of Manipur
where the hostile Nagas have been violating
all cease-fire and suspension of operations
agreements in the last eight months ?

DR. D. S. RAJU : The hon. Member
might address the question to the External
Affairs Ministry.

PAPERS LAID ON THE TABLE

REPORT AND ACCOUNTS (29TH JANUARY,

1964 T0 3IsT MaRCH, 1965) OF THE

BoKaRO STEEL LiMiTED, NEw DELHI AND
RELATED PAPERS

THE MINISTER OF STEEL AND
MINES (SHRI N. SANJIVA REDDY) :
Sir, I beg to lay on the Table, under sub-
section (1) of section 619-A of the Com-
panies Act, 1956, a copy each of the fol-
lowing papers :—

(i) Report and Accounts of the Bokaro
Steel Limited, New Delhi, for the
period from the 29th January, 1964
to 3Ist March, 1965, together with
the Auditors' Report on the Ac-
counts,

@ii) Review by Government on the
working of the Company.

(Placed in Library. See No. LT-5293/65
for (i) and ().

REPORT (1964-65) ON THE ACTIVITIES OF
THB CENTRAL SILK BOARD AND SERVICK
STATIONS

THE MINISTER OF COMMERCE
(SHR1 MANUBHAI SHAH) : Sir, I beg
to lay on the Table a copy of the brief
Report on the activities of the Central
Silk Board and Service Stations for the
year 1964-65. [Placed in Library. See No,
LT-5294/65.}
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REPORT AND ACCOUNTS (18TH JANUARY
70 31st MAaARCH 1965) oF THE CEMENT
CORPORATION OF INDIA, NEW DELHI AND
RELATED PAPERS
THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRY AND SUP-
PLY (SHRI BIBUDHENDRA MISRA):
Sir, I beg to lay on the Table, under sub-
section (1) of section 619-A of the Com-
panies Act, 1956, a copy each of the fol-
lowing papers :—
(i) Report and Accounts of the Cement
Corporation of India Limited, New
Delhi, for the period from the 18th
January to 31st March, 1965, to-
gether with the Auditor’s Report
on the Accounts.
(i) Review by Government on the
working of the Corporation.
{Placed in Library, See No  LT-5295/65
for (i) and (ii).}
REPORTS (1965) OF THE TARIFF COMMISSION
ON THE CONTINUANCE OF PROTECTION TO
VARIOUS INDUSTRIES AND RELATED PAPERS

SHRI MANUBHAI SHAH : Sir, I beg
to lay on the Table, under sub-section (1)
of section 16 of the Tariff Commission Act,
1951 :—

L. () Report (1965 of the Tariff
Commission on the continuance
of protection to the Automobile
Sparking Plug Industry.

(ii) Government Resolution No. 8(1)-
Tar/65, dated the 18th Novem-
ber, 1965.

{ (i) Statement under the proviso to
sub-section (2) of section 16 of
the Tariff Commission Act,
1951, explaining the reasons why
the documents referred to at
(i) and (ii) above could not be
Jaid within the period men-
tioned in that sub-section.

[Placed in Library. See No. LT-5242/65
for (i) to (iii).]

II. (i) Report (1965) for the Tariff
Commission on the continuance
of protection to the Power and
Distribution Transformer Indus-
try.

(ii) Government Resolution No. §
(2)-Tar/65, dated the 19th No-
vember, 1965.

(iii) Statement under the proviso to
sub-section (2) of section 16 of
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[Shri Manubhai Shah.]

the Tariff Commission Act, 1951,
explaining the reasons why the
documents referred to at (i)
and (ii) above could not be laid
within the period mentioned in
that sub-section.

[Placed in Library, See No.

for () to (iii).]

IIL. @) Report (1965) of the Tariff Com-
mission on the continuance of
protection to the Electric Motor
Industry.

(ii) Government Resolution No. 5(1)-
Tar/65, dated the 18th Novem-
ber, 1965.

(iii) Statement under the proviso to
sub-section (2) of section 16 of
the Tariff Commission Act, 1951,
explaining the reasons why the
documents referred to at (i) and
(i) above could not be laid
within the period mentioned in
that sub-section.

[Placed in Library. See No. LT-5244/65

for (i) to (iii),]

IV. (i) Report (1965) of the Tariff Com-
mission on the continuance of
protection to the Non-ferrous
Metals Industry.

(ii) Government Resolution No. 9
(1)-Tar/65, dated the 19th No-
vember, 1965,

(iii) Statement under the proviso to
sub-section (2) of section 16 of
the Tariff Commission Act, 1951,
explaining the reasonms why the
documents referred to at (i) and
(ii) above could not be 1nid with-
in the period mentioned in that
sub-section,
[Placed in Library. Se¢ No. LT-5245/65
for (i) to (iii).]
V. (i) Report (1965) of the Tariff
" Commission on the continuance
of protection to the Sheet Glass
and Figured Glass Industry and
grant of protection to Wired
Flat Glass Industry.
(i) Government Resolution No. 6(1)-
Tar/65, dated the 18th Novem-
ber, 1965.

[Placed in Library. See No. LT-5246/65
for (i) and (ii).]

LT-5243/65

[RATJYA SABHA)
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MESSAGE FROM THE LOK SABHA

THE KERALA APPROPRIATION (NO. 5)
BiLr, 1965

SECRETARY : Sir, I have to report to
the House the following message received
from the Lok Sabha, signed by the Sec-
retary of the Lok Sabha :

“In accordance with the provisions of
Rule 96 of the Rules of Procedure and‘
Conduct of Business in Lok Sabha, I am
directed to enclose herewith a copy of the
Kerala Appropriation (No. 5) Bill, 1965,
as passed by Lok Sabha at its sitting held
on the 30th November, 1965.

2. The Speaker has certified that this
Bill is a Money Bill.”

Sir, I lay the Bill on the Table.

RELEASE ON PAROLE OF SHRI P.
RAMAMURTI

MR. CHAIRMAN : I have to inform
Members that the Chief Secretary to the
Government of Madras has, in a letter dated
the 26th November, 1965, intimated that
Shri P. Ramamurti, Member, Rajya Sabha,
who was detained in the Central Jail,
Vellore, has been released temporarily
on parole for a period of one month to
enable him to attend on his ailing wife at
New Delhi.

THE JAWAHARLAL NEHRU UNIVER-
SITY BILL, 1964—continued

PROF. M. B. LAL (Uttar Pradesh) :
Mr. Chairman, to begin with, I must offer
my apologies to my teacher, Dr. Sapru, for
such intervention of mine as hurt his
feelings. I may assure him that I have no
desire whatever

AN HON. MEMBER : He has not heard
your speech.

PROF. M.B. LAL: . . . to compete with
any teacher of mine in wisdom or learning.

SHRI A.B. VAJPAYEE (Uttar Pradesh) !
His feeling was never hurt.

PROF. M. B. LAL : Nor do I intend to
to cast any reflection on the Oxford Uni-
versity. Of course, I only objected to certain
sweeping remarks with regard to the de-
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gress of Indian universities in general. I
would surely welcome the establishment of a
university on the model of the Oxford Uni-
versity in this country also and I would
gurely have welcomed thz Bill under consi-
deration if it had proposed to establish a
university on the model of the Oxford Uni-
versity, My regret is that no attempt in that
direction is made. I beg to submit to the
Education Minister that the introduction of a
few courses of study like PPE, which are
allowed in almost all Indian universities
where art subjects are taught, will not con-
vert this university into an Oxford Uni-
versity. If we compare the constitution of
the Oxford University with the proposed
constitution of this university, we will notice
that the proposed constitution is absolutely
repugnant to the basic principles on which
the Oxford University is based.

SHRI SUDHIR GHOSH (West Bengal) :
How can anybody build a university like
the Oxford University ? The Americans
with all their resources tried it and failed.
It requires six centuries to build a uni-
versity like Oxford University.

PROF. M. B. LAL : My dear friend, all
I know is that yesterday he talked of the
Oxford University and that we are building
an Oxford University here.

THE MINISTER OF EDUCATION
(SHRI M. C. CHAGLA): May I say a
word ? I never suggested that this University
was modelled after or based on the Oxford
University. On the contrary, I said that the
ideas, which are quite different now and
which have helped to produce the new
universities in England, have been taken
into consideration in framing this Bill.

PROF. M., B. LAL : I am very glad to
oote that the Education Minister, though
educated in the Oxford University, is pre-
pared to be benefited by model experi-
ences in the educational systems of the
world. I, however, beg to submit that the
Oxford University modelis not a model
which nesds to be rejected even in modern
times and I am going to point out . .

SHRI ARJUN ARORA (Uttar Pradesh) :
You want to have it both ways.

PROF. M. B. LAL : My dear friend, I
must profit by the experience of the Oxford
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University and must also profit by the ex-
perience of the other universities of the
world, including the experience of my own
country. Now, Sir, as we all know, in the
Oxford Universily the Vice-Chancellor i
not appointed by the Central Government on
the recommendation of any committee Or
out of a panel of persons, In the Oxford
University the Vice-Chancellorship goes by
rotation among the Principals of colicges
known by different names. The Vice-
Chancellor is first among the equals. He
exercises only constitutional powers so that
the university may function as a unity.
Under this constitution not only the Vice-
Chancellor is appointed by the Central
Government but he may not be a teacher of
the university concerned, he may not be 8
teacher at all, and more than that the
Vice-Chancellor is empowered with powers
unknown at least in Britein. He will have
the power to suspend teachers including
Principals of colleges. He will have power
to appoint the Dean, Sir, I do not know
any Indian university where Deans are ap-
pointed by the Vice-Chancellor. They are
either elected by the Faculties, called here
as Schools of Studies, or the Deanship goes
by rotation in accordance with the principle

of seniority.

Sir, 1 felt much honoured when the Edu-
cation Minister started his speech with a
reference to my minute of dissent, and I
may assure him that if I have been con-
vinced by his arguments, I will have not
only withdrawn my opposition to this Bill
but T would have apologised to this House
for writing a strong minute of dissent, just
as I apologised to my tezcher, Dr. Sapru.
It is true, Sir, that in modern times the
personality cult of a leader ends with tlfe.
death of that leader. Stalin’s example is
the most glaring example in this con-
nection. But I regret to say that our Edu-
cation Minister intends to perpetutate the
personality cuit even after the death of
Prime Minister Nehru, I think he knows
that while in modern times the personality
cult of a leader ends with the leader, the
personality cult of a prophet continues and
is built up by his followers even after his
death, and my regret is that here in the
year 1965 an attempt is made to convert
a political leader into a prophet, to defy him
and to call upon the University to fulfil
the ideals of that great prophet or leader.
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[ Prof. M.B Lal ]

Sir, I have spent my Dfe as a student and as
a teacher. I have never come across any
meation anywhere that the object of the
umversity will be to fulfil the ideals or the
principles of a particular person. Univer-
sities are orgamised to disseminate know-
ledge, to make advancement of knowledge,
to build up the character of its students.
Universities are not intended to fulfil the
deals of a particular person however big
and great he may be. And here 1t 1s said
that the University will be organised to fulfil
the ideals that Jawaharlal Nehru stood for
and worked for durng his hfetime. I
beg to submit that there 1s no State um-
versity, there 1s no secular university 1 the
world where the name of a person 1s associa-
ted with the umversity.

SHRI R P N. SINHA (Bithar) What
about the Washington Umversity ?

PROF. M. B.LALg , . . and the
umversity 1s required to work for the ideals
and 1deas of that particular person. A great
friend of mine talks about the Washington
University.  After President Washington, a
State was named as Washington, and the
Washington University 1s named after the
State of Washington,

DR. TARA CHAND (Nomunated) : It
18 called George Washington Umversity.

PROF.M B LAL Whetherit 1s a private
umiversity or State university, I beg to sub-
mut that the most important example thereof
8 the Harvard Umiversity. It 1s named
after a person It developed out of a small
institution known as Harvard School It
18 a private nstitution, 1t 18 not a State
university

SHRI SYED AHMAD (Madhya Pra-
desh) : What about Lumumba University ?

PROF. M. B LAL : One member says
about Lumumba Umversity I feel
diplomacy does not permit me to examine
in detail why that univers:ty i1s named by the
Government of the Soviet Union as
Lumumba University The purpose 1s differ-
ent from an academic one.

SHRI R. P. N SINHA : May I inform
my friend that the Washington Umiversity
18 known as George Washington University ?

MR. CHAIRMAN: That has been
pointed out already.
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PROF. M. B. LAL . Even when there
are a few unversities 1n the world which
are named after certain persons, there 13
not a single prospectus of any umversity
saying, that the purpose of the umiversity
would be to fulfil the ideals of the parti
cular person,

SHRI M. R. SHERVANI (Uttar Pra-
desh) . My hon friend agreed with the
recommendation to associate the name of

Malaviyay with a certain umiversity n
India

MR. CHAIRMAN All mmnor differences
need not be pointed out while he 1s speak-
ng.

PROF. M. B. LAL: It 13 said that I
myself recommended the name. 1 opposed
the association of that name with that
particular university. In spite of my op-
position, the Education Mimster said that
there was a general consensus of opinion,
and I kept quiet. Even today he will pass
it as Jawaharlal Nehru University Act.
What will I do ? Experience has proved
that the association of that name neither
honoured that person nor solved the diffi-
culties which Parliament wished to be sol-
ved. I am told by very responsible per-
sons that the addition of that name to
that umversity made the situation much
more difficult to be handled, and I am told
otherwise also by responsible men that in
the Lok Sabha the general idea was that
the name should be dropped and 1t should
be called only as Kashi Vishwavidyalaya.
I beg to submit that we added the name
of a big man to one university and involved
him 1n the controversy. Now we are
adding another big man’s name to another
untversity and 1nvolving hum also 1n the
controversy Sir, I beg to submut that I
have as much regard for Pandit Jawahar-
lal Nehru as anybody can have, and yet
there are many of us including myself who
are opposed to associating his name with the
University That indicates that we are un-
necessarily mvolving the name of the great
man 1n that controversy and doing nothing
more

1 beg to submut, Sir, further that the
Education Mmuster referred to an 1dea that
I proposed, the deletion of the First Sche-
dule, and what 1s wrong in 1t ? The Bduca-
tion Minister might have seen that tn my
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minute of dissent I cid not object to the
ideas embodied in the First Schedule.
I only said that while the first part of that
Schedule deserved to be embodied 1o the
Act, the other parts of the Schedule deserved
to be incorporated in Ordinances. The Edu-
cation Minister also must have seen that
some of the objects that are enumerated m
the first part of the Schedule are proposed
by me to be incorporated in the Bill when
the powers of the University are to be
enumerated. I beg to submut that the
1deals which are enumerated here are mostly
good—I have difference of opmnion over
one or two with which I wiil deal when 1
deal with the parucular clause—and ihey
are national ideals, not the 1deals of a parti-
cular person The concept of social justice
18 a concept interpreted n their own ways
by different thinkers :n Europe from the days
of Pluto to this day, and also mn Indsa that
word has been interpreted by different
thinkers. A umversity loses its universality,
loses 1ts nationalism, loses 1ts dynamism,
if that umversity 18 required to fulfil the
tdeas and 1deals as propounded by a parti-
cular person. There 15 no i1dea which 1s
static 1n character., With the change in
Ife, thers 15 a change in ideas, and the
unsversity must be the first to consider
<critically ali ideas and be prepared to modify
and propound new ideas If Jawaharlal
Nehru was a great man, Newton was surely
a great scientist But the cause of science
would have suffered if the university had
been told to stick to Newton's conception
of gravitation and if the untversity had not
been allowed to teach the subsequent changes
introduced by the German scientists and
now by our Indian scientists with regard
to gravitation. There, I feel, you are con-
verting the university mto a church or a
seminary of a church when you call upon a
university to propagate, to further, the
ideals held by a particular person at a
particular stage of India’s development or
India’s national life,

As far as the other things are concerned,
many of these things can easily be embodied
mn the Ordimances under the proposed legis-
lative measure Firstly, the Ordinances are
to be passed by the Vice-Chancellor with
the sanction of the Central Government
and very casily those things can be embodied
in the Ordmances But if the Education
Minuster has no patience, just as he included
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a Schedule contamning certain Statutes,

he can also include a Schedule containing
certain Ordinances.

Now, Sir, it 15 said that the Umversity
1s to be a unique umiversity because the
University will also do these things enu-
merated 1n Schedule I Do you mean to say
that the other umversities are not required
to do so ? The other day when the Banaras
Hindu Umversity Bill was under consi-
deration, I proposed that we should require
the Banaras Umversity to promote educa-
tion m democratic citizenship, in secular
nationalism or 1n secularism and nationa-
lism. The Education Mimster asked me,
rather appealed to me, to withdraw that
amendment of mune Now, what does he
mean ? He 15 bringing all these things here
So that this University may be a unique
university in India, does he wish that none
but this Umversity should educate the
students 1 democratic citizenstup, 1n se-
cularism and in nationalism and that the
students of all other umversities of India
should be deprived of that education ?
If education 1 democratic citizenship,
1n democratic ways of life, 1n secularism, 1n
nationalism and 1n social justice 13 necessary
for the growth of social personality 1n
India among Indian citizens, that educa-
tion 1s to be imparted to all the students
at all levels and should not be confined only

to the students of the Jawahailal Nehru
University.

Then, Sir, what are the other things that
they have given, on the basis of which 1t 1s
said to be a unique umversity ? It 13 said—

“provide facuities for students and
teachers from other countries to partic-
pate m the academic programmes and
Ife of the University *

1 do not know whether the Education
Minister 1s aware of the fact or not that
there are many foreign students studying
in the Dellu University, in the Banaras
University, 1n the Lucknow University,
in the Aligarh Unuiversity, in the Allahabad
Umniversity, 1n almost every umversity, and
"In these days, 1 almost all the Indian
unversities there is the exchange of one
foreign professor or the other So, this 18
not a umque feature of the University aad
1t should not be a umque feature of any
university , it should be a universal feature
of all umversities 1n the same way—Sur,
1 do not know
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MR. CHAIRMAN : Is this uniqueness
a part of the Bill or a part of the speech ?

PROF. M. B. LAL : It is a part of the
speech, on the basis of which they are going
to make it a unique institution.

Leaving that aside, I will invite your
attention to a certain uniqueness which is
a part of the Bill. What are the unique
features of the Bill ? The first feature is, as
I pointed out to you before, the association
of a State University not only with the name
of a particular person but also with the
ideas and ideals of that particular person.
The second unique feature of the University
is that it has not defined territorial juris-
diction. Its territorial jurisdiction extends
to India and it may extend even to coun-
tries outside India if somehow they come
under the legislative jurisdiction of this
Parliament. The third important, unique
feature is that there will be dual academic
jurisdiction over the institutions maintained
and reccgnised outside the Union territory.
I know, Sir, that every university is subject
to the laws of the land. And a university
get up by the Central Government or by
Parliament is subject to the general laws
of the Union as well as the general laws of
the State. But so far as academic matters
are concerned, it is subject to the rules and
regulations of one authority. Now, here
what does it say ? The clause runs like
this—

7. Notwithstanding anything contain-
ed in section §,—

(a) where any institution or body
established outside the Union territory
of Delhi secks recognition from the
University, or

(b) where the University establishes
and maintains any institution or body
outside the Union territory of Delhi,

then the powers and jurisdiction of the

University shall extend to such institution

or body subject to—

() the laws in force in the State with-
m which, and

(@ii) the rules and regulations of the
University within whose jurisdiction,
the said institution or body is situated.”
So, you may establish an institution
under the Jawaharlal Nehru University
subject to the jurisdiction of two authorities
- the rules and regulations which you may
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pass here or which may be passed under
this particular Act, and the rules and re-
gulations which may be passed concerning
the university of that particular State by the
State concerned. I am not a student of
law. Therefore 1 do not know much
about the decision concerning the conflict
of jurisdictions. But I feel that there is
bound to arise a conflict of jurisdictions
when a single university or institution is
subject to the rules and regulations passed
by two different authorities in academic
matters. (Interruptions.) Sir, my knowledge
of law is very limited. I have studied only
a few laws as a student of political science
and theknowledge of the Education Minister
in regard to law is very vast. But I would
like to know wehther there is any Act in the
world where provisions are enacted in the
way the First Schedule is given here. 1
will read it out to you and, Sir, you your-
self, as a great educationist, will be able to
make up your mind.

What does it say ?

“To be worthy of its name, the Uni-
versity shall endeavour to promote the
study of the principles and fulfil the ideals
that Jawaharlal Nehru stood and worked
for during his lifetime, namely : national
integration, social justice, secularism, de-
mocratic way of life, international under-
standing and scientific approach to the
problems of the country.”

Is it, Sir, a provision of law, or is it a mani-
festo or a resolution which political partics
every day pass ? That is another unique
feature of this particular Bill.

Then, Sir, the other academic thing is
**association of academic institutions with
the university”. There are universities
which maintain institutions organised by
the university, which admit to the pri-
vileges of the university certain institutions
and colleges, which affiliate institutions to
the university, and perhaps there is a pro-
vision that institutions may be recognised.
But there is no question of the association
of an academic body or of an academic
institution to a university. This is another
unique feature. And what will be that
wonder of this association ?

We have today an Institute of Medical
Sciences. It has its own importance, its
own character, its own stature. Now
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it has to be associated with the University
which we are going to establish. Now it
will cease to have an independent stature
of its own and will have the stature of an
associated institution. With a view to rais-
ing the stature of this University, we will
be lowering the stature of many important
institutions that are established or are pro-
posed to be established in this couatry.

SHRI P. K. KUMARAN (Andhra Pra-
desh) : They can also be raised.

PROF. M. B. LAL: Another important
feature of this thing is “‘co-operation with
non-academic institutions”., This is an im-
portant clause which deserves your consi-
deration.

MR. CHAIRMAN : I would like to know
how long you will take ? Our time is limited.

PROF. M. B, LAL : I will finish in five
minutes. Rest of it I will say another time.
Another important feature is :

“to co-operate with any other Univer-
sity, authority or association or any other
public or private body . . . "

Mark the word “public or private body.”

. having in view the pro-
motion of purposes and objects similar
to those of the University for such pur-
poses as may be agreed upon, on such terms
and conditions as may, from time to
time, be prescribed ;"

Suppose the Congress Party says that they
also stand for the fulfilment of the ideals
and ideas of Pt. Jawaharlal Nehru. There-
fore, should the Jawaharlal Nehru Uni-
versity be prepared to co-operate with the
Congress Party ? What will happen to the
University which begins to co-operate with
the public and private bodies like the
Congress Party, or the Socialist Party or
any other party ?

Sir, another unique feature of the Uni-
versity is the Dean’s appointment by the
Vice-Chancellor. 1 need not dilate more
upon it because I have already dealt with it.

The most wonderful feature of this Uni-
versity Bill is that there is no provision with
regard to the Board of Studies. In the
whole Bill, the Board of Studies is conspi-
cuous by its absence. It may be said that
the School of Studies may appoint the
Board of Studies. But, Sir, in this Bill
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the School of Stuaiss, which are usually
called as faculties, are not empowered to
appoint any committee. So they cannot
appoint the Board of Studies.

PROF. B. N. PRASAD (Nominated) :
They may be set up by Ordinances.

PROF. M. B. LAL : Another unique fea-
ture of the Bill is that the Bill provides
for more than one Rector. When you say
more than one Rector, it may be any nums-
ber of Rectors. Unless that Rector happens
to be a Principal of a college, you may
have any number of Rectors. Here the
word “Rector” is not used by them.

Lastly, the Vice-Charcellor’s autocratic
powers with regard to discipline. I wili
dilat: upon them subscquently when that
particular clause comes, Perhaps the Bz na-
ras Hindu University Bill and this Bill are
unique Bilis where it is provided whether
the students wilt have voluntary organisa-
tio 13 or compulsory students’ wiion. With
these words, I take my seat.

st WA ANEw WEE (SR
qI@) : AEAE WRRd, I faq ;T F
B39 ¥ TrG T § AR faem @@l
F1 ga¥ fad qod JT § 1 7y faw-
framta 7 &« wiwmas & fod wgea
F1 gWIT; afes & aY FgaT g 5 faiedy
wged &1 ug favafaamey fag g

qd 3@ § 39 T T 5 a #r
mefam g mar g f st 35 gav
M F T ad g agt W v gy
HIT T 15 aTq FAL W A agy g%
N g gaR AN A A AE A =fgd
T FAT W 7 a7 AT wfgar w1
HES AET ATAT AT E A FARINA Y
qEenT MY ¥ HX FAGHAA AT TG
TAET ¥ S & qeq A< wrfgar F AW O
T | WY § WeT AR AL NGO T §
foe g giafady AT FAF sqedT 8y,
@ 7 ag gvwal g fr T 7 9g -
afad) a7 F, 17 FF Hq4 T FGICH
TeF fag T 1
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[#f1 WraE ATAT WA 1]

4 ag qagal g iF 1u& am 51 faty
gafad dar & fF Srargeens St e
¥ frer 9 1 s zaA el oA
¥ ArST FT T Gro THo Fro F IS &7

A o (2ar ST A 3AAT 39T fady
AErANar | 7 T (5 qar A ¥ fava-
framag 4 §, 98 I [qEgA T
> fogw & faafaemas @9 A §
ST AT safETaY F AT ¥ T WE
arr w7 guiR faar g) 9 @)
FAEI F AR Y TAAL | q A
srcfarg e 1 gAvaTeEl arew e
¥ gArataer 1 &ea fzar § M7 &1 8o
FSTAN T IT T A FGE, TG AR
AT BAT &A1 §

‘“ the view of the Commussion 13
that Universities should not be named
after individuals unless the individual
13 not only an all-India figure but 1s also
an international figure, one who will
continue to nspire not only the present
generation of students but also the genera-
tions to come, if  may mention, 8 rame

lik: Rabindratnath Tagore or Mahatma
Gandhs or Jawararlal Nehru ™’

T AE R AT TR
* . The Commussion has given 1ts
approval that Shri Aurobindo Ashram
be deemed as a umiversity under the
U.G C Act retaining thet name '

w fad g@d SR ¥ § 5 wRw
®1 Fq1 I &Y G, T W AT §
Y ST IAF ERT, IET ARWT FT wWT
ST AT FAT | TEE B FF A
FT qFar fF g a9I% & I2-a€ AqTay
¥ FAECAT A F F AT qew
FTATE | AR F &y, €% qarw
* Ty § gV Ffesst feelt o #Y 4
Z\ wrTAa &yt § R Famge
St & sreAl § FTE FTT TG E | WH
M qEw @ AT F, A AT
AMZ & AT VTN & AT 7§17
afre w77 37 favafaarsg g & o
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T d qge wegw d Y wvaey ) 4
I GEI | UF q1a Feel AT E !
g9 §q | o § 5 sragRen® of
F AT FT GIW Aaq W F Far §
sqdre g | faaet @ oW fwar
3T fret ga¥ el & ad fear o
STHY SF gror 7 qg Ag oA (v WA
HEITATET 37 & FTETT I AT 77 fAior
frar ond \ 4 ag faasa 71 NFGT G
fo St sy TN WSYA W @ C
ITR wmuafew F1 savg foF AT
Tifgy a1 | gETSEEY A AT gHT
fermfor #<AT § AT ST T €99 FT W
ATAA TG AY SATET WSS R | T
geAfres 7 g T =@ifen

g8 favafagrag, a1 f3 euv
HZT A FgT, Foraw AW W, faRw A
e F3 gFar §, 78 AT fsdmar
¥, zadr fauwar & do fAEes & fF
9% A wa gfem wEeae &t
7 AR wrdgw TR At 86
aqr 2@ & gy wen F faaed zaw
wdt Y g% | faest § Aumw et
wTe-mie fwecy &, @t gfaafadl feesdt
¥ frfady ¥ @ 7 w7 amr 1 SR
T gAmafaer &, s qArateer
R, 9K A ¥ faendt ¥ § 1 @@
¥ @Ry ¥ fAQ Tar sraey HTAT AT
fF g% g8 R 71 3® T faaa &%
AR IFFE FF AW IT 39S T 98
fafqiee & fafade faenfadt 1 907
fear nd | ¥y fadgw @ 5 9w e
WF I A g e fedlom §
a1 fefesma arm &1 ¥9 giafads
F 7g @y Tar & fv aqq faenferay 1
g &% fedrga 2 3 & gafao
FA AT ¥ FIA1 =@ifev (Sew @@
AT § =9, afgmT A% fo=g wrw
¥ fau Ay g=wr 21, 0F faafaay &1
AT g% |
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¥ fadga § P gvafedt @ v
FT AT ¥ OF Zreced F97C ¢ fag
et st vz w9 | gar A e fE 3aw
TN & €A & Al SAF 3T Jow &7
ANT E 1 g2 greew A faa-faw wen
& faardff <@ foe# o gar & faw =%,
TF ga} & faare-fame a2 &% 1 s
oF yfafeT @ ag gvm fr fasr-faw
AT & FTH OF g § @A Qv
TF & W1 FT AT KEIT-H2T oy
T W gAaAEd & fF v g, =
IEe | g7 /HAT

% I | WHAT AT A AT
Fgr fF g adEfadt g 7 s agan
g & gt gdfiafadt 1 =% fao s
gaE g3 § P arge wfge 39 gAis-
T &1 3o 81, JTIgE 47 e iaes
T g1 Igwr ot AfgFe foamoam g
357 w15 wrofy 78 g, g 9 g
g @ W q ag I ITET g A
gl Tz sepr T S fa e &1 srfere
2, JaF! Y 7geE 391

AqTaT A S e W wE § sEH
agyy A fafafies aEfd & aox
fora gt snfan foaw fir asiy raredy
H AEAGT A1 § A% | 3o kA @F
faretr sTHAT ST A A 3w ar A
I #X 7R & [ fafy & o fafigen
3 AN T ETAT AT F, TAARZH ATA
ar T%é’ il Ei’?q‘ I gﬁf%ﬁgq%
g gl

TF qG H FEATAGA § I
AT EE F WO F AXF | 7. 2|y
sar & 5 faanfagt 7 o 9741 earm
g foar strar fwaar fgar s sifen
TfF AeqqRl T AT W T F
FIL IFFT FANT 1.17 AT 1°20
FF0F & 1 S gar o favafary
g & 9 fawgar fagz 1 feafr et
MI8RS/65—4
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frrmg §F @ faadf R s
AT HAT AT Ffex uF wrA9T q, @F
#I7 7, UF K1Y FAG4Q §, UF A1T GAA-
FZA T A7 Ox Arg fg=re-fany 7@
9\ 3§ 9 1 vEd g | faaew
FEm 5 gmy ag 1481 105
0 Pt 47 &7 A% @ g Awer
7

g a1a st 39 Pawataama F fog
FEAT g UF JAF AT 2 | 98 98
faeafagmat & o0Tr & sent 3 ogq
HT FIE S0F ATEAT TEI § | 0T AW
FAr foegr qr 7@ wwd, s wfow
fra i 2, At wfaw @d o g 6
qg Iq QX1 AET F oAFq | galag
ag 73T fo Fa d15 ME T IS AT
¥ Tw 2 frmr g, 3% o 8
a9 sgeqr 1 wAr  Siige fowE o
wWa @i fafeg= &, & 39 faws-
fau@s & AT g9 & 408 AE IW
ITH! 7 Faw a6l fza1 7, afex 39
sifgs ggraar W &1y foag i 3§
gAY ey %7 QU1 9§y w7 a9 0

fa fawent &1 foer 3 1 9w §,
¥rTe TS 7 SN a1 AV F@Y T
T TEEST A A7 | A e
FET 5 T ¥ @17 oy wv {eny
o geedy 9T &gy faar ¥ &1 0F AR
KEATE A U0 TE A5 & for vt
TF FALA 919 7g &1 {5 99 faqg g
FAT | IAH (AR HT AT GAT AR T,
FIY AW A1 A 74T "Gy Ao | e
et ST, T UH 3 21 TT AT, OHIE
#F 473 4% 9% 37 AW Y TR AT

“We shall have <pecifi: provision with

regard to defence, 1ndustry, technology

and production also.
7z FF FTEN TG | T AR WS
faanT gaT ot FE g1, TR AR AN
far 7 7 ar A5t a<w 2 fr fema
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[#f wwaq ATEw wRtE|

AT T F7 IR 979 Soad gl
Ffge S gwET Trequ T FFTATH
& ufy st qw &7 oy & wfy o @oF
gt =nfgo

TF qT q 138 A[qAL F aeaey §
ag o T 5 o o W FE frewmE
Frgo Ho uwo v frzmad @
F T 7 W@ T ; Ffex ¥ aafwm w
Wl S S foe-me gy, S
Fearawt &, faanrfaal @ sfiaw § gvasy
T &Y, S faenfei v waasi, saar
TGRS 7 g FATar | UF safaa
&Y @7 4T a1 ;Y ety F7 e
It g1 aFr & AR favafaamg 1
IAfq g T |

39T 939 & wrary § A fadgw 08
% fr fwafamen & swae d o g
A FZAT Afen f9ew 9d) & seur
¥ =8 Iz qAw fAATN S oAw;
FAN(F I FET & FeqTqF 39 faawredy
AT q qg T T I9 B F1 ZAT

TF AT F A 3T w2 e §
fF feenfaai #1 g8 mafar oidig o
fosiee 3 =ifeg 1 sy & Avar
T 9ud; % T 9 F semew 3§
Ffaamr @ 3971 ¢ AT faunt Ay
o & § 1 faenfudt § o g7 & Q¥
fasit ot e | sER wwed ¥ q3r
AW  &&4 1 ar e faenfat &
feret s A, et o dea 7, frd oy
wran # g Sfafafuea it ods
¥ @ g% av §er gr | S udlEeg
g @ e ug W @w g ¥ 3o
favafeames Q& § gel 3w 4, wwi
faenfaal =t sfafafac fear mr g
g faerfasi £ st arafor amaT )
XuF e sravas & FF gw 99w oy
ft fegsidaw v )
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TEF FAET gH WA FqeFla 9%
g9 A7 =1fge | wrAm wgfao o
Tt goly &, suiadia gegpfe § 1
@ dgfa § $T¢ g0 TR SR A
=1fgw |

§ wgar g % gud g foer €
g usfaoey § sadt A ag &9,
WW %Hﬁ; WF{QE”IEE\E%H%,EW
T F T AR afgar F %, o6Ad
Rfadl & T W) A afad A}
AT seCEfE U & ST raw ] ¥R |

1P. M.

MR. CHAIRMAN : We chall sit 61! 1-30.
Mr. Thengan.

SHRI D. THENGARI (Uttar Pradesh) !
Sir, I welcome some of the unique fcitures
of this proposed University, for exemple,
its truty national character, introduction of
some 1nter-disciplinary courses, it. rnon-
affiliating character, associetion of some
eminent organisations without their losing
in the lcast their much-priced autet cmy
or their dignity, constitution of the aczComic
advisory committce and machirery for
reviewing the progress of the Univcrsity.

[THE DrPutY CHAIRMAN in the Chan]

Whle these accordirg to me, are some of
the weclcome features, there arc cthers
which are not quite as welcome. Proposing
to take the first question 1a<t— that i- ~.bout
the name of the University— Twillju<1 tcich
some of the points, because in clause by
clause consideration we will take them
up in detail.

Tomy mind the post of Chancellor is
really superfluous, After apportionment of
the top responsibilities between the Visitor
and the Vice-Ch ncellor, T wonder what
exactly is left behind for the Chancellor to
do. There is a trend, and it is a healthy
trend to do away with merely ornament 1 or
decorative posts, and therefore I think that
this University can dispense with the post
of Chancellor.

We also should not provide for more
than one Rector. I feel that an increase in
the number of Rectors will reduce the effi-
ciency of administration. I can understand
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the utlity of decentralisation of administra-
tion, but in the case of a university or any
eduzitto 11l 11stitution unifizd supervision
and unfi:d management would be more
he'nful.

1 do not subscribe to the view that only
teachers should be entitled to become Vice-
Chanceliors, but ¢t least it should be an
educitionst who should be a Vice-Chancellor
and s> the powers of Vice-Chancellor
should not be as unlimited or autocratic
as they hive been laid down in the present
Bill.

In the S:cond Schedule the power of the
Regustrar to take disciplinary action should
be subject to subsequentapproval of the Vice-
Chuaceilor, 11d if that is not done, at least
the employee should be given the right to
appeal to tir= Vice-Chaacellor, not only in
cases of th pealty of tha with-holding of
increm:at, b i also in cases of all penalties,
Penalty of every variety. Simule rly, an
employce chould have a right to appeal
to the Ex:cutive Council against the order
of the Vice-Chancellor, whether the penalty
imposed is that of dismissal or cf a lcss
severe type. It has becn Jaid devn that
“a person sh Il be disqualifi:d for being
chosen as, or for being 2 member of any of
the auchonts s of the University if”’ among
other things **he has been convicted by a
court of luw of an offence involvirg moral
turpitude and sentenced in respect thercof
to imprisoament for not less thar six monhs™,
Now this qualifying clause seems to weaken
the main purpose of this provision, If
he is coavict°d of an offznce involving moral
turpitude, that should siffice. Abcut ihe
duration of the sentence there sheuld be no
qualifying clause, because moral turpitude
is mornl turpitude, and if we want to set
anexample >fany ideal before the studcnts
it is nec: sary thar we should be very strict
in this respect.

R:gardine r'moval of teachers on the
ground of ‘misconduct’, I am all for it, and
1 would wige unon the authorities to be
very strict ¢; s poirt, But may I suggest
that the term *misconduct” is so vague and
it is likely to be misused? The term must
be properly defined, at least as Froperly
as it is possible, lest any member of the
teaching fraternity should be discriminated
against. The same holds good in the case
of the non-tecaching staff also.
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I welcome the provision for volur tarily
membership of students’ orge: ;catier: :nd
also the provision of the constitution of a
council of students’ affairs concistirg of
teachers and students. Thic weuld go a
long way in establiching cordu. I relarionship
between the teacher and the taught, In
this context, I should like to 1asist on the
proper maintenance of the teacher and the
taught ratio, thatis 1 : 20.

Now I come to the First Scheduje. It
is stated that this University 1+ cxpectcd to
fulfil the ideals that Jawaharlal Nehru
stood and worked for during his lifc time.
Now all of us have a very high regard for
the late revercd Pandit Jawahzrlal Nebru.
He was one of the greatest leaders of humaniy
and scienufic outlook was Lis special charect-
teristic. Now through this wording I
think we are trying to create almosta church
out of the theories or ideals that he stood
for. This task, hcwsoever r¢ble, comes
hardly within the legitimate jinsdicticr of
a university, This is the work «f a church,
not of a university. The Umvin ity should
be expected to encourage the <ii¢y of ord
to conduct research in the rhiic ophyv of
Pandit Nehru, but rot to “fufi the
ideals” he stood and worked for. Madam,
through this fulfilment of the idcals thrcugh
the medjum of a university, 1 fear we will

be carving an ‘ism' out of his
philosophy, and this is something
damaging to  the persorslity of the
late revered Pandit Jawahezilal Nehru.

This is very unfortunate becai e, as all of
us know, Pardit Jawaharlal Nehru's thu king
was dynamic, not static, ard evary ‘rm’
is necessarily, invariebly ard irevitably
a closed system of thinking. The moment
it ceases to be closed, it ceases t¢ be an ‘ism’
and therefore, to carve out Nehrniem weuld
be doing some damage to the g1 aidy1 ¢ mic
personality of Pardit Jawazheil:]l Nehru.
In this connection, it is worth r1ctn g that
Lord Buddha has said somethirg very rele-
vant, and we all know how Pardit WNebru
respected Lord Buddha, Ncw he says— 1
am quotinga translctionby Dr, An-bcckar—
“Do not believe what your Teacher tells
you, merely out of respect for the Tcacher,
But whatsoever, after due examination and
analysis, you fi~d to be condictive to the
good, the bencfit, the welfare of all beings—
that doctrine believe, vnd cling (o’ and t. ke
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{Shri D Thengari)

as your gwde” “Be Lamps unto Thy-
selve>”, that was fus last advicz to his

discrples Buddha, whom  Pandit Nehru
tespected so much, wds opposed to scriptur-
alism, and also to the personality cult He
observed,~—and again I am  quoting Dr

Amb:dkar’s translation —“If principle
needs thz authority of man, it 1s no principle

If every time 1t becomes necessary to invoke
the name of the Founder to enforce the autho-
tuty of Dhamma, then 1t 15 no Dhamma *’

Oathis ground Bud tha refused to appoint
his successor  He said “Dhamma must be
is own successor’. As Dr  Ambedkar
pounts out, Buddha—whom, I again repeat,
Jawaharlal Nehru respected so much —
kept lus teachings separate from his per-
sonality Prnciple, Buddha remarked,
must Iive by 1self, and not by authonty
of 1ny man, not even of himself  That 18
why I feel that none of us can respect Pandit
Jawaharlal Nehru more than what
Kassyappa, thz Presidant of the first Buddhist
Congregation held after the death of
Buddha, praised and respected Loyd Buddha,
and n that first Congregation Kassyappa
conduvted only two enquiries to the august
1ss2mbly, about the Dhamma of the body
and about the Vinaya of the body, and
nothing about his parsonal biography or
Wfe  Ithink that this spieit g necessary for
mutaimng the diguty of the Personality
We are going to respect

Regarding the name of the Unuversity,
much has been said. I need not repeat the
decision taken by the Minstry regarding
the naming of the University, also the endor-
sement of the decision by the University
Grants Commlssxon, but T may only say
that Pandit Jawaharlal Nehru himself would
not have appreciated or liked the 1dea of
naming any umiversity after his own name
for the simple reason that we all know how
sincerely, how earnestly he respected the
late revered Mahatma Gandhi But still
during his hfetime, he never tried to set u;;
—he could have done 1t had he wanted to
—any umversity after the name of Mahatma
Gandhi  We alvo know that 1 our India
also 1n the Buddhist tradition, which Nehru_‘;
loved <o much, universities had been set
up. But they were not named after any
particular individual, howsoever great the
individual may be We have had the
Naliada University It was not named
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after Buddha or Ashoka. As Carlyle said,
“No truly great religious teacher ever
intended to found a new sect ”  Did Pandit
Nehru teach any thing which was not part
of our national culture ?

[THE VicE-CHAIRMAN (SHRT M P BHAR-
GAVA) 111 the Chair ]

I agiee with the hon Education Minister
when he says that whatever was taught to
us by Pandit Nehru has become a part
of our national culture I want to supple-
ment 1t by adding that whatever he taught
was also a part of our national hentage,
and 1n this sense I think that, 1f we tried to
name the University after Pandit Jawaharlal
Nehru, we would be trying to degenerate
the dynamic personality of Pandit Nehru
nto the status of a sectarian leader because,
as we have seen 1n a number of cases, 1n
times historical and modern, out of the
misguided over-enthusiasm of followers,
persons who stood for rationalism, for
scientific outlook, have been reduced to the
status of Iecaders of ordinary sects T think
that this injustice should not be done tothe
late revered Pandit Jawaharlal Nehru

SHRI KOTA PUNNAIAH (Andhra
Pradesh) - Mr Vice-Chawrman, I rise to give
my wholehearted support to the Bill now
before the House It 1s good that a um-
versity 1s being constituted 1 the name of
an 1llustizous son of India and beloved
leader, the late Pandit Jawaharlal Nehru,
There 1s no need for me to explain the great-
ness of one of the world’s greatest men,
who devoted hus entire life for the better-
ment of humanity Whatever we may
do for hun would be very hitle if we take
his services to our country 1nto considera-
tion I would like to congratulate the hon.
Education Mimster and the Government
for bringing forward this  Bill to commemo-
1ate the memory of one of the foremost
democrats of the world who belicved 1n
democracy and worked for 1t throughout
hishife  Asaneducationist and a democrat,
Pandity firmly belived in the spread of
education among the masses as the very
foundation of a strong secular democratic
society Time and again Panditp reminded
educationists and educational institutions to
meet the urge 1n the common people for
enlightenment In the fast changing society
now science andtechnology have assumed an
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enormous proportion of importance affccting
the day-to-day life of the people. Hence
itis gratifying to note that the new Univer-
sity would not only devote its energy to
spread knowledge in the different sciences
but also for teaching the humanities.
Panditji was a humanitarian. It is fitting
to name this University after Pandit Nehru.

On this occasion we must seriously consi-
der how best we will be able to propagate
his teachings so that we may develop the
social philosophy of our nation in conso-
nance with his ideology. What is the role of
a university ? Universitics have a tremen-
dous role to play in this country and this
University must take early steps to make
Pandit Nehru’s teachings a part and parcel
of the curriculum in the Universities so
that the student community may be bene-
fited. The Education Minister has to deal
expeditiously with this matter. Thestudents
of science and technology, engineering
and medicine should also have some lectures
in humanities so that we can build up per-
sonalities with technical training not in a
vacuum but with a social philosophy as
a guiding light. If we look at the past
history of India, we feel that the various
systems of Indian philosophy have influenced
our thinking in India and during this techno-
logical age we should have a firm policy
which should guide our thinking and action.
Nehruji's teachings, I believe, provide the
necessary social philosophy for our nation
and it is the duty of every Indian citizen to
get himself trained in absorbing that philo-
sophy. While I hope that this University will
devote its attention in this respect, I would
like several other universitics in this country
to undertake this task of providing facilities
for the study of the teachings of Pandit
Jawaharlal Nehru. Thank you.

SHRI K. DAMODARAN (Kerala)
Mr. Vice-Chairman, neither from the Bill
nor from the statements and specches of the
spokesmen of the Government has it become
clear to me at least whether the Government
itself has made up its mind as to what
exactly should be the governing characteris-
tics of this proposed new University, On
the one hand, they have said that the new
University has become necessary because
of the phenomenal rise in the student popula-
tion of Delhi and because the existing Delhi
University is not able to fulfil the demands
and it has also become unwieldy and cum-
bersome. On the other hand, they say
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that the new University will be a fitting
memorial to our departed leader, one of the
greatest men produced by the twentieth
century, Jawaharlal Nehru. I do not know
what exactly the Government has in its
mind, whether it wants only a replica of the
old university or to break new ground in
the system of university education in cur
country, If their approach to the recent
happenings in the Banaras University is a
pointer, then I am afraid they will be in-
capable of fulfilling the ideals of Jawaharial
Nehru. Of course, the hon. the Education
Minister yesterday asserted that the new
University will not be a mere addition to the
existing universities of the country. He
said that the new Nehru University will be
of an entirely new type and will be unigue
among Indian universities. But how he
is going to make it unique 1s not yet made
clear.

Of course, the First Schedule has spelt
out some of the features of the new Univer-
sity. For example, there should be special
provision.for integrated courses in humani-
ties and the sciences, for promoting inter-
disciplinary studies, establishing such depart-
ments or institutions as may be necessary
for the study of languages, literature and
life of foreign countriecs with a view to
inculcating in the students a world perspec-
tive and international understanding, and
to provide facilities for students and teachers
from other countries to participate in the
academic programmes and life of the Univer-
sity. All these are good. But I still feel
that something is lacking here. Where 1s
that integrated outlook of Pandit Jawaharlal
Nehru ? Whereis his philosophy and where
is his world outlook ? In the first paragraph
where they give what Nehru stood for,
do not know why the Government or the
hon. Education Minister has avoided the
use of the word “‘sociahism”. Of course,
Nehru stood for all these things all his life,
for mnational integration, social justice,
secularisms, democratic way of life, inter-
national understanding and scientific
approach to the problems of the country
and so on. All this 1s correct. But why
say “social justice” 7 Did he not stand for
socialism ? Why not use the word “‘socia-
lism” ? Nehru’s life, according to me,
harmonises the blending of patriotism and
socialism, just as he defended a blending
of ancient and modern cultures. Nehru
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represented a new outlook in history, a new
outlook of culture, a new outlook to world
problems.  His contributions are not
only to international understanding, non-
alignment and secularism but also to socia-
lism. His contributions to socialism are
well known. The Government and the
country have declared socialism to be our
atm. Even the leader of the Swatantra Party
has no objection to socialism if by socialism
is meant the existence of private capitalist
ownership of the m2ans of production and
distiibution.  But the vast magority of our
people have taken seriously to  socialism
in its right meaning. Yet, look at the
curricula of the Umversity colleges. We
do not find much of this great ideal 1 the
books taught there. Many of the text-
book writers are dominated by some form
of hostility to soctalism, hostility to anything
new. It appears that they still Iive 1n the
good old days and imitate the dead by-gone
past. Tsugg:stthat th: proposed University
should give special facilities for the study
of socialism, the history of socialism, the
philosophy, ctc. I do not say that only
Marxism should be given a place there,
Nehru himself said that Marxism opened
up a new outlook for him. It 1s, therefore,
necessary to give a place for Marxism also.
It is also necessary to appraise the students
with th: experience of the socialist countries,
their weakaesses as well as achievements.
We mast commend socialism on the basis
of our own tradition, culture and our own
experience.

Speaking about tradition, I may point
out that unty the reactionary and unhealthy
traditions are being exaggerated and the
progressive and healthy traditions of our
country are all but forgotten. Qur students
are being kept under some obscurantist
bond. Recent events in the  Bunards
University are an eye-opener. The depth
of the omaupotencs of obscurantism and
the surrcader of Government before the
forces of obscurantism are seen there; I
am sorry to say that. I suggest that the
new Unuversity should give special emphasis
to the study of our history, our traditions
and our culture i the way Nehru under-
stood them. You will find that even today
our hutory books are divided into Hindu,
Mushim and Brtinh periods as if the Muslims
and the Hindus aie two separate nations.

[RAJYA SABHA]
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Such history books, I feel, will only foster
separatism and  obscurantism. It is for-
gotten that ours is a composite culture, not
an Aryan culture. Even the Aryans were
Indianised by our culture, the roots of which
lie in the remote past, thousands of years
before the advent of the Aryans. OQurs is
a great country not only of different religions
and philosophies but of numerous languages
and regional cultures. A real history of
India on the basis of a study of these different
regional cultures 1s yet to be written but
national integration demands that, It is
necessary to have a new orientation, a new
cultural and historical approach. I suggest
that the new University should establish
a Department of Indology with this 1dea of
national integration in view,

I do not want to make many more sugges-
tions. Of course, many suggestions may be
made but the most important thing 1s that
the Government must make up its mind as
to what should be the unique feature of the
University and how to implement it.  They
say that the 1deals of Nehru should be imple-
mented through this University but they have
not yet made it clear as to how exactly the
1deals of Nehru will be implemented through
the functioming of this Umversity, 1 hope
the hon. Minister will rise to the occasion
and will succced 1o his efforts.

Thank you, Sir.

st qaEAeT AN (WERg)

AENY  IygNTeRe o, o giadn
@ 7g ghated! aam a7 g g sawt
A T gaT earT a1 Jfgg  faeelr
F1 sargr fasr gfa fev agdr o g1 @
A 7A@ Y 30 A1G AL ETIE )
szt g faed) FFONF 5 g faanyf
9%d 9 98T %9 28 gonx faueff gy 13
&, 9Bl 9gd 7-8 FINT §, 98y I« 31
FIAT g S FFT FINT 97 I8 /=
[ f AT IR TF At A¢ gV afedt ey
S |

1960 ¥ Ifafadr area FHimA
¥ fowifon %1 o1 fr foeehi & o 7€
gARfEET @i ST F1 aga navaEar
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g I fawelt gArafdt & Tt agg St
¥ g9 TR AT &7 A gAY TTF1T
q A AN F1 oaaw fFaT ) @ig § @A
AAT HelT ST Eita T sEgRes
Age St & (A oy sraey @egwr SAa
ared Wl agi o A gAafeE
FAeT ERIT ST gW wigd & fa suwwT
A 5@ gAafed &1 faa g dfes
THIEINT AgT ST 7 3F GAE F1 16
gt Frar S gaar €1 78], 94T W%
fa<ia far 1| @iz & dfsn g
AgE T T AT gmT qdl wEg A
au fagr fa dfeq o & 19 § &7 ag
FHIatReT @l sl AR ga T & agf
9T 3@ ¥ 2 & g9 A o} uw e
Ter & war § % 37 a¥g a1 fam@ia
gt wiwTifaw o @ 1 fEdd g &y
ferefi a3 etigHT F1 MW & &7, TT a<g
FI uftqEt gmT ggl =efr_ T @) &
AR W ¥F avg F3 (qvafgamm
AT %% FAw g€ a2 snefayt & owy
IEA @I T 17T ¥ dfes s F A
FT TF §AF g, (Zeeft § FI@TAT AAQ
F 77 93 ¥feaa wAs § o wEe
YT ST & AT ), 4l § q@ar q@rg,
TuaR A vy Afera e &1 @ gg
qYg A @y N AT gl fergel
#R feparfEl / aga w=e & =9
AT § AR ET UF  HEAT FY a1 AH
¥ F1 wrfore FRFF

st AW % AHT GIgH (A7
g3wW) : Sraw@yT 7 A qfeq ot F AW
9% OF QAo 1o g |

&t [EER TOEAN - GAJ UF
31RO faar A 39 a3y F % AR
e g o gy § 0 AR FET
e g § f% 7t ax &t fqae @sr
gam & ST avr @, 9 ag § f e
Tffa §feq TAMEIATT 4EE & AT
Frrazamadi 3 ®E | gwgafad
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FT A AEIFE § IAFT WY AGTECAT
Y F AT & ST S T & A ag g
ST @Y g fF sagrenw age st fam
sfeaem, fom ssdaea & fag foad ar
W, g9t Afweafer @ gdfafwE &
gHT T1fegd | § g Sex Mgar g ®
M g gAafadt w1 qfeq srageE™
qEE &7 AT IAT A £ Y I AR-
T @ &R R faan s, vy ey
¥ WY SHET A AITAT, ATAICH
F ITH AW FT FgF JAT 41 AGifE
FT AT, W @ § 31w w8 1 W
¥ M, ‘Tos i ‘faored’ #1 Bk
wafET W@ g gy A A% g A
Fgm fx gfeq St was the last word
on knowledge and wisdom. IH TIF ¥
aree’ @R fasew’ o) 1 g
AMET qT WYRET WOAT S A 8,
qg d Arar g1

gad @ § WA Al o ¥ 78
Fg S g i uF @ oam e ey
fir o o ¥ AR A fqaw @9
gt T gl o & snxfeaem & @@
g & grefdea g, avE-aw T A
fq AT AT 989 gAY | TF FYW
fir SoaT "o ag § T gE FW
fir SuFT w4 ag &, AT @9 OF AgE-
garfgar & faq g dar @ dd 1 4fT
qfeq Sff &1 AW seATLH F qIA AT
ST g A gudr enaf & 1 &%
s srAd € fF dfer stageea ot ®
gft 1 fawr § aee-wi s faedt &
FAGE | A I 40 a¥ F ey
T g W IR & AW A A F AN
Yorrfa oI 3m-¥ar et 2, wfag
R fawr #§ 9w wfa snae o et &
FH TG &1 qHaT &, Ig qF I T FFA
21 A o fawew ET Owe -
qfen 7 & 1 wwfaww, faeaafew
YT Furwar v oformer waifaa A
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[ asiaead @ |

2, 98 gt 9w e g ) fmae ¥
NI & gLUF W5 F7 AT TEAT AT &,
SE A eI ) R I G CR I e
F aformr FgAr qEdr At fawfag
2N 1 xafaT 37 97 A1 g ST,
wglET @ AT, W AT ¥ S a9
FCRE

SymwEaa (M agrE wee WhE) ¢
HY AT T F AT A LA
The House stands adjourned til12 30 p m

The House then adjourned for
lunch at thirty minutes past onc
of the clock.

The House reassembled after lunch at
half-past two of the clock, THE VICE-
CHAIRMAN (SHRI M. P BHARGAVA)
in the Chatr.

5t IAFNALT ATCRI ITAVTERE T,
¥ 7g ¥3 W O fr A & s
AT A T | I AT WY F AT~
| g [T TEd, I fara S
@1 fed | w9 wEAT fosm g
ft 7 Far frd g gerated) &t g
IX A, g *ad A gAafEd
qATAT ATZAT § 1 T TG =97 A0 2,
W 7 g 94 999 997 {F  wra
"t 7w gArafad ¥ avq 399 oifoas
i g 7 wrdra A @1 fggerm &
w1 dg gAvafedi ofr o A
F£ & 1 7 ofr gArafadry 1 g4
amgw faaar @ 1 A1 1z w7 77 foaf
G31 F7Ar ¥ AR gAafwd A &
fear & fF sq qvg gart 9 oforafaet
frar 2 %1 s ferarraz & fr frdt
Y gAtafadt &t Ao, 7z w5 @
N NI, 395 IFw Y Afwd, gaq
T[T AL ] | @Y T v g
o ST §, AT @9 a9 &, qfomw
7 FZA AAT ) T qg Ay §
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fir oy o wded A gAAtedy &y 7
Tt fqeAre oft ®a FTm ARy
1 g a wqrar =ifeg fx faene ®
RS A g Feer | fawRare @ gl
Fga ad gr & | s 3 gAafest
® agA =T3r & =wed # 1 Az o
7 gAETaET FTHT 2 AT AT ATRA
g, @14 ag a5 o gt agrd 1 ARw
waq 7z & fF gy g Wisfue
geafedr qemed, srer foers o faandf
UF Wg @, woar faew ww o SEd,
qTE & WIH A% 97, VLI AT TF
7T &1 yaat @ A7 faers faenfaan
9T FT Y@ ST A% | I F G
IF BT AT § AT A FArafadr
qga g, @ed Agr1 It is not an
end but a means. % Tg I@AT
Tfed & g} 7 fawemt § 9,
AR 3 fgader § & f5g qwg &
fererroft smg oy &, firer @<g & Amifer
zd fray arr 81 gq sf@a amlen
# F&A &, W ARAIY Amfapr
T FE & | A 3T WTET AATHT AY
s ¢ fF it daafoes, dfow i
e ATHAT 7 AW HT AT HT
TR HIT AT gATY 2W AT A AL §,
I9ET T FT FF | qF ¥7 ¢ FR 7 A
FEI g1 FET W & | 78 "ran Jnfgd
o g aror g = et & Ferear #7 afoormy
A KA A gH A1ZA 3 A FA1 A4 e
Qe 97 Xy fr adt am g arer
¥ | e Awe g wdqea g
He g ATt & | # Ag O =g
fir st Farferdt &y ot a9 7@ Y &,
AR fora g F o THA ? A7 A
#y fovarr faanfagr &1 30 for zardy
ag IFTL FL BT AT FIT wiee ardrfeaee
AFEH B ASAT A% §1 7 AT F AT
AFAC | A9 ThFeT & Hifwg
THH T A9TTA T 39 AU F 25
FII Y AT § |
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Hardly two per cent are doing agiicultural
farm work. All others are engaged 1n some
service or other of Government or semi-
Government. &Y af& &7 & F&1 Fr I

g & s A gfgatgdt i e ot
zms g g o geiatedy & ag (e
arr faardf few =fm 3, fa smaet
F of1x foR SRoal & g T AW Y, FHIR
HY, o7 F7e7 37 aver &, foprr 2or o
WAL FTIATE | qa A2
faer 1 sl (e fag A
gy sifed 1 et farear siv Sfraw #
qugan 3 1 forer Sfam & s =47 &
@0 g T T3 FIROT § IEAT AT IS
wRE § g ST o Fo {3 agd
SEICE H AT | AT AT A WA £ F
N FZ AT AW qQr TIAT JET S, q/T
agr &1 forerm &7 afona &, F2 fen
g AT’ FC AR A G wr g ?
Froor ag & f foar &1 S & &g
W a8 B | gEid ¥ #7 v g
fr WSt gdafeeT aameT fsae
TG T ATA FTYAE W W & W A
Sraw 9% F9¥ gl, IS @A forer
foer, 53 Ao Q& 93revw 9w 21 ey
¥ afwam s as

gL a1 o wfeed 1 FET AA
21 et W WA & f& aEa wie
YT A TeE  agdAT ST VET §, FH AL
g1 @ 2§ | gmidss a9 &gy A
@Y &, 9% 9GS ST AT § AqT
qE TET R | IAET 4T 1707 @ 7 Wiovferen
AW 3, g afes #¥ oA g,
fedtFAY Y o g, 9Cg A AN 9
FGATY H §, qIE 97 3, A47.F5W |
Agr &, Shaw & a1 § 1 39 fn 7 sy
Figm 5 7 a@ sfia 7 qma A7 379E
fad s #ar {wreqr-sqawar €7 728 7

AT FTIETRE FHIES T gHAF T
fed & us@ e g 9 wiER
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T iy augar 5 smTd T, o9
T F FAET AT ATA 47 F1 HEAT

g7

afea st a1 am fear s 8, agw
9vEr A g | T g dfeq
St 9191 G 2H SAE T A1R Fe w1 |
dfeq ot fama & age aF wav 9, 9vg
ag A7 97 St ugenaT o1 4 7 fama
w¢1 feargs amm @, gu% ofvow aga
FXEA 2 v g1 72 2 1 zafew enfav
4 ¥ g wd 9 7 faws T s
#Y giw gt anfed, fweng Zmr =nfgd
T g Tev 9 fF famiT w2 q@ier W,
ATT ALATH T TG 1T+ wef fqmne
FT FLATH FT AF-AETT FGT FWT F@T
fama  mETToE gAMT | SEr AT
F1 fasmra #7 arg 78 oo agr aqamiT
g7 8 s ) gefag fawmw Wi
qeATH, T ST a1 gy fg@end sy
a2t fam a7 afvong <99 g AT 8,
FereR A1 SAfqa g aren g o fF g
a3 &t gt WeEfq § | gufad 4
g agw & 3w gAiEfEdr § fasna
F 1 eaew &1 forerr Ay g v fF
qfeq ofF =8 7 )

FHE a7 UF AT A GfeT ofr ARy
¥ fyax 7o & widsy #€m wwE
qeY oft & fF & guwt 39 aifas 3 )
¥ gz oA 9 B gy e feh
= % a1z A & e et 7 gy
AT | ZHTAE SRR & AT g Fer v
BF 9 0= 3 F am el fei &
& e 2% (ot v o Y 9 v
afaq FrqTQeT w7 a1fze | i
fad 37eaz 1 T3 =W §0-
79T F %7 SR Far 91 {5 ufeww
3 F fa gy Fwgwes g Jifed
fo 3ot o feult v oo sEw ORe
FE AT, ATATT AT T ATFC FITFE N
§ gz wmgw T 36y w18 amwen ww
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[+fY gFreaa Freraon)

faw 7% w3, wfs felr o &
98 A T® g arArfrw fwem
forad o Wi & saee 7 @@
afezs #r s frard 2, @ AWt A
/AT F, TS TATT &7 qa7 FL | foaref
AT H Y 99 ZY JET E, TR B
¥ AT Y AT T g g | g F
T ST FFA T A W TF AR
ag I fait §r s

TS ATF TF AT AT FAT T |
g8 qaT fadas 7 w4 difeaw &1 o
TET ] | BW WTed g & g9 39 &7 Wy
fegr €1 1 enfedr & T3 Iw &1 wmr
fgdy @ aret @ 1 9y 7% gEEfEEy
2 AT gy o Feedi & wreend FT awa
g | a7 7g F3 {7 ser ag aga fawfaa
agr 2, ar afaT a% sy gadT oAy gr
9IRS qrar g 39 I
YT JASAT | T T &Y, T8 FH g
ATAT TET §, IgT et T/ LN W
AT ATIY 7g AT HEAT o ey
difeow agr qF #X | @ A faeee
TR & WA TG § 1L AHALA A
#g1 gt ¥ fag fe=dr wmenw
F ST | G AT AT F 577G A
@, 93 as fagmr 7 sowr feeae
FHET A FgT

Humanities at least should be taught
through the medium of Hindi, 319
EATd FL | gfc dT qEr Ag F:A
ar @wr @ AT " g i ey
Fgd TG § AT FY FO & | o7 fgedr
e §, 00g fE=dr F1 AeAw A A
Sq AVHT AAT & qT ST SHFT  HIFRT
AG AT 1 A A aga {wPad g,
AR FAT @, 4 9T 4T §
faqrg & 1 wer s g (& snEEE
| St feoft fody sl &, ¥ afewr & foel)
ST 3 1 fev garR agr &y fear Fa
Faeg 1 4 fdr s, fedr o ford) s
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T | osusr § foey S ? s
aely &7 gn o w1 #Q@ §
FE FI E | gAY WEFA WIET AV
AR wEglq &Y, qoa #7 smAT g,
Iq HEF W97 7 a7 feur fodr s,
&1 9gT A=BT &Y | Fg WY TaF Far qwT
BET | g o % a1 o7 F< F1 A
R & TF TE I1d ag |7 9% 7T |

snifay art 7g § ¥ 1 fx a7 fafa
aeE &g 1 s 39 fadaw ¥
JTGAL T orger fer@r 1 “Hewillbe
elected by the Court,” & &1 G &1
®I a3 AL | ag agd g1 feufredy
gRIT | 3T TEH! g § FAE A
TTAT, FIE & g7 4%, I3 T qgeq g
Y I IR &7 TET GIFATH GRIT, IaH
fenfadt Fer @ <&h 7 wafew &
SR fo oM AT 9 AR FT TG
HT AT ATA FT WA g, g q9T I
fenfaedy wmaa &, 99T wed o e
TGAT TR & Al SOH! TN ¥ AAT
¥ FAIRY AT TAFT FT TR A I¥ A
gifam | sAdT Er Wl enfadt wraAr

g

SHRI G RAMACHANDRAN (Nomi-
nated) : Mr Vice-Chairman, may 1 begin
by saying that I am always a little nervous
when you are 1n the Chair ? You look
much too grim for a tmid fellow like me.
But I am very grateful you have broken into
a smile already. I want to begin by paymg
a tribute to Prof. Mukut Behar; Lal,
who entered the lists ike a gallant knght-
errant tilting with all hus strength of arms and
lance against the 1dea that the university 1s
to be named after a person, however great.
I confess I listcned to him with a certan
amount of intellectual admiration and appre-
cation and I very much wish I could join
hands with him in this tournament of tilting
agamst a name, But I want my friend to
realise that 1t 1s not logic that always decides
agreatissue. Logicis onhisside,irresistible
logic, and he brought an array of facts and
figures to back up his logic, but there 1s such
a thing as the sentiment of a pcople and the
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feelings of reverencs of a great nation
He himself would on another occasion in
regard to some other issue, develop notning
less than the fervour of sentiment and
emotton. We attach sentiment and eino-
tion to something or other, after having made
up our mund about something 1 advance,
and then bring up logic to support 1t If
somebody had asked me before anything
was done about this Umiversity . ‘Shall we
call this university after the name of on2 of
the greatest meén of our country imn this
century?, T would have said ‘No’ I
would have said ‘No’, because to attach the
name of a man to a unwersity 1s to do
something very unpredictable Look at what
18 happening in the Aligarh Unwversity and
the Banaras Hindu University. One was
founded by Pandit Madan Mohan Malaviya
and the other by an equally great Induan,
Sir Syed Ahmed Khan. They started with
noble 1deals. What 1s happening n thi*se
Universities today ? How arc we going to
sit here and foresee what will happen 1n the
next ten, twenty or tairty years i the
Jawaharlal Nehru Unversity ®  Things
might be happening which might be comple-
tely contrary to the 1deals, thoughts
and programmes of Jawaharlal Nehru
So, 1f somebody had asked me in the beginn-
ing, I would have said, avoid this name

I understand—and I am hopmg I am not
letting out any secret—that when the Educa-
tion Minister approached Pundit Nehru,
as he himself adnutted on the first day,
our great departed leader said, ‘No’ and then
he added, now that Pandit Nehru 1s no
more, he 1s not bound by his wishes It
sounded a Iittle strange to me that we
respect the wishes of a man when he 1s
alive and do not give the same respect to
his wishes when he 1s no more. Gandhin
himself had said semathing ltke this, once
So, he 1s 1n good company Pandit Nehtu
himself if 1 remembcr 11ghtly, had suggested
the name of ‘“‘Raisina”, because Raising
was the village on which New Delhi 1s now
built But nov 01z of us can go back
on wnat has happened So much has
gone forward  You have brought forward
this Bill  You hive taken this great name
and attached 1t to this University and
there 1s a good deal of consensus 1 favour
of this, because we are today moved by out
depth of sentiment and reverence for the
unique leader, who 1s no more If today
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we 35 b ck cn this, 1t would be a tragedy,
pure and simple  You have brought 1t up.
The revered and beloved name has been
bandied from mouth to mouth It would
be discussed on the floor of the other House,
every newspaper would be wniting about
1t and the news about this will go out to
the whole world. Having gone so far, I do
not think we should ecver think to go back
onthis Itwould be eithera dehberate or
undeliberate act of ncxcusable irreverence.
So, now that 1t has been put forward, I
want not only those who are n agreement
with the name, but I want even my friend,
Prof. Mukut Behar1 Lal, to say ‘Yes’.
There 1s such 4 thing as the sentiment of a
nation and the reverence of a nation.
There may be many pitfalls ahead of us.
I would like to know which big step we can
take 1n any direction 1 this country today
without big pitfalls in frent of us all the time.
But we can guide ourselves, control our-
selves, shape ourselves as we go forward
So let us be unanimous today, absolutely
unanimous, 1n joining hands In reverence, to
have this name for this University Lot me
add that the Education Mimster 15 taking
on 4 tremendous responsibihty by calling
this the Jawaharlal Nehru University and 1
know nobody realises this better than he

When this Biil fi st came bfoie  the
House I had certain things to say ard I
saild them without reserveticn. Then,
the matter went up to the Joint Select
Commuttee 1 wish to unequivecally ccn-
gratulate this Committec on the first class
work that 1t has done Tt has knccked out
quite a number of thirgs which were 2t one
time very close to the heart ¢f the Eduvcation
Miarster Now the knocking cut of these
by the Commuttee was gcod. But 1t <peaks
also volumes for the Educatior Mirister,
that he kept an open mind and accepted
severi] change Now, what has come
back from the Joint Scicct Committee 1s, 1n
some ways, totelly diffirent from whar was
the ongmal picture of this Uriversity
Let us bz grateful to the Joirt Select Comrmy-
ttee and ever more to the Cducation Minister
that he acceptcd the amendments &1 d has
now brought forward the amerdcd Bill
which looks so much better than 1t was
ornginally.

Having said that, thare are ore or two
remarks I would still like tomeke 1 bepin
with what 1s called the First Schedule.
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[Shri1 G. Ramachandran]

There are many things said 1n 1t which are of
v.ital importance and which even at the start
gives td this Unversity a new tone anda
new colour, a new ard vari gatedprogramme
of study and research But1n my opimon
one very serious thing 1s miseirg 1n the whele
of this statement of objeces and aims 1
am thinking of somethirg which was stated
by Pandit Ne hru himsclf, agnn and again,
and particularly durirg the last s1x or suven
years of his Iife, 1¢ , the absolute necesty
1 the modern world to reconcile the cluims
of the human spint with the claims of ad-
vancing science, the recorcilation of <pirt

tuality and science 1 weuld Tike to give
an anecdote 1n this connection The first
m1in who said 1t 1in Ind@a- and when he
said 1t, 1t took the breth of many people
away —was no less a person than Acharya
Vinobha Bhave, that the days of politics
and rehgionare gone and the days of spintua-
ity and science will ard must come  When
he first sard that and 1 read that he had
sad that, 1t did not strike me as something
wondcrful to say Others had said the
same thing often before in different words
But Pandit Nehru picked s up and re

peated 1t more than once, When he once
spoke at the Bolshor Theatre 1n Moscow,
he referred to this and sud: **One of the
greatest saints of my country has said
that the days of politic, and religion are
gone and the days of spirituality and science
muast now come’” He said 1t with great
approval  You will agree, Sir, that in the
whole of our educational programme in this
country the biggest gulf, the most disastrous
gulf, 1s the gulf botween what I would call
the claims of the human spirit and those of
advancing sciznee They are gon g almost
tn opposite directions and ¢he tregedy of
cwvilisation amses from this  dichotomy
between these two  imperatives  Shail
we not make an effort 1n this University to
reconcile the highest claims of the human
spint, the highest spintuc ify—let mc uce
that word thoroughly unashamedly the
clums of the highest spimtuality with the
cliams of wdvancirg science ° 1t we will not
reconcile them 1n this Universitv, where 1s
1t going to be done ? And you have
everything else n the Schedule except this

I would like this to be added 1n the place
where you say  “make special provision
for intezrated courses in humanities, science
and technologv'’ etc  *‘and the reconcilia-
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tion of ethical valucs with -aentific

advance”

Sit, one of the meyor ronts that <cmre of
us made 1n the orrginz], debate was thit ycu
must not pick up all the colleges n the
surrounding area ard put them finto this
Umwversity dand call 1t the Nehru Uriver-
sitv  The Joint Select Comrmuttee <eemrs to
have stood firm on this point with the result
that you have given up the 1deca of tokirg
up existirg colleges ard puttirg them 1nside
this Upnpasity  But havirg dore thet,
you have done somcthinrg which m my
opimon biings this picture back agair 1 an
wdirect wey  You have provided for tre
cetablishmer t of what you call Uraversity
colleges at the undeigraduate level, 1
tnirk this 1s 1 very sericus mistake to cem-
mit in the Nehru Umversity 1 pleeded
hard, Sir, that this University must remam
a po t graduaic umveraity without recerve-
tien, and the phrase used now 1s, 1n order
to buiid a base for the postgraduete sectiors
there should be a few under-graduate colleges
called University colleges T pleed that
this base must not be 1n half a dezen urder-
graduate colleges which you will put srto

* this Unyversity, but this base must be lockcd
for scarched for ard discovered 1n every
unuversity 1 India, <o that the decp bace cf
the Jawaharial Nehru Universaty must be
found, 1n its Own appropriate way 1n every
unwversny 1n this country ard even perhaps
tn universities outside What do I mean ?
1 have s.1d also that we must rot be caimcd
awdy wich the fascanation of mumrbers in
this University 1 row  discover frem a
dccument which I have here that Prcf
V K R V Rio also pladcd befere the
Ccmrmitiee very vigercucly rcet 1o take
in scveral theuserds of <ticerts ar ¢ this
Unmiveraity I suggested when I orgirdily
spoke here onthis Bill that we <hcu’d cor -
fine this Uriveraty to rot more than ore
thousand students— the best <elected frem
every ungversuy 1n Indie under ary proce-
dure you might lay down, @}l of them pest-
griduate  students—ard  the Uriveraty
should be o residertial uriver ity with a
campus the like of which Irdia has nover
known before It 1s that kind of a picture
I had in mud, but the moment you bring
10 through the other door—1I am not calling
it the backdoor, because Mr Chagla 1s
not & person to do anything through a
backdoor under-graduate collegesirto this
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University, 1t defeats the very point for
which we argued when we said  “Don’t
go and pick up existing colieges 1n Delh
and put them into this University”” 1 do
not want this University 1o be precccupied
with under-graduate studies in any form
or shapz  But you pick uo fiom every uni-
versity of India, by any selective process dt
your command, a thousand of the best
students of this country, you can keep
it at mine hundred so that you can have
one hundred from the rest of the world
1 am pleading with all the strength 1n me,
let education 1n this Unaversity be one hur-
dred per cent free for a thousanrd of the
best young people we can select n. ke
education completely free nke what Tagore
said 1n his immortal poen * *Wheie the
head 1s held high, where knowledge 15 free."
Let there be one seat of learming 1n this
country fulfilling the dream of Rabindra-
nath Tagore where knowledge will be free
Then what happens ? Instead of asking
talented boys to pay to sustain the Uni-
versity, the University will pay the highest
talent 1 the country to come and make
what you wish 1t to be So what should
this Umversity be? Post-graduate, no
under-graduate 1n the campus, a residential
umversity restricted to one thousand students
of thz highsost calibre, learning and working
and pledged to carry out the 1deals which
Nehru stood for.

Peof M B, Lal said : “You call 1t the
Jawaharla]l Nehru Umversity Then you <ay
this U wvarsity 1s to carry out his ideals ™
His logic was almost arresistible  If you
call it the Jwwaharlal Nehru Umveraty,
h= said, then this happens  So he did not
want that name and he did not want the
umvarsity to simply carry out the mission of
a pzrson howaver greit But this is going to
bzanzwtypzof university. Weare breaking
new ground Having said that, how
arc w2 going 1o create a uimque institution
i w2 go along the beaten track * Then
where are you ? You accept this idea
that this will b: someathing unique, magni-
ficent, the like of which India has nct known
baxfore Tt 15 that kind of a thing we
m st cre itz 1n the nams of our greatjleader
establishing this not meiely for study and re-
search but for carrying out the great ideals
for which he stood Somebody said that
this 1s a dangerous thing to do When the
world 1s growing, knowledge 1s advancing,
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/ science 1s exparding, ethics are changing

f
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from decade to decade, 1f you attach your-
self and your students to carryirg out
certain ideals of a person, what will hepren ?
The 01 1nique, absolutely umque thing
about N.hru which was not true even of
Gandhyi s thrs, that he was never tied down
to a formula Gandhip was tied down
eternally to certain formulae T read again
and again Pandit Nehru's utterances. In
nothing did he tic himself down to a formula
The broadest, the widest, the deepest human
outlook—this 1s the Nehru way of Ife.
There 1s no danger 1n our saying that this
University will carry out the 1deals of such
a giant of our history

3P M

And what 15 all this talk about the Uni-
versity being merely a kind of intellectual
place where you study, you do research and
all that ? Then afterwards what happens
1s nobody's business 1 think the new 1dea
of a university integrated together for a
great purpose and providing for the execution
of that purpose 1s a completely new 1dea and
we must welcome this 1dea

There 1s only one flaw 1n the whole of
this picture Suppose after ten years or
after twenty years this University goes off
the track, who 1s to bring it back on to the
track You may keep something written
1 your book but your book will not hve
You may have a constitution I am there-
fore suggesting that a provision of some
kind, a suitable formula, which the ingenuity
of our best educationists can evolve, be
put wnto this University Act which would
ensure that once every ten years, a National
Education Assessment Commission at the
highest level will find out how far the Uni-
versity 1s going on the proper track, It is
not a questton of somebody coming as the
Visitor of the University or as a normal
Umniversity Grants Comrmussion I am here
thunking of a National or International
Commuission at the highest level which once
every ten years would look at this Uni-
versity and see whether this Umiversity
1s working and advancing along the lines
contemplatcd 1n the Bl If this check is
made from time to tume, may be, there will
be an opportumty to correct any wrong dnft
1n the Unuversity

So, T welcome the 1dea of the Jawaharlal
Nehru Umversity. I have certain regrets
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{Shr1 G. Ramachandran.]
on some points 1n my mind but it 1s too
late 1n the day to.press home those regrets
here. We are almost at the end of the debate
But I want to say this that a tremendous
amount of responsibility rests on the
Education Mimnister How long he will
be the Education Minister 1s a question-
mark before everybody With change of
Musters, policies also tend to change.
It can be guarded against by putung a
suitable formula 1n the Act Let us put
n all the safeguards to the extent humanly
possible I do admut that it 15 impossible
to work out dabsolute guarantees But let
us do our best to take care

1 hope that this University will serve the
purpose for which 1t 1s intended and all
these big brave words which we are now
using—‘unique’, ‘absolutely new', etc—
will be justified by what happens

Thank You

SHRI K V RAGHUNATHA REDDY
(Andhra Pradesh) : A promnent question
that has been ramised on the floor of this
House 1s whether a university can be asso-
ciated with the name of a particular man
In other words, the question of personahty
cult has been raised and arguments have
been advanced mn support of the statement
that personality cult should not be perpetua-
ted on the ground of various sociological
theoncs.

Mr, Vice-Charrman, this question of
personality cult has been dealt with by
various historians hke Toynbee, Plekhenov
and other social theorists But there 1s
no historian or social theorit who has denied
the role of man 1s history Whatever
might have been the phases of history,
the role of man as a guiding factor in the
development of history has not been denied,
though man himmself or the hero himself
may be the product of history or historical
conditions In tlus context, a distinction
has been diawn between hero worship and
the contnibution made by 1 man of science
or a man of knowledge to the various dis-
ciplines both 1n sciences and i humanutzes
To 1llustrate my point, 1f we take the history
of economic thought or the history of social
thought or the history of ethnology or the
history of mathematical thought, no study
of the history of thought would be complete
unless we refer to the contributions made
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by the various thinkers on these subjects.
For mstence, no study of mathematics
or the theory of relativity would be complete
without studying Einstein, and no theory
of economics would be complete without
a study of Ricardo Simmlarly, any study
1n Jurisprudence 1n law would be mcomplete
without reading Rcscopound or the very
early juusts mm this field If we draw a
distinction only in relation to a name, it
would foim part of the hero worship, and
then 1t would certainly amount to persona-
tycult Tolook at 1t from a different angle,
if a person had made a contribution to
the theory of knowledge or to the history
of 1deas, then there 1s nothing wrong in
trying to study the history of his ideas or
the contribution he has made to the theory
of the vanious social processes which had
helped and guided him, to develop the 1deas
based on them. In that case, is there any-
thing wrong 1 asscciating the name of such
a person 1n such a context of intellectual
activity ? For mstance, f a Ricardo
school of economics develeps, certainly
there 1s nothing wrong m 1t And even
m England, 1 am told, there 1s the Lasks
Insttute of Pohtical Science named after
the 1illustriovs thinker, Prof Laski. If an
mstitution 1s created not to perpetuate the
name of Laski but to pursue theideasenunci-
ated by him, and if incidentally his name 1s
assocrated with 1t, T think there 1s nothing
wrong 1n 1t,

If we accept this mejor premuse, that if
a person had contributed towards the theory
of knowledge, to the history of 1deas and to
the social thought 1n relations to theory
as well as practice, one can justifiably asso-
clate his name to an institution meant to
propagate hisideas  Then let us examine
whether Pandit Jawaharlal Nehru had made
any contribution to those aspects of 1ntel-
lectual activity and whether, 1n that context,
his name can be associated more 1 relation
to hus contribution to knowledge rather than
to lus personahty tself

If we take this into consideration, there
are a lot of conflicting ideas 1n the contem-
porary world like the peaceful transition
to scciahism from capitalism or the difference
between a welfare State and a sociahst
State or the difference between the dynamuc
element and the static element 1 law, about
which the Education Minister would be more
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competent to speak. If we take all these
aspects of intellectual life into consideration,
Pandit Jawaharlal Nehru had certainly
made a contribution in drawing a distinction
that democracy by itself has no meaning,
that under democracy there might be formal
equality as in England, and that democracy
with socialism alone will provide real
equality, In other words, formal equality
under democracy should transform itself
into real equality under sccialism. But
these two ideas of democracy and socialsim
have always been used in juxtaposition with
each other and understood more in conflict
and in contradiction rather than in unison.
Pandit Nehru coined the expression
‘democratic socialism’ and expounded it,
not in terms in which the British thinkers
have done, because the British thinkers’
concept of socialism, as propounded by
writers like Prof. McGregor or even the
present-day Minister, Mr. Douglas Jay,
is different. They also had used this ex-
pression *democratic socialism®’. But Pandit
Nehru had given a real content to it, in the
sense, that social'sm is inevitable but to
achieve socialism it must be through the
triumph of demccracy and not through
the tyranny of dictatorship. When he came
to the ends and means of achicving 1t, he
had clearly shown now the end could be
achieved by democratic means, that is,
by parliamentary democracy and not other-
wise. Therefore, he had really made a
contribution to this concept of ‘democratic
socialism’ in relation to the doctrine of
equality, to the doctrine of ends and means
and to the various phases through which we
will have to go through.

Next, the concept of a welfare State—
in other words, loosely used as ‘social justice’
in the First Schedule is known not only to
the socialist world but also to the capitalist
World, And we often use these terms
‘social welfare’ or ‘welfare state’ with-
out trying to understand  the real import.
Pandit Nehru had made it very clear in one
of his speeches. Take the capitalist states
like England and America. Nobody can
accuse America of being a socalist
state. Even there, in the days of
Roosevelt, there was the New Deal which
no doubt created a lot of excitement
and opposition. In America, the ideas of
a ‘social welfare state’ have taken some
form and shape. The Beveridge Report
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during the Second World War, even, intro~
duced this concept in the capitalist structure
of both England and America for the pur-
pose of alleviating certain grievances,
troubles and privations which the citizens
of those countries had undergone.

But to equate a welfare state to a socialist
state, as Pt. Nehru had stated, is a misnomer.
A socialist state might contain all the ele~
ments of welfare, but a welfare State is
certainly not a socialist State, because even
a capitalist state can have all the clements
of social welfare without solving the problem
of economic equality. In a capitalist state,
even with measures of social welfare, the
economic inequalities between man and man
might grow. In the concept of socialism,
as far as possible, the economic inequality
or social inequality should be brought down
to the minimum possible. Therefore, hs
had clearly drawn distinction between a
welfare state and a socialist state.

Now, when we come to the question of
law and jurisprudence, he had dealt with
the static clement and the dynamic element
in law. In one of the speeches, while
moving an amendment to article 19 of the
Constitution he had stated that the dircctive
principles of the Constitution, constitute
the dynamic elements where as the funda-
mental rights constitute the static element
in law, and if there is a conflict between the
static element and the dynamic element,
the static element must vield place to the
dynamic element. Mr Vice-Chairman, on
this occasion I might quote various writers
on this subject like Friedman who, in his
book, “Law in a changing Society” and
Roscopound in his book on *“Jurisprudence"
had dealt with this question of dynamic
element and static element in the field of
law. Therefore, if we have to study Pt.
Nehru, we will have to study Pt. Nehru's
contribution in various aspects, for instance,
in relation to law, in relation to social
science, in relation to the study of history,
international relations, the doctrine of non-
alignment as a part of international relations
and development of international law.
These will have to be understood in theory.

Then also in relation to state capitalism
and state socialism and the rise of fascism,
we have to study his works; state capitalism
and socialism may look somewhat alike,
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[Shr1 K. V. Raghunath Reddy.]

but they are different in relation to content
and formrelating to control of state. There-
fore, Mr. Vice-Chairman, in the field of
political theory, in the field of social theory
and in the context of legal theory, Pt. Nehru
has made a tremendous contribution to the
history of ideas and history of thought.
In that setting, the First Schedule to this
Bill must come into force.

Pt. Nehru's ideals will have to be examined
not as a static phenomenon. As Mr.
Ramachandran said, Pt. Nehru was always
against statism. He always believed mn
dynamism. After all, human thought can
never be static. And when we study Pt,
Nehruin this context, we will have to under-
stand the contemporary contribution of
various writers. We have to compare how
his thoughts and others’ thoughts helped each
other’s contribution. If we examine the
various writers’ thoughts and Pt. Nehru's
writings, we come across quotations from
the writers like Prof. R. H. Tawney. For
instance, a student taking a post-graduate
course in the Nehru University can very well
undertake a doctoral dissertation on how
one could influence socialist development
under Nehru’s directions, how Pt, Nehru
had viewed the doctrines of equality by Prof,
Tawney and how he developed them further
for the purpose of introducing them for
practical application,

Now, Mr. Vice-Chairman, when we deal
with technology and science, there cannot
be any technology and science in a vacuum,
and to quote Mr. Eric; Ashby a Vice-
Chancellor of one of the umversities in
<Canada, he had coined a phrase “techno-
logical humanism®. By technological
humanism, in other words, 1t should be
understood that techonology should be
studied in relation to human values, not in
dissociation with human and social values.
A person who specializes in technology,
medicine or any other branches of science,
must also have sufficient knowledge in rela-
tion to social values that govern a nation
and the needs of a nation. In that context
Pt. Nehru had made a tremendous contri-
bution when he dealt with the question of
science an (technology and also the adminis-
trative services, and how the administrative
services must deal with this question with
a sense of consciousness but not as
members of the red tape,
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Having said all this, Mr. Vice-Charman,
I consider it relevant to raise a question on
this occasion, T am in perfect agreement
with Dr. Sapru that the usage of the ex-
pression “social justice” inthe First Schedule
remains rather vague, We should not have
felt shy to use the word *socialism’ because
after all, in the ultimate analysis the concept
of socialism must comprehend 1n jtself
not only social justice, economic justice,
but real equality and other highest values of
life. Therc is no need at all to feel shy
of using that phrase “socialism” because
Pt. Nehru himself has vsed it several times.
If we read the various Addresses to the joint
Sessions of Parliament by the President of
this country, starting from the last Address
of Dr. Rajendra Prasad to the latest Address
by Dr. Radhakrishnan, those Addresses
have clearly used the expression “‘socialist
society”. Therefore if once the President
in a joint Session of Parliament has used
that expression, there is no need to feel,
in any way, shy to use the expression,
“socialism™ in the Schedule to the Bill.

I might also state one more thing on this
occasion, Mr. Vice-Chairman. While it is
good that this University should under-
take to perpetuate the ideals, philosophy
and principles propounded by Pt. Nehru,
the task that the country has to face and the
task that the people have to face is so enor-
mous that one University alone in this
country would not be adequate. Therefore.
may I humbly point out to the Education
Minister, the necessity for creating a con~
sciousness among the educated classes, so
that lopsided personality may not develop.
Every University should undertake as a part
of their curniculum to provide one paper
at the post-graduate level and to provide
some questions at the under-graduate level
on the teachings of Pt. Nehru so0 that the
coming generations might have a sccial
consciousness based on the principles of
philosophy and teachings of Pt. Nehru in
order that a harmonious Indian personality
might develop and they might act as rcal
soldiers in the cause of principles which Pt.
Nehru had stood for.

SHRI M. M, DHARIA (Maharashtra) :
Mr. Vice-Chairman, Sir, at the outset I
would like to pay my compliments to our
able Education Minister who not only
guided us while working in the Select Com-
mittee, but it is because of his fexibility in
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accepting the various progressive ideas 1n
the Joint Commuttee that now we are here
having a nice Bull which will defimtcly be
a nice memoral for our late departed leader,
Pandit Nehru.

I have gone through the speech and the
remarks made by Leader of the Opposition,
Mr. Dahyabhar Patel. I would not like
here to bring 1n any sort of political dis-
cussion, but all the remarks that were made
by Mr. Patel, if they are to be replied 1n
his own words, 1t would take me long But
with your permussion, Sir, 1 would hike to
refer to the debatc 1n the Rujya Sabha which
took place on 29-5-64. It was an obituary
reference to our departed leader. This 1s
what Mr. Dahyabhai Patel had said —

“The life of Jawaharlal Nchru has been
a hfe of long and dediwcated service not
only to his country but to the human
race. The urge for frcceom that grew
India was symbolised, particularly as far
as the youth of this country was con-
cerned, 1n the personality of Jawaharlal
Nehru. The country will remember for
many gencrations his sacrifice, the many
years that he spent in jail, a better part of
his young.r age, In the service of the
motherland  He was one of the freedom
fighters along with his great father, his dis-
tinguished sister and his devoted wife, who
was a picture, a model, of Indian woman-
hood and stood shoulder to shoulder
with him 1n the struggle. His great sacri-
fice won him love of our great leader
whom we call the Father of our Nation.
After attainment of ndependence he de-
voted himself to building a new India,
a socicty free from exploitation of the
weak and the poor and building up mdustry
to provide employment and a fair standard
of hiving to the tcenung millions of this
country. At the samc time he was working
to nd the world of colonial domination
and exploitation and the evils that follow
He was working to eliminate war and
the horrors that near leaves behind. In
this he truly carrinou out the work of his
great lcader. He worked strenuously for
dminishing tensions, tensions between
pations, which werc the cause of war.
He woirked for building up better under-
standing and his conttibution to the
United Nations in the matter will also re-
main a great memoriyl to him.”
MIRS/65—5
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The very speech of Mr. Dahyabhai Patel
s an answer to what he said yesterday.
At the same time while going through the
debate, I would also like to refer to the
speech made by Mr. Vajpayee. He said :
“gwafa S, ©w §OWT AT S
SYT I TV ; TF AT 4T S I
1 AT, UF W1 o 91 g @ {aen
gU 9% | qUAT 97 UF Q¥ Far FT A
w7 AT wa & g g, A o
% Uy wgrTey &1 {oaw war #
T AT [T Ay A o 5 AV A F
Ty 9% & F1 @ AT o @,
ZT Ag% ¥ o=dr @r AT gA &
faay 3 wF 99| | Ao &1 9|

ACIE

‘g o, fow tagaar F &
JATAr AT GVAT q, MK A TEIAA
gFerTe g | @R wiad & @4 g
IaEHT AT F RN faw e wEe
T sr@ar F § IAT F, o qg WY
faugued & 1 gT qEw IATAT W SN
Fraw TEAT g | fom Wi SEaa
Y TFEIY TUIGHT FY, IH GHA S7ET,
s sua afaea & wfg o snusg
SFE H O TET § | EH ST TFAT
¥, gmET §, do9 anenfand &
Zq Alrad &1 A GHF T Q@A
&1 AT =@ W@, S @ T
qd oed g1, aT # v W OgH
HUAT W GEAT § 1 A UF AR
qA=T FT F19 & | &l g6 w= oA
#1 GHITH T T TF 1§ AeV Iend
& faw, forad sFavia W 99 &),
g i q9g g1 AR @rfane &
arg faea-mifr # fax cayoar &
AT A1 ¥ TH, AT W S Afq gear
sl afog + 7 a7 g’
It 1s m accordance with the desires not

only expr.ssed by the Membets of the
party m powcr but also by the leader
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of the oppesite side that we thought 1t
necessary to have a memorial which could
definitely be 1n a position to take the 1dea
forward, the idealism of Pandity, It was
urged here yesterday iegarding Tibet and
Kashmir but I am really sorry that the
leaders who oppose or criticise have not
taken proper care to look at the schedule
itself. The First Schedule says :

“To be worthy of its name, the Uni-
versity shall endeavour to promote the
study of the principles and fulfil the 1deals
that Jawabarlal Nehru stood and worked
for doriag his lfe-time, -+ , , =«

We have defined what those principles
are and that 15 material, namely, national
integration, soctal justice, secularism, demo-
cratic way of Ufe, nternational under-
standing and scientific approach to the
problems of the country. Then we have
enumerated what are the other things that
should be done 1n order to fulfil the aims
and i1deals Now I would like to mention
reason why we came to the conclusion.
The House may be aware that the Bill
wads envisaged in the year 1964 when Panaitn
was alive and naturally the aims and
objects of that Bill stated various reasons
and one was about satisfying the need of
Delha city There was no mention 1n the
Statement of Objects and Reasons as to
why we are trymg to have this name for the
Unmiversity As you are aware, the Statement
of Objects and Reasons could not come
before the Lok Sabha as part of the Bill
Naturally 1t was necessary to mention some-
where as to why we have taken this step
and why we want a umversity of this chara-
cter and 1t 1s from that point of view that
we have attached this Schedule which
clarifies the whole position. Now the
point 15 regarding the character of the
University. This House may be aware that
the original Bill was meant to satisfy the
needs of the growing city of Delm It
was discussed threadbare in the Select
Commuttee. There was an unammous
opinton, barring one or two Members,
who all msisted that this University should
pot be a university to fulfil the needs of
Delhi aty. If this University 1s to be named
after Pandit Nehru, then 1t should be a
umiversity of a national character, that not
only that 1t should be a umversity which
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should be a matter of pride to our whole
country but 1t should be a umversity or an
institution of international standard as well,
and students from foreign countries should
also take 1t as a matter of pride and pri-
vilege to belong to this University and it is
from this pomt of view that we have tried
to bring 1n various provisions In the Bill
When we say we shall strive hard for the
aims and 1deals of Pandit Nehru and for
therr fulfilment, 1t is not for the fulfilment
of any objects of any particular political
party We look at Pandit Nehru not as a
leader of the Congress Party He was a
leader of the country. He was the leader
of the world and from that pomnt of view
we have tried to bring some unique features
m this Bill as 1t has come from the Select
Committee, We feel that for maintaming
the high standard, the jurisdiction of the
University should not be limited to Dellu
only and that 1s why we have taken away
that part of the original Bill If we look
at clause 6(1), it says:

“The jurisdiction of the Umversity
shall extend to all Colleges and recognised
nstitutions.”

[THe DepurY CHAIRMAN 1 the Chair}]

It 1s meant for the whole of the country,
not for any part of Delhi Of course, we are
aware of the constitutional provision that
if we have to affiliate any institution to this
University the sanction or permission of
that State shall be mnecessary and after
obtaining that permussion only 1t may be
possible for this University to affibate the
colleges and other institutions.

PROF.M.B LAL : There 1s no provision
for affillation under thus Bill,

SHRI M. M DHARIA . Affihation of
mstitutions 1s there and I shall point
it out. It says here

*(2) Notwithstanding anything contain-
ed 1n clause (13) of section 5, the Jawahar-
1al Nehru Umniversity shall not grant re-
cognition, erther 1 whole or n part, to
any mstitution which has already been
recogmsed by the Umversity of Dells
unless the Central Goverpment, after
consultation with the University of Delhi,
authorises the Jawaharlal Nehru Uni-
versity to do so.
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(3) On and from the date of the re-
cogaition either 1n whole or in part of an
mstitution by the Jawaharlal Nehru Uni-
versity under sub-section (2), the Uni-
versity of Dellm shall to the extent of
such recogmition cease to have jurisdiction
over that institution.”

In clause 7, 1t says :

“(a) where any Institution or body es-
tablished outside the Union territory of
Delln seeks recogmtion from the Um-
versity, or.”

Here 1t comes

PROF. M B. LAL * There 1s a difference
between recogmition and affiliation,

SHRI M. M, DHARIA : Yes, that 1s
right. We can recognise, we cannot affiliate,
an mstitution from outside. I was re-
ferring to this point regarding the unique
character of the University and I would
like to say that this University will be having
a standard which cannot be compared with
other Umversities that are established here.
It 1s true that we have tried to go into
the details of the various universitics but
we have not tried to copy either the Oxford
or Cambridge or any other umversitv.
This Unwversity 1s umique because it 1s
having altogether a different character whe-
ther compared to do the Oxford Umversity
or any other institution 1n this country.

My request to this House would be that
there 1s no doubt that there 1s need for a
memortal in memory of Pandit Nehro
What sort of memorial that should be and
what would be the fittest memorial in
memory of Pandit Nehru 15 the question
and I feel that this would be the best pos-
sible memorial. It 1s through this institution
that we can immpart those 1deals among the
younger generation, those ideals and aims
for which Jawaharlal Nehru stood, for
which we all stand. I think 1t will be
possible for us to fulfil those 1deals without
having any pohitical bias and without enter-
g mto those political controversies. 1
feel that the Members should look at 1t
from an unbiassed pomnt of view and they
should also support the Bill as it stands
before the House to day.

PROF. B, N. PRASAD : Madam Dcputy
Chayrman, I am thankful to you for allow-
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fng me some time to make some observa-
tions on this Bill,

Having been 10 a university and having
been 1n inttmate touch with the various
uniwversity activities for over forty years,
naturally, I am going to make my obser-
vations not from any sentimental point
of view, but mainly from the waiversity
point of view

The hon the Minister of Education,
while introducing the Bill, made vary power-
ful references to certamn provisions con-
tamned 1n the Bill. He showed to us that,
when this University would come into
existence, 1t will be an 1deal one. He made
a distinction between cult and democracy
and tried to show that the provision as 1t
15 gwven 1n this Bill 1s not inconsistent with
this principle.

So much mention has been made of the
name, of the University of Oxford and, in
fact, 1f I am correct, I feel that our Mimster
of Education, who had the privilege of being
educated at Oxford, had been too much
influenced by the 1deologies of the Oxford
University m proposing  the  present
Jawaharlal Nchiu University Bl Muay I tell
this House an intetesting thing ? The noble
person with whose name this University 13
going to be assoclated, was not a man of
Oxford. He was a man of Cambridge.

PROF. M. B LAL : Everybody knows
it.

PROF. B N. PRASAD : And everybody
knows also this thing, that there 1s quite
an exciting type of rivalry between the
Unwversity of Oxford and the University
of Cambridge Therefore, to have made
mention of the name of any particular
university, and especially of umiversity with
which the person was not associated,
might not have been very helpful to the
discussion.

All the arguments that have been given
in favour of certamn provisions of the Bill,
1 am afraid, to say, have not proved very
convinctng to me. They appear rather
airy and sound rather hike platitudes when
critically examined. There 1s dire need of
mtroducing a number of modifications 1n
the provistons of the Bill as 1t has come
out. A good deal of time of this House
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has been taken about the discussion of the
name of the University, I would like to
say, comung as [ do from the town of Alla-
habad, from which also our late lamented
leader came, that I have known him as I
did for over forty years and I am second
to none 1n any personal rcspect for him.
T knew him and I had the privilege of
doing certain work especially 1n the or-
ganisation of S.ience Socicties and Science
Congress 1n close touch with him, and 1
was really, earnestly and very sincerely
devoted to the noble qualitres that he pos-
sessed. Yet, 1if I make certan observa-
tions which may not be agrecabls to some
of my friends 1n the House, 1t should never
be understood that I have less respect for
the dignitary with whose name this Uni-
versity 1s gomg to be associated

SHRI SYED AHMED : It will be surely
misunderstood

PROF B N PRASAD Well, if a per-
son 1s determined to misunderstand an-
other person, 1t cannot be helped Now I
was saymg that I am not against the name
of Pandit Jawaharlal Nchru bemng asso-
clated with the proposed Unwersity I am
quite in favour of ttus, but the way m
which the arguments have been advanced
i favour of this proposal does not appeal
to me. Even if such a line of argument
were to be followed then, to be consistent,
a university to promote the principles and
ideologtes of Mahatma Gandh: should have
first come mto existence  But the basic
fact 1s that the object of a umversity Is
primarily the creation and dissemination
of knowledge. The prinuples and 1deo-
logies of 1llustrious personalities may very
well come 1nto its purview to be promoted,
but the basic and primary object and pur-
pose of a uniwversity cannot be only the
promotion of those objcctives, however
noble they may be.

Questions have been raised regarding the
existence of universities associated with the
names of personahties. There 1s no doubt
that therc .uie somc such univetsitics mn
India and also elsewhere  But their number
is extremely small, almost negligible, com-
pared to the vast number of universities
unassoclated with names of personalities
The crux of the problum, however, 1s that
even thesc uatversities wele not established
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with the avowed object as set forth in the
First Schedule of this Bill, only to per-
petuate and promote the principles and
1deals of the persons with whosec names
they have been assoctated.

I would, therefore, like to make a suitable
suggestion and I appeal to the hon. Mimnister
of Education and to this august House to
give a little consideration to this  Let this
proposed Umiversity be established tncor-
porating all the high principles and 1deals,
including also those of our late lamented
leader, Pandit Jawaharlal Nehru without
mentioning them 1n a specific manncr, as
1s done 1n the First Schedule, that the chief
object with which this University 1s being
established 1s to promote his 1decloges.
And after 1t 1s done, lct us all welcome the
1dea that the noble name of Pandit Jawahar-
lal Nehru be associated with this proposed
modern and umique Unuversity

If the hon Minster of Education could
agree to such a suggestion, I hope the
acceptance of the proposed name of the
University will be done tn a very graceful
manner without any controversy  This
will add digmity both to the University and
to the dlustrious personality with whose
mspuing name the Umiversity will  be
assoclated

Then there are certain provisions con-
tamed 1 thus Unmiveraty Bil on which I
may make some passing observations. We
find that the jurisdiction of the Umiversity
can extend to the whole of India. Now 1t
1s quite easy 1n a Bill to say that there is a
university which will have 1ts jurisdiction
over the whole of India.  After all, when
there 1s a umversity, there are various
Faculties 1n which the work of the univer-
sity 1s being done. Then theie are certain
acadcmic ways incorporated in the consti-
tution by which care 15 taken whereby the
standard mamntamed 1n the various 1nsti-
tutions may be rcgulated and may remain
of a satisfactory order Suppose you locate
the seat of a university here in New Della
and suppose therc 1s an mstitution near
Rameswaiam, where, say, research in bro=
logy 15 beiwng done, how will 1t be possible,
1n practice, to have a carcful watch over
the standaid that 1s maintamned there ?
Then there would be mectings and other
things normally connected with university
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work. So 1t would not be possible, I would
even say it would be impracticable, to have
a pLoper type of supervision over 1nstitutions
in the whole of India

Much discussion has becn made about
the First Schedule [ personally fed! that
the various clauses which are mentioned m
the First Schedule require setious revision
and consideration There are a number of
ideas which, I feel, should not be incor-
porated in the Act  Such things we find 1n
the constitution of the university or they
arg mentioned here and there, in Ordinances
or 1n connection with the Board of Studies
But these are not the type of things to be
properly included in the mun Act  Next,
I may just put before the Education Munister
one aspect which should come along with
all thzse things. Pandit Jawahatlal N hru
was very deeply interested 1n scientific acts-
vittes I know personally that for decades
every year hts agreed to take part 1n the
Indian Science Congress He used to go 1n
for so muny activitics and § know fiom
personal experience that he was always for
encouraging science and scientific workers.

PROF M B LAL He was a student
of science

PROF B. N PRASAD - Well, not a

student of politics like your  goodself
You have mentioned here

“establish departments or institutions
as may be necessary for the study and
development of the various Indian langua-
ges ;"
and

“take appropriate measures for promo-
ung nter-disciplinary  studies in  the
University ,”

and so on. Here I suggest there”should
be a clause iike this,

to say—

“impart special stimulus to the pro-
motion of scientific and technological
researches *

SHRI SYED AHMAD You should then
give an amendment,

PROF B N PRASAD : I will give the
amendment also Why do you intercupt
me ? Why not try to lsten ?

Now, I was just putting before the hon
Educaticn Minister that if he counsiders 1t
fit he may incorporate here one such clause

e bR e
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hke the one I indicated, in order to specially
emphasise the scientific aspect

There 1s the provision that a number of
focal mstitutions will be associated with
this proposed Umversity Well, to me 1t
seems that possibly this will not be a matter
of great bencfit erther to the University
or to those imnstitutions Now, take for
mstance this Indian Institute of Technology
at Delht  There are also four other Insti-
tutes of Technology in India elsewhere
They are all on a par Let me tell you
that for admussion into all these five Indisn
Institutes of Technology, there 1s only one
common examination All thc admissions
are¢ made on the basis of that one common
examination. Now you pick up one of thess
and say that that one would be associated
with this new University. Then what will be
the fate of the other four Institutes ? In that
case will they be on a par ? These Institutes
have got the power and the night to confer
their own diplomas and degrees If you
attach one of them to thuis University, then
there mught be some sort of discrepancy or
irregularity or whatever you may call it.
Similarly if you jon to this University the
All India Institute of Medical Sciences, I
feel no usefyl purpose would be served.
Therefore, without going into details in all
these matters, I would only say now that
these provisions should be carefully exk-
mined to see whether these will really in-
crease the utility of the proposed Umversity
or only make 1t a jumble of so many colleges
and so many Institutions joined together.
After all, this University has got to be a sort
of residential university and that is a primaty
thing for this Umversity., 1If you just bring
all these nstitutions and colleges and
jumble them together, no useful purpose
would be served I shall now leave thss
and other discussions to the stage when we
will be going through in detailed consi-
deration of the Bill, clause by clause Thank
you

HrAet A Wi (e
SraaTafy wgar, aq ¥ @ g foa-
A NEIET FT 3T 17 > fag agrs I
agdt § &F PN g gdEtwE av
AT R AW 7@y g | Ay = uw-
FEA AT T 7% A w@r (7 freq-
adl Agi3g 7 7 AARTA Av Foreay
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[sftralt zreaT widia]

q dT Iq9 I F1 oA i A amw amw
9 FAafadt #1718 v A g,
N wgm T fr P smfaE &
MW 93 FANATAET T AR AT § g6
G T § AR UAMEA WET A
FE ¥ 39% qT A F 15 IART WIFAT
3 fgrs qgaw A ? oa
7g FgT Agdr § F s waEar #
fareme amw 78 <@ T §; aifE s
ug F:g1 a1 f7 Sifaw wafaadt & w9+
gAvafadt 1 amm wdr e e,
9T 397 fauw % 918 9% WH 9% gH7-
afedr#r a0 <& T AT, A ST
WAL & faare Agr: afes 3 wrae
F oqad Y zafaad § oA qurg
AT ;AT g1 A aF T & fF qo
yaigena oy uF fafore exfem §
aar § #wdr g Fr ag fegena & &
Tar FE 4, afer 7L T 4 W
fawq a1 dqe foar, gafe s fF @
favg 1 AqeT 77 TR A AT AT T A0
IAHT T IS A gv Frwfaarew
FT 719, T&GAT FIT

FEO T ST A SATTH HEAT AR
o\, ag ag & v o1 7 74 T gdEted
® FAM FT YT 97 ATAT qE FEHT
39T ag a1 fF faeelt & 3 sty
@1 2 fr g% [ ooF gAEfadr
T adr 2, gafan g0 gAEtad
g TF, 91 W WA 7 UF Y ST &
4R 3z g & fr og gfafady ar ox
fafree gAvafedy o & wf, o fr &
AT g~k faeddt F1 awr wifeg—
TR fgrgeam ®1 & 77, afex foa &
fad o gfafadt a@ <& 2,97 7
AT g TA AE W og i e |
fag o ga<y aAatadt @ savywa
oft, Tq®T QU & & {97 A wqr
I0g far 27 qF s A 3w
feat & arz &1 gadr adEtadr sam
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A A, oy aga sy §--I9
AraeEEar €1 qfq gw gAEfeer & F
A AW AT A Ewr a7 fuw
st f 9 saeEaT #7 9 fa wa
&1 WA P g1 Ay 7oA @
AT )

TG w1 fAg-qgey aar §g-
sfraeg 7 favarg 67 4, shfoq 5@
ARt 7 o g f& @i @@ &
fasmeft ofic seruE 7 o w9, @ 9%
7 ag 7t wagt v ag w1 fafoe
gAAtaET Zelt T s ax & o
fava &t gty 7 avn ond, a@
A% 7 T gAATTE B A7 7 F@E AH
FI 419 AT FA7 qH9 | i AT
wg & fr zw gdafed 71 oF @R
fafore giafedy s @ Y 9
Mm% A1 gAEfadr &w, 7 f& fad
fargeam & Ay e feeft 1§y 39 &7
Tg s | et SeET wEe fagrdr e
ot 7 wmfa 3o f afew age & 7w
IX @ FAVATGEr FT A FT @ TAT
Wt & wawd § fr fomr aqet @ 9
var fay ag i 3w &y @, anfs
Tw fain weear &1 & 359 OF &
wF 7ew g T A gy s s i
| FL; AR g ag fwadr W oReT
YT A 27, FoaT faim FAr dy &, 9N Fex
IET AT HT S Fgl IF femy S EFar
27 SRR St FOiw ¥ reT 4, 7%
ara wEr 2, W gfrr o @ Ay
FG T & A AG ;AW F AR &
e ot fr §F 9@ FE1 WM I W
M F% FIdr § Fq fRav 1 dr s
ST AT AT A Fed 4 (7 0%
wqfaa F AT X FAT gAEiEE T
2,41 & auwdt g 5 9 7w amfA
| #1 F1E warg fauy o g, @ 3w

IAHT A T AAT T |
dgg7 1 ¥ A zew e kA
7o fod & awwdy g fr 9@ dgga

r
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W g F afs 7w 0 7 a7 w$ge
7 :& 59 95 F AT ), T8 97
A9 § gy gl ar 78 gAEtwdr
SYTRT AT FY Z1T |
§ Fgar wrgdr g fF wa ag fa=
1 9T, 3§ W 1 FAFT I 6T, IAF
SFATT ey ag BT qA7 AT 41, 9T
foq o9 Sivg &1 97T a8 A FOH
T FEY ¥ oA (Far &, 9g @em-
waF Al g ; af= 7w g fr o
g U AR F fATnd @@ o e
Z T O TRYAA 6 g1 T g ) GAT
¥V AT, TAFT T AW A WG |
9% W37 SRl Ag & fF ug a9 Sl
¥ T FAT | AHAZ FHET T @t Fnea
FA F AEr #1 aE g | q A AT
6 Fq7 (edr 97 ¢ TOWE FTHI & W
yrcas § fer ax, wEa fagen
¥ q# agq favam &, vy TR 9
qre wwT Jgr A7 17 oee fafed
@ Tga sl Aedr o7 g s
Y 5 g7 g st (3fwe gafed
oA W @§ g JaF faa anad aw
faw 2t arfagat & eAvvOa @ (AT
AT & T ST 6% 7, 9 fggem
¥ fagr v oA 21 A9 Tu, afew I
waax gy 7% 3 own o mifE 25
foeaT w1 aw g fF erow-9a wama
WA AT 10 s¥RAT, AT T A AL
Fa so1 A@ifan, 15 faw & efEw g4
RO 9T wEG 4 ¢ gAfad 9@ g
& gt sy &7 ¥ @7 afus wyvor-
@Y ) Arfaa 79 £ Aer q& A
o€\ o qalg A AV, a1 eI
A ®1 a1 & A€ TS Afed o o
ECIERE CIECTAE AR R I L G
&4, TEY AfuF AT I A D8 AL
aY wRAT | AT sfAIF oY, | aHad
g, 79 & AT 7y, Wi &
wEY w1 Ay Fo 77 & fafoe g
aF gEFT ArvAd ¢ A% arw fafes
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® 3Hy Sgrar S qgr w gar 4 ?
A W g, am feg gfafed
fast # Foee w0dT ¥ oY, fr (e
FrgElTad ag gav 41, faad oW
F F wawz g, faaet gwr g fafew
#i. 5T ot § s few & g gwd
Z, W yaafala & ama frg gfiafedr
71 fawr a7 &7 gy 91, § sE@ g
Aqre Ag A7\ A1 F ag FgAr gh
g fr 1@ fauas & fag ofux anw
g wifed qr, @ifF oF a1 gRIAIT
g% fas qmar foes ag d i qO|w
A W AR AT R AT Fgr Tgdl
z v 1 yax afufa & oy fagax faww
FI ATAT §, g ATNAAF A € !

AW /A ag T & fF o@ ag ow
faforez gefrafads aqa T of) §, o1 S€W
{aforear Qgt gt nfex fomdy o aafaz
%8 9 1 ag I@q &1 gud «, &, 9§
fatime gfrafed &1 ot o8 WY A
QAT 1Y W E) -—_TEEY, AR
araeT, WY, @7y a8 & o
o gAEfedi 7 § 1 A7 g9 78 W@ &,
WATERATT A€ F ILWT KT AFT qAT-
afedt a7 ot §, 9f =T WET ¢, q°
fer % ame gadr gratafeq) #7 avg ug
w1 T e arefy &

=A< T ugl &1 e § ! (e
2, sUFEE ST N, g 1 F AR
&1 TAIZE O | A AT AHAAT KT §13
ey fad §, 7 7aEr €1 & ) ug AAEET
g =nfegd, zufen fa g gnafed
# 1 g & 1 A FEd g, o am A
27 I WaT 1 gl A AN
#1 TATET FLAFATE, ow f ag g 7
HIY Y94 g S § {% wrww? & Ay
ARA AEAT &G 07 7 A1 A QAIE
¢ f& grewe @7 gy wree? LEt
ATAY 1 GET F7, AT qGT &) AHIHA
AAFTHES | &, UF a7 g A1 THAT AW
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[sftwelt wear W) A
gz war faor wid, fs 2@y &
g 7% wa f gAvater fafueear
@A ¢ ) TFEEET UFE ATRH WAL
T ST @rg A7 g7 AT FrAA? &
wWE FW A Al w7 qEERE F
S ) ¥ g W FEAr e g, e
am @ gz difqe, e F wEr
Waeer F+7 Frar §, w7 gAEiE
wagr @ 7@ ¥ af g giated
FY A &7 @A T §, gAafE §
wrfaAv N7 ZEd fAA F1 A
QAT TAET 99 wE 3| gafaq
IR JATQ e gArafEEr w4
&, & 4 AAedt §, g AF AW
g 5 srwar Ty 3 A<y gAvafafeat
Y A7g HT T 1@ & AT I@A A A/
g1 i g7 Y 71§ fafneear & o
Agr g¥AY, § 78 Fg AT AEE |

AT AMA F Y, T TF § TR

&) ud maa F ad oy fF fad

IRY F T&T FoiY 7 FAT UF W
wR g AQ U7 ¥ oF Wex F w@ar
Iq7 0k T&T A )

R gae ¥ gard waw afqfa |
e dwe gAd Fr o F gmd
M ag w4& F F@E o7 ] e
g fear | JaW FE AE-A=H 9
war€ 7§ & A 3w HaEg 9a7 afafy
¥ N faat fwa F< 3y €, 39H & wowr
§ 9% gAY v faega s g @
T # @ fagms @ fafger &1 w2
g g IR Ay faq W g 1 AF g,
fafger wm wdree enw efeear
I qF AT 94T §, A1 g THAT 0T
¥ %fgg, Wt ¥ W, fs falfsex aow
q B feiom &7 aren 7 dan)
wxewn  fafedy & awaw,  onfe-
a4, 7 @y faq T & I a9 37 &,
"Fefrarz o xfea g9 2 A &

[RATYA SABHA]
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foer Ao | gawEr (W
i)« anfewe wed 20

A W AWE 3T T FEY,
A< & adl, agr a7 qAF WAH
# & SHi¥T 98 it #1 a1 T 8,
I A QAT FYA F1 959 39{98 Ay
Ixa1 R w@ifF aga @ 97 F ama
T IR AT N fAT F g Aag
faaar 1| {79 uaFmm fafeeet F a
W Fg AT g, & o qO WA Wg
T8 3@ 9T § | w7 nqFe fafares
a1 3918 &z feem 4 3© T@ FT AT
frega v g =%, A1 fafaet ® 9’7
€1 S 1 IR O A T §, q8 W
maw 21 zafa sy fafeee #
qaT 33 9T 3 A9 q@ &7 €A
vgq difeq 1 @H OF FAIT W HT
WA a7 qNEE AT g 91 gHr W
AAT 219X 5 9T W AEMA FIET @
woe TR 7, w7 8( 2) fr——

“The visitor may, from time to time,
appoint one O more persons to review
the work and progress of the University
and to submit a report thereon ; and upon
receipt of that report, the Visitor may take
such action and issue such directions as
he considers necessary n respect of any
of the matters dealt with in the report

and the University shall be bound to
comply with such directions.”

# #gdl g, ! ¥F A #7 ITQ@ 8 b
fafsex a1 w@ae a1 nowaw fafaeh
arer & @rA 7 gAratedy & et §
Taw .

SHRI M, SATYANARAYANA (Nomi-
nated) : Madam, in the course of the ex-
position of her case, the hor Member said
that the President signs often whatever is
given to him even by the clerks. It is
not fair. According to me, it is not the
President to be blamed but it is the Edu-
cation Minister, whoever 18 responsible for,
against whom she has got a grievance.
Therefore, I consider that this is not only
unwarranted but is irrelevant also.
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THE DEPUTY CHAIRMAN : Yes,
continue.
S T AR ;A9 TS

T2 &1 aw q o g, SO & fegdr
uaea fafreze & v ww Sed
a9ga ff % A FF § g
——oqamw fafaedt #1 FHI0 *¢
A, anfeerd Fig g, 9 o 7
ferg, § @ &, 7T AR
o a1 7% * fafaeet 37 §
T ST WA - TRTAEET F77
e A F ag i FEIr g, FF o .
SHRI M. SATYANARAYANA : You
attack the Minwsster, not the President.

SHRIMATI SHARDA BHARGAVA :
T am not attacking arybody. I am only
trying to say that these powers should not
be given like this

# 7g fos smfad 58 @@ § it
ag &g v am & 5 gdAvafedr @
WA FIAT T(gT | HETEHT &
a| T § g~ ag fafoeg & am
9} EAHE IUFT 3G AR 999 {5 73
3k frar g ar A2 Fro g, O 919 99
FG Tfge | Time bell rings gAY
oLy F 7

THE DEPUTY CHAIRMAN':
fifteen miniutes.
speakers.

sfAelt ear Wt - qE qar @
I o gaeT e gy AT, & aEy Agy
W G 9 A 3® Al &t BR
M 1 A qEm a7 & gAratad w1
faum o w9FT aAvar A B -
q § TEAHE F7 IFH QG 7 JA7 9 |

feT amit v fer § fF oF s
qr agw AFEET & A qiT dre f
o fafes &t & ot gl st 7g ot
Fgd & 5 s 9% T gEU argE-
ARGAC F 57 g g6 al &t g
TH FY g 9¢ W FTH F7G @A faa
M | W SHE! agT T WA g 5

Only
There are many more
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Wl aTgE A 9 w1 A0 8§,
S9% fgoma § sww § ar@ AREET
F T ¥ vrirEafea Frafee & qoer
§ AR ATEW TEEAL F AT FT LA
frege arar & 1 o afe fafer argw
qFE ATE 1 ST aTEE ATEaY %
AT FT AT T T @ A H
FIA AT T FE T E | STo AL AA &
AT g 9 ; I I A A A
FEAT §, T ITH AT § IO AT §;
g, 9 v fag & T8 auaq oA
[AEAT gAtaet F1 § g
g fF 1962 & agf & arg@ =S
¥V W 31 AR B TR G & 4@,
TG FAL TG, T &, TF FEG AT
Ffeq &1 argw Jraaday F  fag
AT T g AA—~3% g W T 4T
& agi #1 fadae o qEd % aft
[ 1 3 ILY IFW fasde | 3w faww
] A & fear i FW s
T S ST IAFT TH GTH &Y 747, Iq I
TaHHE ¥ Fg FT Tae FIA4T ferar A
OF T F7eY qAarg e s+ qara
= a7 | 97 ITHT 4 TTAQ F FTHHR
g A arar g | IgE AT Ag|
F gy o9 & fax ol & O Wi 3w
IR "GN T IR FEE T #T
SYarTe & uster 7 a8 o faar 1 IR
#rar fr afe 72 argw Fwa #1 A

"I BET HAT AG RO a1 g AT

] IF FWFW @A T AT TH FE
VT | Fgw g g fx qw fagaw
4 quEgg F[EAR FY 99 qUE AT A
fAfEa ST &, AT AT & 20 & 5
IOF TG F AT, § WA
THT T g1 I AT O i &Y
T guT gia 9 g g s fga
AT FATAWIFAT 87 9T JIH ATGAC
1 &9, A1 afg T o agr @, @
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[sfheret aear W]

i W dTET W6 &1 gERfeT
wefga F3) o # W AT
AT A F FW A AT
e faar & fir ag ot dvo do
¥t 9 FTar g | Time bell rings.
i xo% faoT® g TEH T g, FHO
W@ a9 7S & | WX 919 FET F1 A4ga q
a1 oy AfwT T8 w1 F 99 A R
7 T et g 5 5% %@ $ AT
P w1 @ & wrAr =g afew.
Afrae W A< 96 & GESiEgfeT
Frafed it &, saw q€ AuFR @
i fr ag) ae TEC & EgE
qq aF Q4 o #3199 aF @7
159 AT qGT T A AT A |
4PMm

DR TARA CHAND Madam .
THE DEPUTY CHAIRMAN: I am
sorry you will have to restrict yourself to
fifteen munutes.

PROF M B LAL [T think more time

should bz gwven to him  Educationmsts
must express their views fully

DR TARA CHAND Madam, T am
afraid the discussion has been so prolonged
that my friends must be tired by this time
T wil therefore be as brief as possible In
the first place T wish to join my friend,
Prof Mukut Behari Lal, in expressing my
regret to my esteemed and dear friend for
whom I have the highest respect and affec-
tion for some words which fell from mv
Iips yesterday and I hope 1n this generosity
he will forgive and forget

As regards the Bill that 1s before us, 1t 1s
not necessary to fepeat the arguments in
regard to the namung of the University I
personally do not think that there 1s any
mmpropriety in giving the name Jawaharlal
Nehru to the new University which 1s being
estabhshed 1n Delhi Not only are there
precedents for grving personal appeallations
to the names of Universities but on a point
of principle 1 may say that giving the name
of a person to a University 1S merely acknow-
ledging our debt to the personality whose
name 1s being given It 1s nothing more

@
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than that, Here we are expressing oul
gratitude for the unforge ttabje services which
this great man rengered to this country
It 1s therefore 1n the fitness of things that
an 1sttution hke a Unnersity in Delht
should be called after the name of Jawahar-
lal Nehru, The Unnersity 1s an nstitution
of an abidmg nature We hope that 1t will
Itve 1n perpetuity and we hope that this
will be a centre of the highest type of learn-
ing and knowledge  Therefore there 1s
nothing 1nappropniate .n associating the
name of this great man to the mstitution
which has such high functions to perform

The reason why I think there has been a
certamn amount of apprehension and dis-
cussion and debate i regard to the giving of
this name appears toc me to be the Farst
Schedule. I think kgiimately 1t 1s being
felt 1n some quarters in this House that this
University 1s going 1o pursue, to mstruct,
to study the principles and ideals of Jawahar-
lal Nehru and this University has been
peculiarly commussioned o carry out this
assignment I think this ought not to be so
The purposes of a University are well known
Universities are establiched for dissemuna-
tion of knowledge, advancement of know-
ledge, for the buiding of the character of
the young men who come to the University,
mmbuing them with high moral and intel
lectual 1deals and this should be a suffi-
ciently large purpcese for any Umversity
to fulfil and 1t 1s not necessary to give In
detail what a particular individual stood for
or what a particufar imdiwvidual desired to
achieve. If you do that then you lay your-
self open to the charge that you are in some
manner or other trying to bwld up a cult
I am sure there 1s no desire on anybody’s
part that a Jawaharlal Nehru cult should
be established 1n this country Cult or hero
worship means that we take all the ideas
and all the actions of a particular individual
as sacrosanct  Nobody here holds that
everything that Jawaharlal Nehru said ot
everything that Jawaharlal Nehru did s
8o supremely true that all these should be
studied, pondered cver and taught inthis
Unwversity Even 1 this Schedule only cer-
tain selected 1deais and principles of Jawa-
harlal have been mentioned  Jawaharlal
had many other things to sav and followed
many policies with which many people did
not agree and therefore 1t 15, T think, an
exaggeration to say that this University has
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been estabhished to develop a Jawaharlal
Nehru cult. T personally think that nothing
will be Jost if the First Schedule is drapped.
What does it say ? What it says to my
mind 13 no more than a certain explana-
tl(?ﬂ of what is already included in the Con-
stitution of India. The words in the Indian
Congtitution are that we establish a State- -
for what purpose ? ~for liberty, equality
fraternity and justice. Take these four
wotds : they include everything that is said
n this First Schedule. What is the point
then mn saying again this that or the other ?
Take democracy, democracy is based upon
liberty and equality. Take secularism :
sccularism is based upon liberty. If there
is liberty of conscience, if there is liberty
of worship, if there is liberty to propagate
your religion, if there is liberty for every
religion to flourish in this country. then
there is secularism. Therefore the term
“secularism' and the term ‘democracy’
are both included in the terms ‘liberty’
and ‘equality’. Take justice ; now the
word ‘justice’ is very comprehensive. All
kinds of justice are included in the term
‘justice’—social justice, economic justice,
political justice, legal justice. All justice is
included in the term ‘justice’ and it 18
ot fgecessary o spelf it out as social justice
or economic justice or as social welfare
society or socialism. The University, we
must realise must live for many years,
for many centuries. The various
kinds of movements that are popular or
fashionable today are not necessarily going
to remain fashionable or popular tomorrow
or the day after. Take the universities in
Europe. They started in the thirteenth
century when Europe was under the sway
of theology and the universities were teach-
ing theology. Then came the renaissance
and the umniversities taught new subjects
which came up with the renaissance Then
came other changes and those changes
affected the universities. Now, today we
are passing through a phase of human
history when socialism, well, is a popular
mavement, but who can say what kind of
soCial movement is going to arise 1n {wenty
years or thirty years or forty years and 1f
we put down socialism here what will
happen thirty or forty years hence ? 1,
therefore, feel that it is not necessary at all
to try and pin down the university to these
objectives. The large objectives before
any university are already included

{2 DEC. 196s]
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in our Constitution and nothing more iy
needed.

I may also say one other thing and that
is a great deal has been said about the
uniqueness of this University. By uni-
queness I only understand that there are
going to be certain improvements in thig
University over the universities which exiat
today in India. But to say this University
will be entirely different from all the other
universities that exist in this country or
outside is, to my mind, tall talk, which
has no meaning at all, You canpot es-
tablish a university or an institution which
is completely divorced from everything
that exists. We are thipking in terms of a
Vice-Chancellor, who will be a heaven-borg
peison. Nobody knows one like him in
this country. Where is he to come from ?
We want sort of unique philosophers,
professors and teachers for this University,
unique human beings. Where are they going
to come from ? If they are going to come
from India, we know the sort of people
that we have and by establishing this Uni-
versity in the month of March or April
1966 you are not suddenly going to get out
of this country such marvellous people
as will make this University an ideal and
unique institution. Although I hold thag
this kind of talk is self-deception, 1 also
hold that it is possible to make improve
ments. By all the human efforts that we
can make, we may collect togcther a good
staff, as far as possible first class staff for
this University. There are first class men in
other universities, in the Delhi University,
Madras University, Bombay University,
Agra University, Allahabad University and
80 on. Therefore, it may be possible to
do it, but 1 would not like that all she first
class men who are scattered in this country,
should be collected here and other uni-
versities should be mpoverished of their
talent. Therefore, what you will have in
this university probably will be an improve-
ment upon the various universities that exist,
but those improvements do not mean that
we are going to have a sort of an ideai
university.

I have great sympathy for what My,
Ramachapdran said, but I am afraid it is
altogether unpractical. There is no question
that this university can become a centre of
what he called spintuality. In the first place,
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[Prof. B. N. Prasad]

T am a very materalistic human being and
I do not very much understand what spiri-
tuality means and, if I may say so, knowing
Jawaharlal Nehru as I do, if you had put to
him this question, what is spirituality, he
would certainly have said : ‘I do not know’.
1 say so because in my presence he said to
a Christian missionary, who had come to
discuss with him this matter : ‘Mr. so and
s0, you talk about religion. I am afraid 1
do not know anything about it.’ Therefore,
whatever spirituality is, one ought not to be
irreverent in these matters and 1 do not
speak with irreverence on this question,
but I think to expect that these universities,
wordly institutions as they are, will perform
these godly functions is trying to do some-
thing which is hardly possible. Now, there-
fore, although from my point of view
it is right and proper that this university
should be named the Jawaharlal Nehru
University, neither should we expect too
much from this university, nor should we
make this university purely a replica of the
universities that exist.

Having said all this, may I draw your at-
tention to some of the provisions in this
Bill ? The first thing, to which I have
already referred, is the First Schedule,
Now, it 1s most unhappily worded so far as
I can see. Tt starts with the words :* To
be worthy of its name.” Now, that means
that you question the possibility of this
institution to be worthy of its name. To
start questioning the worthiness of the
university, about which you entertain such
high hopes, is, to my mind, very odd. I,
therefore, strongly fec! that such words
as these should not be used in connection
with the aims and objects of the University.

Then, again, as 1 have already stated,
the objects, which are given, are merely a
sort of repetition, They do not add anything
that we can call new or vital to the aims of
this University. Therefore, whether the
First Schedule stays or does not stay, is, to
my mind, quite immaterial. If it does want
to say something, then 1 hope its language
will be changed and such words as ““to be
worthy of” and so on will be omitted.

My second point is in regard to the chara-
cter, functions and structure of the Uni-
versity. As I read this Bill, T believe that
this University has, in the first place, the

[RAJYA SABHA]
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function of teaching. ‘Teaching whom' is
not quite clear, but I take it that it has got
the function of teaching at two stages. On¢
stage of teaching, study and research is the
postgraduate stage. The second one is the
undergraduate stage. The University under-
takes more or less direct teaching at the
postgraduate stage. The University at the
same time contemplates the undertaking
of studies at the undergraduatc stage by
instituting and maintaining its own col-
leges. I hope I am correct in interpreting
the provisions in this Bill. While 1 entirely
agree that both these functions arc worthy
functions for any university to fulfil—and
I do not agree that a university should be-
come merely on institute for postgraduate
studies—I cannot understand why this
University, which is being set up, cannot
associate and recognise colleges where un-
dergraduate instruction is being given, col-
Jeges which are not instituted by this
University but which are instituted by other
bodies and societies. The University can
lay down rules and regulations in its Ordi-
nances and statutes, 1f necessary, regarding
the conditions on which such colleges
would be recognised. The danger is that
there are fifteen, twenty or twentyfive col-
leges in Delhi which the Delhi University
wants, I understand, to shed. These colleges
will not be as good as they ought to be for
this University which we are establishing.
That danger is there. That can be obviated
by laying down proper conditions for re-
cognition and if those conditions are ful-
filled by any college, which is today affiliated
to the Delhi University, it may be recog-
nised tomorrow by the Jawaharlal Nehru
Upiversity. Then, that danger will not
exist. I do not see any reason why this
University should shut its door upon col-
leges which by reason of fulfilling the condi-
tions laid down by the University itself
deserve to be associated with the University.

THE DEPUTY CHAIRMAN: How
much more time do you want to take 7

DR. TARA CHAND : As much as vou
can give nme.

THE DEPUTY CHAIRMAN : Another
five minutes.

PROF. M. B. LAL : He should bdbe al-
lowed to speak in some detail, He {s a
prominent educationist.
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THE DEPUTY CHAIRMAN : You
carry on, Dr. Tar Chand.

DR. TARA CHAND: Thank you

Madam. The se.ond function that this
Jawaharlal Nehru University has placed
before itself 15 the .s-ociation of recognised
Institutes, and agan [ understand that the
term “recognised Insututes” includes, for
Instance, the new [Institute of Russian
Studies. It also 1nvtades so far as | under-
stand such Institute, as the Indian Institute
of Medical Science and Rescarch, the
Indian Institute ot Technology, the Indian
lostitute of Agricutture, and so on. Here
Lam in complete agreement with the Bill
that Institutes of this description should be
associated with this University, and I say
80 because in my penion the association
of these Institutes with this University will
be of benefit both for the Institutes and
for the University The Institutes will
benefit because they wilt participate 1n the
larger intellectual life of the University.
The students, for mnstance, of the Medical
Institute coming into contact with the
students of the Lnivzrsity and teachers and
professors of the Umwversity arc Iikely to
profit by that (,ntact. The Unnversity
will in 1ts turn beoncfit because these in-
stitutes will bring thewr own pomt of view,
their own scholarshup and their own learmng
to the notice of taz members of the Uni-
versity, It is to my mind always an advan-
tage that a university <hould have as diver-
sified a circle as possiale of Institutes which
areestablished for various kinds of disci-
plines. Therefore, T am all in favour of
this provision of th: Bill that the recognised
Institutes should share the amenities of
the Umversity,

There seems to o, 1 third function that
this Unmiversity 15 supposed to fulfil and
that is of associating with itself Institutes
which arc situated outside Delhi. 1 think
it was my friend, Prof. B. N. Prasad, who
pomated out the difficalty of association of
the Institute of Marine Biology 1in Madras
ot Trivandrum or some Institute of Anthro-
pology which 15 sormawhere in Assam or
some similu  lInstitute, say, relating  to
nuclear science m Bumbay, Now it 1s all
very nice to say that all these Insututes
should be associated with this University
here. But what machunery is this Unwversity
going to possess in order to look after the
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interests of all these scattered Institutes ?
These Institutes are not going to be ordi-
nary colleges. They are not merely Insti-
tutes teaching under-graduate classes or
carrying out research of a very low order.
They are very highly specialiced Institutes,
Therefore, looking after such highly specia-
lised Instuutes requires a very highly spe-
cialised machinery, and I doubt whether it is
practical to contemplate the establishment
of such machinery at the Delht centre.

I do not agree with my friends who
scem to think that unless this Jawaharlal
Nehru University is pernutted to associate
colleges or institutes all over India and
permitted to give the privileges of the
University to all kinds of institutions scat-
tered about, 1t will not be an all-India
mstitution, It 15 o completely wrong idea.
Oxford and Cambridge Universitics are
not merely Oxford and Cambridge Uni-
versities.  They are all-England univer-
sitics. In fact they are all-world univer-
sitics.  To the Harvard University young
men from all parts of the world gather,
and nobody says that because Harvaid
University 1s situated in the Cambridge
County it 15 therefore a local umiversity.
The character of a university depends upon
what kind of teaching and standards it
maintuns. 1 hope, and 1 am sure that the
Minister wants to do 1t, that this should be
an nstitution with the highest standards.
Then it standards will make 1t an all-India
umversity.  Its standards will make 1t an
all-world umversity. We never proclaimed
in the old days that Nalanda was a world
university. But to ‘Nalanda came students
from Japan, from China, from Iran, from
Central Asta, from all over the world.
because there were teachers in Nalanda
whose fame spread all over the world,
and they attracted pupils from all over the
world. People go to Parts or Oxford or
Harvard not because these universities
can recognise or affiliate or hand over their
privileges to various parts of the world, but
because their teaching and studies and then
researches arc so famous that students from
every part of the world wish to go to them.
I think that it would be desirable that 1nstead
of spreading ourselves out like this we con-
centrated our energies 1n making this place
so good and so highly speclahsed and
possessing of such high standards that peo-
ple from all over India and pcople frem
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abroud should be attracted to it. Therefore,
of the three functions which this University
is supposed to perform, the first and sccond
I think everybody will approve. But so far
as the third function of recognising insti-
tutions outside Delht is concerned, 1 think
it will be desirable to leave that out.

Then, may 1 say one word about the
University as a body administercd by the
academic pcople ? 1 cannot make out
clearly the posttion because things have not
been detailed out as to what sort of Court,
what sort of Faculties or what kmd of ad-
ministrative bodies will be sct up, but 1 do
hold very strongly that we should say good-
bye to this lack of trust w our teachers.
There 15 too much of distrust by one group
of people of another group. 1 may tell
you I feel so hurt when 1 sit among my
friends who are all the ume talking that
this Minister 1s so bad, that Minister is so0
foolish, the third Minister 1s so corrupt,
and so on and so forth. No trust in the
‘Government or the Ministry ; no trust in
the Legislature ; no trust in the univer-
sitics and their teaching staff ; no trust in
the Vice-Chancellors. What is going to
happen to this country 7 1f we are all the
time thinking in terms of the bad qualities
of each one of us, what is going to happen ?
1 am full of defects, I know. But perhaps
1 possess some good things also. Therc is
my friend over there with white, grey hair—
that might be a defcct. But surely he has
got some virtues in him. The teachers of
the universities are not angels ; they are not
super human beings. They are human
beings, they are Indians like all of us. If
we are not going to trust them, whom are
we going to trust ? On the onc hand, we
expect our teachers to develop the highest
qualitics of moralty and intellect among
the young men who are comung into con-
tact with them, On the other hand, we
do not trust theni. We say, you are not go"c-Jd
enough. God alone knows what will hap-
pen 1if the administration of the Uni-
versity is handed over to you. If the Vice-
Char.ccllor is given two terms, we say that

* during his first term he will like to look
around for getting the second term; we
think as if he is such a despicable human
being that he must be asked to quit or other-
wise, he will fish for the salary or the
power or the position of the Vice-Chancellor
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agamn, 1 most carpestly desire that both the
Government and thrs great House, this
august Chamber, should realise that this
1s an cvil which is cating into the vitals of
our country, and 1t i~ the duty of our
leaders, our Ministers, our Government,
to see that this kind of psychology, this
kind of distrust, is dJdestreyed as secn as
possible and that mutual trust, mutual con-
fidence, is established. You know what is
gomg to happen if you do not trust the
teachers. T understand—1 hope it 18 wrong
— that 1n the Banaras Unnersity, the agi-
tation which has been carricd on 15 dve to
the staff of the universiy.

PROF, M. B. LAL : No. Madam. Some-
thing higher than the staff.

DR. TARA CHAND : Higher or lower
—all are staff. 1 ar: not going to parti-
cularise, but it is therc. And the teachers
of the university feci frustrated. 1f they
feel thut they are not heng given their due
in the administration of the univeisiy,
how arc they going ‘o have the heart to
run the university properly ? Thercfcre, it
is very unwise. There may be difficulties ;
there may be among the staff people who
cannot be trusted. [ have been connected
with umversities for ferty vears end 1 knew
the conditicns of the universities.  There
arc bad people. But that does not mean
that the group as & whale, that the pre-
fesston as such, shouid be branded as un-
worthy of the trust of the Government and
of the Legislature.

Therefore, my pomt is that when you are
spelling out the administrative details of
the University, you must be extremely
careful that you do not create further dis-
trust and disappointment among the staff
of the University. T recall that I read per-
haps two or three days ago in papers that a
great hullabaloo took place in the Andhra
University because the Government of
Andhra Pradesh wanted to take away the
powers—I do not know what powers—of
the univelsity bodics und therefore the
Vice-Chancellor said that he was gomng to
resign and the teaches s said that they were
going to resign. Ana I understand that the
Minister of Education intervened and, well,
some peace was brougtt to the Umversity.

Thetefore, 1 again urge that these matters
are mmportant,  Tno (haracter and the
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functioning of the University depend upon
the trust that you place 1n the tcaching
staff of the University, they depend upon
the arrangements that you make for dealing
with the students of the University  Some
friend over there made this point that
greater trust should be put 1n the students
I entirely approve of that sentiment The
students that are comng to the Unuversity
are not children , they ate grown-up people
After three or four years they will be settled
1 hfe and they will have to take decrsions
and do things Why not begin to take
interest m them as men not as boys and
girls, but as men and women And therefore
why not develop in the University such bodics
and mstitutions as will give a chance to
these young men and youg women to hive
their say on matters which will, after all,
affect them most intimately ?

THE DEPUTY CHAIRMAN
you should wind up now

DR TARA CHAND
cording to your wishes

THE DEPUTY CHAIRMAN You
will have occasion to speak agamn because
you have amendments

DR TARA CHAND 1 will wind up
I should not speak any more , I hive taken
more time than I ought to

1 think

[ will now, ac-

1 will just say that you have my bost
wishes for the establishment of the Jawahar-
lal Nehru Umversity But 1 do hope that
some of the points which 1 have raised
will meet with the approval of this House
and that what I consider to be the defccts
will be removed

SHRIM RUTHNASWAMY (Madras)
Madam Deputy Chanman, T am afraid that
the Jawaharlal Nehru Umiversity Bill 1n 1ts
passage through the Szlect Commuttee has
fallen from the frying pan not mto the
fire when 1t would have been burnt out but
mto the cinders and ashes around Some
part of it has been burnt out completely,
namely, the origmal provision allowing the
affiliation or the recognition of the sixteen
odd colleges ali ady m existence m South
Delln

The claim has been made thit this 1s
unique Urnuversity It is going to bea
untque University and therc are going to be
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umque features of this University I am
afraid the word *unique’ must be used 1n the
Pickwickian sense because 1t 15 only m that
sense of the word unique tht this University
that has been thought of, the Umversity
that 15 shapmg under our hands, will be
For instance, the arca of the Umversity
1s to be 1dentical with the area of India
That 15 mdeed a unique University because
it will be a university having junisdiction
over more than one mullion square mules
I do not think that any other university
has such an imperial range It 15 against
all modern trends in sniversity development
The Minsster of Fducation has msisted more
than once that a modern umversity 1in India
should be residentia] Now, there 15 only
one part of this University that will be rest-
dential, namely that part which is situated
in New Delhi  There cannot be any cor-
porate life or any communication betweon
the teachers and the students or between
the students of the different faculties or bet

ween the different schools and those instt

tutions which will belong to this Univer-
sity, outside the Delhi area, after the passing
of this Bill It 1s umique also 1n the sense
that there are certain mstitutions which are
already 1n existence which are to be recog-
nised 1t 15 also unique in the sense that
the Bull does not provide for therr actual in-
corporation with the Umvcrsity The
Minister hopes that by ncpotiation, by per-
suasion, he would be able to persuade the
authorities of the mstitutions hike the All
India Institute of Mearcal Scicnces and th

Indian Institute of Technology to be 1o

cognised by this University  Just now, they
arc all disembodied spmits, 1t will take
time for them to become uctual members
and parts of this Umversity In order to
give prestige to this University, the pro

vision has been made for tne mncorpora

tion of these institutions of all-India 1m

portance It looks Lke what 1s known 1n
law, legitimate post mitrimomum  That
1s to say the prestige comes first and then
later on the instituticns are to be incor-
porated

There 1s another umque feature of this
Unuveisity and that 1s that in the very bul
iself  where provision 15 made for the
kind of nstruction thatis to be given,
the Umwversity shal give 1nstruction in-
cluding corresponderce courses I do not
think wny Unmversiy Act 1in the world
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provides for correspondence courses m a
University  Correspondence courses ire
associated with crum mstitutions for the
examunations of higher civil serviees or which
prepare students tor commercial courses
But a University providing for correspon-
dence courses seems to be gomg aganst
its very spirt, against its very traditions
What  distinguishes  University  education
8 1ts scholarship pursued i a society,
which means a souai e, What socal Iife 1s
possible 1 correspondence courses when
Instruction 1s passed from the tcacher to
the student and thi. student sends his 1n-
swers 7 Is thare o f.ing contact between
the stadent and t'i. teacher ? Corres-
pondence courses ¢+ vome by side winds
But to put 1t in wn Act for all the world
to see, 1 think, lowers the verv prestige
of the Unmversity

Another unique fe ture of the Bill 1s that
faculties are replaced by schools What s
the difference * It 15 another name for
schools  Stil inother umique tcature is
that there 1s an academic Advisory Com
mittee provided for tn clause 14, but the
work of this Academic Advisory Com-
mittee 15 only temporary Till such time
a8 1ts advice 15 newysary 1t 1s required
After a certain tim- the Visitor mav ter-
minate the uxisteree of this Academic
Advisory Commuttce One would have
thought that when 1n Academic Committee
18 necessary at the beginning, 1t must be
necessary throughout because a University
18 a developing institution, and if the advice
of a highly competent body helps the Umi-
versity at the initial stages, 1t should help
the University throughout

The crownung umiqueness of this now
University 1s the p-ovision made 1n the
First Schedul ¢ le propagation aad
the teaching ! as of the gret man
after whom thes Unuersity 1s named Here
agatr m no Untvers ty 1n the world 1v a
provision made m s> many words in so
many paragraphs fo the propagation of
the 1dcas of one single man  Even in th.
medwval Umversitics of Europe which
were dominated by the Christian Church
although theology was taught therc, other
scienees also were taught | although Aristoth
was the dominant figure, other philosophies
were also taught, Platomuism deviloped
during the middle ages
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Then you g.t mto difficulties because,
for instance, the First Schedule speaks of *—

“To be worthy of 1ts name, the Uni-
versity shall endeavour to promote the
studv ot the principles and fulfil the 1deals
that Jawaharlal Nehru stood and worked
for during his hfetime, namely national
integration, soctal justice, seculartsm, de-
mocratic way of life, mternational under-
standing . . .

Now secularism s a very controverstal word

Hon'ble Members 1n this House and others
call the Indian Constitution a secular Con-
stitution , the Indian state 15 a sccular state

But do they really know what the meaning
of seculat and secularism 15 7 If they look
ito the Oxford Dictionary, they will ind
that secularism means anti-religionism. Only
that state 1s a secular state which prohibits
the preaching of religion, which prohibits
the dissemunation of rehigion, or which puts
obstacles 1n the way of rehgion That 1s
what secularism means  The most per-
fect secular state 1s Russta where all rehiglons
are opposed

DR. TARA CHAND America 1 a
secular State

SHRI M RUTHNASWAMY The
Indian Constitution expressly provides for
the profession, the dissemnation and pro-
pagation of rehigion.

In other articles also provision 1s made
tor the encouragement of denominational
mstituttons  The pride of India, the pnide
of the Indian Constitution, 1s that India
a free State, not a secular State, and to
preach secularism mn a university will land
you m difficulies No doubt, Pt Nehru
was a great man, he was also a party leader
He prided himself on being a party leader.
Throughout his hfe he devoted hmself to
the propagation of one particular philo-
sophy, socialism Is that gning to be prea-
ched in this Umversity ? Is it going to be
the first socialist Uruversity n the free
world ? There are socialist professors 1n
other Universitics who preach socialism
But socialism 1> also criticised and opposed
by other professors and teachers So,
Madam Deputy Chairman, I think we are
entering very stormy seas when we provide
for the dedication of a Unversity to the
propagation of the 1deas of one single
man
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Madam, 1 fail to see where the uniqueness
lies. From many of the provisions made
in the Bill, it resembles any other university.
Under-graduate mnstruction is provided for.
You will have a number of colleges. Al-
though the seventecen colleges are not to
be rccogmsed straightway, provision 1s
made for recognising them in due course.
With the permission of the University, with
the permussion of the Central Ministry of
Education, these colleges may be recog-
nised by the University. The word used] is
‘“‘staggering”, staggering the admission of
these colleges. 1t may be that these colleges
may eventually stagger the University itsclf.

Of course, much is made by the Minister
of the new schools that are going to be
established, schoo! of Indian Languages,
School of European Languages. Well, they
could be established in any University.
There are some Universities which are
already providing for the teaching of certain
Buropean Languages. One would have
thought that this would at least be a post-
graduate University, where men of mature
minds, students of mature minds, would be
admitted and make research and contribute
to the advancement of knowledge. If under-
graduate students, especially Intermediate
students, are also admitted into the campus
of the University, by their very numbers
they will lower the standard of the Univer-
sity, not to speak of the discipline of the
University. So all things considered, Madam
Deputy Chairman, I do not think this
University that is being set up, is worthy
of Jawaharlal Nehru's memory. What
would have really immortalised his memory
would have been the establishment of a
higher scientific and technological insti-
tution like the Massachussets Institute of
Technology. Why should it be believed
in India that we can enhance the prestige
of an institution by giving it the name of
University ? We are so obsessed with the
excellence of the word “University” as if
it were the most important unique educa-
tional institution. If you want to honour
agriculture, you must found an Agriculture
Unlversity : if you want to raise the prestige
of engineering, you must found an Engi-
neering University, whereas the word “Uni-
versity”, by the application the term has
received, means an institution where all
human knowledge is studied and provided
for The Minister, in his opening speech
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as well as when he first introducted the
Bill, referred to a conversation he had with
the late Prime Ministet when he wanted
his permission to name the University after
him and 1t was refused. Now that he is
dead, 1 wonder if he would approve of it.
i \n the course of human destiny, the
Minster of Education—and may the day
be as distant as possible —proceeds on his
path to the Elysian Fields and meets the
spirit of Jawaharlal Nehru, I wonder what
kind of greeting be would have. I imagine
--and 1 do not think 1 am making a wild
guess—that with his clenched hands and
blazing eyes, he would greet the spirit of
the Minister with these words : *“What did
you mean by naming this University after
my name ? This University in spitc of
all the changes that have been made, is not
a worthy memorial to Jawaharlal Nehru,
I part from this Bill in sorrow rather than
in anger, in sorrow because I feel that it is
not a worthy memorial of him. But I sit
down with the consolauon that the memory
of Jawaharlal Nehruy 1s so great and so
endurable that it will survive even the
Jawaharla! Nehru University.

SHRI M. SATYANARAYANA :
Madam, after the volcanic cruption created
by my colleague, Prof. M. B. Lal by op-
posing this Bill firstly on the question of
name and secondly on the various other
provisions, 1 feel that a good deal of reply
has aiready been given, I am sure that
even he is now reconciled to it. Now it is
not a question whether the University
should be name after Jawaharlal Nehru but
it is a question whether we will be able to
live up to the standards which we have en-
visaged and which we thought we should
keep up by establishing this University
and working up to those levels. While dis-
cussing these provisions, the Joint Select
Committee has rightly taken out the whole
Umversity from the purview on which it
was conceived to a larger purview not only
from the point of view of the pruvisions for
academic standards and for other things
that are incorporated but also even for
jurisdiction.  Originally the jurisdiction
was only to New Delhi and near-about the
Unton territory. Now the jurisdiction has
been mentioned. It can be as big as the
whole of India. This is to some a welcoms
feature, to some it is a very ambitious
programme. To me, it is a very welcoms
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feature. It 1s because, Jawaharlal Nehru
does not belong to New Delhi alone and
he belongs to the whole of India

SHRI M RUTHNASWAMY To the
whole world

SHRI M SATYANARAYANA or to
the whole world, which you cannot 1¢ach
If I can reach the Institute I will and of I
have the funds and resources, I can reach
the Jawaharlal Nehru University even to
Washington which [ cannot but 1 can, as
far as India 18 concerned, as far as this
Parhiament s concerned, Therefore, my
own feeling 1s that 1t 1~ 1n the night direc-
tron that the jurisdictron has been expanded
and now it 1s no longer Iimited but while
downg 1it, we bave also tned 1n the Jont
Select Commuttee, to ntroduce certain
provisions by which this Untversity can
associate itself with institutes already ex-
iting 1n the various domains of culture
and education and also can establish centres
for higher education or such centres by
which the academic standards can be pro-
moted. My own techng 1s, I would have
very much liked if New Delli had not
been mentioned as the headquarters 1
would have very much liked that a new
campus somewherc 1n the valley of Nar-
mada should hase been thought of for
establishing a big umversity for higher
learning 1n this countty That should have
been promoted and complete freedom
should have been given to that institution
to evolve such standards which will be in
consonance with the greatness of Jawaharlal
Nehru. Thus would have been a very
appropriate memorial for him. The whole
controversy to day that we are listening to
18 because we have begun to compare with
the maladies from which we have been
suffering, the pesstmism from which we are
suffering or the mustakes that we have been
making 1n thesc days and the various troubles
that we are now being confronted with every
day 1n every Unwversity All these things
are forcibly comung before us and therefore
everybody. whoever has thought, whoever
has seen, whocver has mmagined wha this
mstitution would be hike, s now confronted
with the problems that there will b2 a good
repetition of what we have been saftering
from and it 1s not possible for us to live
up to those tdeals Therefore { would very
much like—even now 1t 1s no too late for
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the Ministry of Education —to think 1o
terms of establishing a very big campus for
promoting thosec ideals, ideas and pro-
gramme for which Jawaharlal Nehru stood
and then work de novo 1n a new campus
and a new area I have purposely men-
tioned the valley of Narmada for the reason
that geographically 1t 1s a very highly central
place, and when you develop a new campus
m the area of Narmada, 1t will not only be
accessible to all the people 1n the north,
In the west, in the east as well as in the
south but that will be a central place where
a new umversity should be established and
it should be tried

A good deal has been said as to whether
we. should have; the First Schedule 1n
order to find out whether we will be able to
hve up to those ideals of Nehru in the
course of which certain enumerations have
been made This was really discussed 1n
the Select Commuitee but ulumately 1t was
agreed that we must have certain guideles
Unless and until we have certain guidelines
how can we work ? After all what 1s said
1s more or less a kind of repetition of the
Directive  Principles 11 the Constitution
There 1s nothing new, it 15 true There
15 nothing dynamuc, 1t 1s quite true  There
18 nothing which we have thought of which
we have not worked up to or we are not
thinking of working up to, 1t 1s quite true
but even then these guidehnes are necessary
for not only promoting those ideals but
even for implementing the programmes
that we have before us Let us not forget
hat we are handing over this Unversity
to the future generations We are too near
toywhat exactly 1s happeming and what

'exact]y has been happening till now There-

fore all these things may not be new to us
But they will be new after ten, fifteen or
twenty years when actually the future gene-
rations will begin to think that even the
mterpretation of these ideals, the mterpre-
tations of these Directive Principles wall
undergo a lot of change 1n relation to the
social environment, 1 relation to human
evolution, 1n relation to intellectual calibre,
m relation to the understanding of our
basic problems in our science and humani-
ties Therefore we thought in the Select
Committee that 1t 1s necessary that we
should repeat some of these ideals for
which Nehru stood It 15 not said that
they are Jawaharlal Nehru’s tdeals It 13
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not said that it 1s his programme It 1S
said that they are what he stood for  What
he stood for was only what was stated m
the Indian Constitution by way of Ditective
Principles which every day we are repeating
and we are swearnng bv 1t Therefore there
18 nothng wrong in 1epeating what had
been said. It was also said that this insti-
tution should be exclusively confined to
post-graduate studies alone 1 am not
atfall in favour ot such a proposal A
umversity or an educational institution
should be such in which there must be
provision for bovs and girls belongmg to
various; ages to come and tahe full  ad-
vantage of the environment as well

ds
the facilities oftered to them for the
purpose of education Therefore, 1f you

confine yoursclf, as far as this Un-
wversity 1s concerned, oniy to post-
graduate studies, 1t may not be
possible for us to ptomote what 15 onsi-
dered to be our culture, the starting pomnt
of which should not at all be confined only
to those at the age of twenty-two or twenty-
three It should be from the fourteenth
year itscif Therefore I am not at all in
favour of that

SpM.

As far as the othet provisions are con-
cerned, my own feeling 1s that they are only
the result of what we have in our mund
As far as unwersity constitutions are con-
cerned, 1t 1s not possible for us to think
terms of a change now It 15 not possible
for us to think 1n terms of a change in the
nomenclature, o1 whether we should have a
Vice-Chancellor or a Pro-Chancelloy, or
the President o1 the Visstor, or this or that
All these things will come only when we
make a change not only for the purpose
of evolution of the larger purview of the
University but also a change in the medrum
of mstruction As to medium of instruc-
tron, my own feeling 1s that the iegional
languages should be tried 1 this new
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Untversity, and unless and until we have
them, there 1s no complete umiqueness in
this.  But then, as far as the Union lan-
guages are concerned, I do not say that
all the languages should be there, but the
Cential language, Hindi which we have
accepied, should be tried side by side with
Enghsh It should be a double media
Jt need not necessarlly be multi-ingual
media, but the media should be at least
pi-hngual, the languages being English
and Hindi, and they should be tried as the
media of instruction for purposes of pro-
moting higher learning and also tor raising
the acadenic standards If we give a far
chance to this Umversity for the purpose
of developing lndian languages, 1t should
pe possible for us not only to have a deve-
joped Indian language, but also to have a
jarger number of people who will come
within the purview of the integrated con-
cept of Indian culture, and 1t will make a
very large contribution to the cultuie that
we have i mind namely the composite
culture

With these words, Madam, | support
this Buit and 1 wish that whatever has been
satrd on this i the course of the debate
should be carefully studied, and I hope that
efforts will be made for the purpose of not
only hfting up the standards but also for the
purpose of implementing the programmes
of research and so on contemplated in the
Bill

THE DEPUTY CHAIRMAN The
debate 1s closed The Minister of Educa-
tion will reply on the next occasion

The House stands adjourncd till {{ AM
tomorrow

The House then adjourned at
two minutes past five of the clock
] eleven of the clock on Fniday,
the 3rd December, 1965



